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IJEGISLATIVE ASSEMBLY. 

Monday, 18th Februa11l, 1924. 

The .Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President in the Chair. . 

• • 
MEMBERS SWORN: 

Mr. Ernest Burdon, C.I.E., M.L.A. (Army Secretary), and Mr. George 
Pilcher, M.L.A. (Be3J8al: European) . ... -.... 

QUESTIONS AND ANSWERS. 

TAXATION COMMITTEE. 

316. ·Kr • .A.. BaDguwami Iyengar: With reference to the statement of 
the Honourable the Finance Member in the Council of State last wee.il. 
regarding the proposed appointment of the Committee on Indian taxatioti, 
will the Government be plea.sed to state: 

(a) whether the tenns of reference of the said Comm~tte€ include 
an examination of the incidence of taxation in the· proviDc~ 
and, if so, whether they involve an examination of the system 
of provincial finance established by the Meston Aw§ord: 

(b) whether the proposed Committee will deal with the means and 
methods of establishing a scheme of federal finance in India. 
over and above the question of separating Central from 
Provincial Finance; 

(e) whether the basis and incidence of land revenue comes withlt. 
the scope of inquiry of the Committee in question. If so, 
what is the exact extent to which the levy ahd collecti.>n 
of land rovenue in the provinces are intended to be brought 
within the purview of inquiry of the Comrr.ittee; 

(d) whether it is proposed to ~et up subsidiary Committees, provin-
cial or otherwise, in connection with the inquiry? 

'!'he Honourable Sir Basil Blackett: The terms of reference of the pro-
posed Committee are: 

(1) To examine the manner in which the burden of taxation is 
distributed at present between the different classes of the 
popUlation. 

(2) To consider whether the whole scheme of taxation-Central, 
Provincial and Local-is equitable and in accordance with 
economio pl'inoiples and, if n()t, in what respects it is defeotive. 

( 6r-,7 ) A 
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(3) 'fo report on the suitability of ~r tive .sources of taxation. 
(4) To advise as to the machinery required for the imposition, 

assessment and colJection of taxes, old and new. 

(5) To prepare rough estimates of the finallcial effects of the pro-
posals. 

(6) To incll\de in the inquiry consideratioll of the land revenue only 
so far as is necessary for II. comprehensive survt'Y of i ti ~ 

conditions. 

~ it r re ere ce 'to (ft.) of the HOlloul'8ble Member's question, ~e Local 
Governments have agreed to an inquiry on the lines indicated in the above 
terms of reference \\ithout prejudice to the claims of their respective Gov-
.:-rnments in regard ~ the distribution of the toOtal revenue. • 

With reference to (b), it is expected that the Committee, in the course 
.of -their inquiries, will find it necessary to examine systems of fedfral 
finaDee asedsting in other countries ani to consider their applicability to 
I nruan conditions. : 

(c) Has already been answered in the terms of.::lleference. 

(d) The method of procedure which the CommKtee will adopt will be 8 
matter for their considel"Ktion on appointment. It is not unlikely that they_ 
will desire to make arrangements ·for special assistance whether by way of 
the appointment of assessors or by some other means for considering the 
particular conditions in the several ProTinces. 

1Ir. B. VeDkatapattralu: Sit·, I would like to know under (b) whether 
this Committee will be allowed to consider the question of taxation in 
connection with the possible formation of new provinces such as Orissa 
and the Andhra province? 

Mr. PfUid_t: That does not arise out of the question. 

The Honourable 8ir JIalcolm Hailey: It certainly waF not intended, 
Sir. 

CONFERENCE OF PROVINCIAL FINANCE MEMBERS. 

317. ·Mr. A. Jtanpswami Iyeapr: Will the Goveroment be pleased to 
~t te or lay on the table a statement showing the subjeets discussed an·j 
the decisions taken by the Conference of Finance Members of Provincial 
Governments in November last? 

The HODOlUable Sir lIasil Blackett: In sddition to the inquiry into 
t.axation, the more important matters diilcussed at the Confer("nce of 
Finance Members of the Provinces were: 

(II.) The question of improving the arrangements for Prm'mciQl 
borrowing and e t i i ~ a Proyinci&l I.oans Fund. 

(b) The adoption of general principles in regsrd to excise, so as to 
avoid conflicts of P.rovincial int,prest!>. 

((.) The method of determining the Provincial Governments' share 
in revenue from unified stamp!> and the ~ i me t  which 
will be madt· to Provincial Government!! in respect of recent 
increases in stamp duty .. 

TIl(' decision!> of the Conference. ~ic  were unanimous, will require, 
and have been referred h1 for, confirmation by the re8pective Governments. 



QUZs-rtNS Alo."D ANSWBltS. 

SEUON . IiST OPl'JCE AT MILAM:. 
318. *Maulvi Xv .. unmad Yakub: (a} Is thl! Government aware that 

the Superintendept of Post Office, Kumaon Division, on the report 
of inspection of the Inspector of l)ost· Office, ~ Almora, did· not 
open a season post office at Milam, where the postman has to 
curry heavy flarcels, money orders, and insured articles in large 
numbers from Mansiari Post Office-on the plea that neither the 
Deputy Commissioner of that district lI!ade any definite promise nor the 
people held themselves responsible about the maintenance of traffic on the 
road lea4iing to Milam? 
(b) Do the Government propose to open a seaSon Post Office at 

Milam village Pathi Mala Jobar (District Almora) which has a population 
,pf 8,000 for four months every yeaz? 

JIr. G. B. Olark.: I havl! no infonnation. OD the point raised in the 
first part of the question, but am .m»king inquiries and will consider the 
request !JODtained in the second part. I may add, Sir, that, if a season 
post office is found to be required, it will ce~ i  be opened. 

POSTAL LETTE11 BOXES IX THE VILLAGES QF P.-\TBI MuLA. JOHAH. 

319. *Kaulvi KuIl·em" r ~ Is the Government aware that 
in spite of the requests of the people no letter box is kept in any villages of 
Pathi MalIa JohBl' by postal authorities? 

¥r. G. B. 8larke: I have no infonnation on the point but am making 
jnquiries. . 

~ DEBATES. 

3:aO. ·.aulvi Mvbammad Yakub: Are the Government prepared to 
fix at cost price (inclusive of postage) the annual subscription of the reports 
of the proceedings of the Legislative Assembly so that it may be within the 
reach of the people of ordinary means? 

'ir • ..,. ¥..m.a _til: The price of the official reports of the 
Debates of the Legislative Assembly is fixed on the basis of the COj;t. At 
the pr.esent price, namely, five annas for a day·s proceedings, no profit is 
made and for that reason no reduction is possible. It is not possible to fix an 
annual SUbscription ~ the number of meet.ings varies frolll year to year. 

IXDI.\X CADETS .\T ~D  

321. *Kaulvi Muhammad Yakub: Will the Government be pit'8<;ed to 
state how many Indian Cadets were turned out from Sandhurst without 
completing their course of studies, during the last three years; and 
were such vacancies filled by taking fresh Indian Cadet-s in their place? 

JIr. 1:. Burdon: The 6nSWl'r to the t1rst purt of the question is six. 
A.s regllrds the second part of the question, the vactl!lcies in qUtlSt,iOIl have 
been filled by the nomination of fresh cadets when suiblble cRndidntl'j; 
have been obtainable. 

Mr. V.I. Patel: Will the Government be p\easl>d to ~  why these 
India.n cadets were turned out? 

Mr. 1:. Burdon: Because t,ht'y failed to pass their ~ mi tio  

A2 
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POSTING OF IN9IAN C01DlISSIONED ... OFFIC.S FROM SANDBURST TO INDIAN 

UNITS. 

322. *lIaulvl Kuhammad Yakub: (a) Will the Government be pleased 
to state if it is a fact that all the Indian Commissioned Officers. who come 
out of Sandhurst. after receiving a short training with BOme English regi-
ment. are invariably attached to the Indian units? 

(b) What are the Army orders or regulations in this connection? 

:Mr. B. BurdoD: (a) Yes. 
(b) The rules in Army Regulations. India. laI' down that officers OJ) 

the Unattached List will only be appointed to a unit of the Indian Army 
after they have completed a year's actual duty with a British unit. 

INDIAN LAW· REPORTS. 
If 

323: *lIaulvi Jluhammad Yakub: (4) Was any action taken by the 
Government to iuiprove the publication of the Indian Law Reports and. 
prohibiting the citation of unauthorised law publications in the Courts? 

(b) If the answer to the .first part of the question be in tye affirmative. 
\'. ill the Government be pleased to state the action taken. and if the answer 
he in the negative. will the Government be pleased to state if they propose 
io take any action in this direction i¥ the near future? 
Sir HeDI)' Koncrle1l Smith: (a) The answer to the first portion of part 

(a) is in the affirmative. As regards the second portion, I would invite the 
Honourable Member's attention to section 3 of the Indian Law Reports 
Act, 1875 (XVIII of 1875), un.der which the Courts have full discretion 
to refuse to hear cited any Law Reports other than authorised Reports. 

(0) ProvinciaLLaw Reports is a provincial subject under the Devolution 
Rules. and the question of impro ... ing the ·Indian Law Reports is a matter 
which rests entirely with the Local Governments. Nevertheless, in 1922. 
the Government of India. with the approval and consent of the Local 
Governments of the provinces concerned, appointed a Committee consist-
ing of representatives from those provinces. including 3 members of the 
Indian ~ i t re  to discuss the possibility of Improving ·the Indian Law 
Reports and putting them on· a more satisfactory basis. The Committee 
made certain recommendations which were generally accepted by the 
Government of India and were forwarded to the Local Governments 
concerned for their consideration. Many of the recommendations have 
been accepted by the Local Governments. 

:Mr. O. Duraiswami Aiyangar: Is the Honourable Member aware that 
the High Court Judges themselves freely use those unauthorised Reports 
in their judgments? 

Sir Henry Koncrle1lSmith: I think the Honourable Member will 
realise that the real remedy lies in the courts themselves, particularly in the 
High Courts. 

:Mr. O. Duraiswami Aiyangal: Will the Honourable Member be pleased 
to take steps BO that High Court Judges may exercise BOrne supervision over 
the publication of these unautJlOrised Reports?· 

Sir Henry Koncrie1l Smfth: I think the Honourable Member wilJ 
realise also that it is quite impossible for the Government of India to take 
any step of the nature suggested by him. 
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Dr. B. J. Qoar: Is the o r ~ e em er re that the bnprove-
ment effected in the publication of the Indian Law Reports has resulted in 
the cost of the publication being trebled? 

Sir Keary JIoncrletl Smith: ~ am not aware that the cost has been trebled, 
·Sir. Possibly the Honourable Member is right. But improvements gen-
erally result in an increase of. cost. 

Dr. B. S. Gour: Is not the Honourable Member aware that the sub-
scription, which was originally Rs. 20 per annum, is now about Rs. 65 per 
~ m  • 

INTERCEPTION OF POSTAL LETTERS. 

+324. ·Jlaulvi Jluhammad Yakub: Will the Government be pleased to 
~  on the table a list; of the persons whose letters are intercepted, stating 
in efCh case the reasons for taking such action? 

INTERCEPTION OF POSTAL LETTERS. 

325. ·Jlaulvi Jluhammad Yakub: (a) Will t ~ Government be plp-ssed 
to state aCCOrding to what law and under what circumstances district 
£.uthorities are empowered to intercept and open letters of persons at the 
Post Office l' '  -

(b) Do the Government of India or the Local Governments issue orders 
to intercept letters of certain persons at \he ~ t  Office or is it left to the 
discretion of the district authorities 1" .:. .. ." -

The HODourable Sir Jlalcolm HaBey: I will answer Questions Nos. 321 
and 325 together. 

No. 324.-The answer is in the negative. 

No. 325.-(a) The Indian Post Office Act, 1898 (Act VI of 1s9s). 

(b) The attention of the Honourable Member is in,vited to the pro-
visions of this Act which aM invariably followed. 

1Ir. V. I. Patel: Is it in the public interests that the Govenlll1ent refuse 
to lay on the table the names of the persons? -What is it? 

. " 
The Honourable Sir JIalcolm Halley: Undoubtedly it is in the public 

-interests. Let us assume that a man is importing cocaine and we are 
searching his correspondence to find out where it is coming from and where 
it is going to. Is it to the public interest to vi ~ im of the fact? 

1Ir. V. I. Patel: We merely want to know the names-a list of the 
persons. We have nothing to do with cocaine or anything of th.e kin.d. 

The HODourable Sir JIalcolm Halley: And make him aware that we are 
searching his correspondenca? Is that to the public interest'? 

OLD MOSQUES -AT RAISINA. 

326. ·.aulvi Jlubammad Yakub: (a) Will the Government be pleased 
to prepare and lay on the table of the House a list of old mosques still 
existing at Raisina and the neighbouring area? -

(b) Are the Government prepared to issue orders that no old mosques 
1'D.d other religious buildings at Raisina and' the neighbouring area should 
be demolished for the purpose of new buildings or the "\-aiIway line? 

~ 

t For answer to this question-aee the answer below Question No. 325. 
I 

• 
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The BODOurabte Sir IIalcolm Bailey: 4..) 'l'he Honourable M-ember is 
referred to the IIoDswerst given to similar questions put by Mr. W. 1\1. 
Hussanally on 24th:February, 1928, and by Hap Waaihudddin on 5th 
March, 1923. It was then explained that the number of mosques in use 
and of ruins which may possibly at one time or another have 'heen t ~ e  

was very large; and I may add that tbe use to which many of the ntins now 
in this area was put is so uncertain, that it would not be possible to under-
take to prepare an authoritative list. 
(b) The Honourable Member is referred to the statement:' I made on t t~ 

subject 'in answer to a question put by Mr. T. V. Seshagiri Ayyar on 6th 
February, 1923. The assurance was then given that the local authorities 
were exercising scrupl!]ous care to preserve all mosques and other religious 
buildings in and around Raisins from demolition. In thp cir m~t m  

Government do not think it np.cCSSal-Y to issue fresh OMN'S on the subject. 

-\ 
~ C  OF MR. RAMSAY MACDONALD'S BOOK, .. THE AWAKE!'i'ING OF 

- INDIA ". 

327. *JIr. 0. S. buga !yar: Will t11e Government be pleased to state: 

(a) if the book entitled .. The Awakening of India" by Mr. Ramsay 
Macdonald was proscribed in India? If so, when? 

(b) if the said. book is still under proscription? 

The .ODourable Sir IIalCoIm Balle,: I refer the Honourable Member 
. to the answer I gave to Mr. K. C. Roy on the 4th instant. 

PROSCRIPTION OF LALA LAJPAT RAI'S BOOK, .. YOUNG INDIA ". 

328. *Kr. O. S. ltaDga r,er: Will the Government be pleased to state: 

(a) if the book entitled .. Young India" by Lala. Laipat Rai con· 
taining a foreword by Colonel Wedgwood was proscribed in 
India? 

(b) if the ban on the said book .. Young India n still continues? 

The Honourable Sir IIalcolm Bailey: Yes. 

ARRESTS "CNDER REGULATION III OF 1818. 

329 .• ~  !'. O. 8oaWaD1i: Did the arrests, recently made under Regu-
lation III of 1818, in Bengal, actually take' place after two juciges had 
carefully sifted the material placed before them and recommended the 
arrests, or did the sifting of m t~ri  take place after the arrests 2 

The HOD091'able Sir lIalcolm Halle,: The arrests took place before 
the papers were submitted to the two judges; but after the fullest scrutinv 
by the Local Government and the Government of India. . 

JIr. Gaya Praad SIDgh: Will Government be pleased to gi"'e thE' 
names of !he two Judges before whom the papers were placed? 

The Boaourable Sir JIalcolm Halley: I think we have another question 
cn the subject later. 

" t Vide pages 2743 and 2IflO of L. A. Debates, Vol. III. 
~ Vide pages 1966·1957 of L. A. Debates, Vol. III. 
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oot of the original quesUon? 
question arising 

. The Bouourable Sir Ilalcolm Balley: I thought it would be !!lore to 
the convenience of the House to give the whole infonnation together. 

HIGH CoURT JUDGE8BlPS. 

1330. *Kr. '1'. O. GoBwami: Do the Government of India propose to 
recommend, or to take steps to ensure, a larger· number of appointments 
to the post of High Court Judges from the Provincial Judicial Services in 
the future? 

~ Honourable Sir Malcolm BaRty: The Government of India are not 
primarily concerned with these appointments except in so far as the appoint-
ments to the Calcutta High Court and the appointments of Additional 
Judges in other Courts are concerned. Subject to the provisions of sub-
!;ection (4) of the section the claims of persons belonging to each of" the 
classes mentioned in sub-section (3) of section 101 of the Government of 
India Act are taken into consideration before such appointments are made. 
I also invite the Honourable Member's attention to the answer given by 
me to Dr. Gour's question No. 169 on t4e 5th February 1924. Thl· 
criterion applied when making these appointments is efficiency. 

'l'RA\'ELLING ALLOWANCES OF MEMBERS OF THE EXEC1:TIVE COUNCIL ~D 

SECRETARIES. 

33l. * •. T. O. GcI8waml: Will GOVerDDleDt be pleased to state: 
(a) what travelling allowances or facilities are given to (i) Members of 

the Governor Geaera!'s Executive Council, (ii) Secretaries. 
&Dei 

(b) what is the total amount spent by Government on the travelling 
of each of the Members of the Executive Couneil (i) in 1918-14: 
(ii) in the past year? 

'lU lEoDouMle Iir JIalcola JIaIIey: (a) (i) Under the Supplementary 
Hules a Member of the GoverDOl' General's Executive Council is entitled 
to one standard gauge saloon. Further, when travelling by l'IIilway (In 
duty. he is eatitled, w:ithout payment, ~  - . 

(i) accommodation for personal serVants up to a maximum number 
of ten, and 

(ii) free carriage of all IUggage.for which he vouches as his personal 
luggage, including stores required for consumption on tour, 
Whether carried in the luggage van of. the train to which his 
reserved carriage is attached or sent by any other train. 

When travelling by road or steamer he may recOVft' his .actuu wavelling 
(,Jl.penses by appending t{) his bill a cert.ificate to the effect that he has 
cctually paid the amount of the bill, which d(>es not include any charge 
for the freight of any stores or goods other than his personal luggage. or 
Rny charge for refreshments, hot-els or staging buDgalows. 

(II) (ii) When travelling by rail, a Secretary is entitled to a reserved 
first class compartment pZ",. actual tra"Vlellmg expenses up to a maximum 
of 3/5ths first class fare. 
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When travelling by se&., or steamer, he&is entitled to J. 3/5ths of the 
fare of the highest. class; and to eight annBS a mile when travelling by 
road. 
(b) Information rega"rding. the amount spent by Government on the 

travelling of each Member of the Executive Council is not readily avail-
lIble; but the total amount incurred ill connection with the tour expenses 
of all Members of the Executive Council in 1913-14 and in the past ~ e r 

is Rs. 63,219 in the fanner case and Rs. 69,501 in the latter. 

D ~  MADI! ON BEHALF OF THE WAR9FFICE DURING THE WAn. 

332. *JIr • .Jamnadas )(ehta: (a.) Will Government be pleased to state 
in nlpees t.he total disbursements they made. on behalf of the War Office 
duriugthe world war? . ..' 
(b) Will Government be pleased to state whether the whole amount of 

the said disbursements has been repaid to them; and if not, how much 
remains still due? 
(c) Will Govp.mment be pleased ·to t~ whether the said repayment 

was made in rupees or in sterling; what were' the charges for exchange and 
who paid them? 
(d) Will Government be pleased' to state whether any interest was 

charged to the War Office on the amounts outJstanding from them with 
respect to the said disbursements? If so, will Government be pleased to 
state the rate of interest charged? .  . 
(e) Will Government be pleased to ~t te whether the rate of interest 

. oharged to the War Office was the' same as that paid by Government on 
their loans? If not, was it higher or lower? If lower,; will "GovBnment be 
.pleased to t t ~ why a lower rate was c ~e  

Mr. E. Burdon: (4) The total disbursements made by the Government 
of India, on behalf of the War Office, during the great war, to ·the end 
of 1920-21, amounted to £342,684,173. The figure cannot appropriately be 
g;ven' in rupees .as the expenditure consisted _partly of rupee outlay in 
II-dia and partly of sterling outlay outside Indja. 
(b) The whole of the amount mentioned was repaid by the War Office 

by the end of 19'20-21, with the exception of a sum. of £498,278 which was 
paid back in 1921-22 on receipt of the Government of India's claim. 
(c) The repayment was' made in sterling, the rupee expenditure being 

converted into sterling at lts. 15 to the pound up to. October 1917 and there-
.sfter at the rate 01 exchange c\1trent from time to time. The charges for 
{'xchange \yere thus paid \by the War Office. 1 am not in a position to 
state the amount of these charges. . 

(d) No interest was charged to the War Office as there was no delay 
between the acceptance by them of the Government of India's claim and 
the date of payment. The arrangement was for the War Office to make 
monthly advances in regard to these claims on the basis of estimates 
~ mi e  by the Government of India. 
(e) This question does not arise. 

PAY OF THE. INDIAN ARMY SERVICE CORPS CLERKS. 

333. *Sardar B.udur CaptalD Bira Singh: 1. Are the Government 
aware that the revision of pay of the Indian Army Service Corps clerks 
published in Army Instruction (India) No. 863 of 1928, has caused great 
disp.ppointment to the men concerned, 8S the increments have been so 
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81'l'anged that the higher ratert of. pay, between Rs. 265 and. Rs. ~  are 
likely to prove unattainable by any of the clerks now serving who have less 
than 20 years' service, and that Lhe prospects even of the senior men, now 
within 10 yea.rs of retirement, have been made Jess favourable than they 
were before the revision 1 

2. Are the Government a.ware that the number of clerks who 10 or 12 
years hence will be drawing as much 8S Rs. 250 per mensem js almost 
-certain t.o be smaller than is at present the case? 
3. Are the Government prepared to give this matter further con-

sideration, with a view to such amendments being made in the scheme 8S 
will ensure that the senior clerks' rates of pay are not less favourable than 
those granted to them in 1916, reasonable allowance being made for the 
increase in the cost of living since then? 

Mr. B. Burdon: The Government have already received from various 
Indian Army Service Corps Clerks' Associations' representations on the 
points raised by the Honourable Member. The matter is noW. receiving' 
careful consideration. .. 

GOVF..RNMENT PENSIONERS IN BOMBAY. 

334: -Mr. oTamnadaa Mehta: 1. Will Government be plelised to state 
whether it is true (a). that in' the citiy of Bomba-y, Government 
pensioners are required to go down and assemble in an underground cellar 
for the purpose of receiving their pension; (b) that among these pensioners 
there are ladies BJld men who are Justices of the 'Peace, HonorarvPresi-
clency Magistrates, Fellows of the University of Bombay and other dis-
tinguished people 1 
2. Is it a fact that the cellar is . insufficiently lighted and badly venti-

lated and. that the staircase is partially dark making it very difficult for 
persons who are advanced in age to reach the b,sement? 
3. Do Government propose to ·direct the Auditor Genera.l, Govern-

ment of India, to provide better ventilated and sufficiently lighted accom-
modation for the Government pensioners on. the ground floor or first floor 
of the aforesaid building 1 

The Honourable Sir BasU Blacke": I \\iIi' ~ er  this, and' Q\1estioll 
No. 885 together. Inquiries are being made from the Auditor General q.ntt 
ihe information will be furnished to the Honourable Member in due coursf'. 

ACCOMMODATION OF THE PENSION DEPARTMENT, BOMBAY. 

t885. -Mr. oT&DlDadu Mehta: (a) Are Government aware that the 
Gulistan Building in whose basement the clerk of the PeJ).si!ID Department 
in Bombay' is accommodated is hired from its owner at the high rental of 
Rs. 10,000 (Ten thousand only) per month? 

(b) Do Government contemplate removing the said offices to some other 
more convenient and less costly building? 

PAY OF THE CLERKS' OF THE DEAD I_ETTER OFFICE, BOMBAY. 

386. -Mr. l&DlD&das Mehta: Will Government be p ~ e  to furnish 
t ~ r~ t  of the re-examination inti;> the scales of pay of the clerks of t ~ 
D. L .. 0" Bombay, as promised in the reply! to the question bv the 
Honourable Mr. V. G. Kale in the Council of State on the 23rd September 
19221 

t For answer to this quesuon-"" the answer below 'question No., 334. 
~ V ide page 400, Council of State Debates, Vol. III. 
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The BCIM1II'a1Jlft Mr. A. G. ""-J": ~ has been decided to revisl' 
the scales of pay for the selection grade appointments in the various Dead 
I.etter Oftices with effect from the 1st March 1924 so as to bring them 
on to 8 level with those provided for such appointments in post offices. 
As regards the ordinary time-scales in the Dead Letter Offices, it has 
been decided that, in view of improved price conditions, no further revision 
should lMt. sanctioned. . 

PAY OF THE CLERKS OF THE DEAD LETTER OFFICE, BOMBAY. 

337. *JIr. lamnadu Xaha: 1. Has the attention of the Governmt"nt 
been drawn to the representation and the telegram from the Honorar.\ 
Secretl1ry, Bombay Presidency Postal md R. M. S. Ci tio ~ 

representing the clerks of the D." L. 0., Bombay, on the prevailing dis-
content among the clerks and praying for equalisation of their scale of pay 
with that of Bombav G. P. O.? 

2. wilf Governr:ent be'" pleased to say what extra cost would be in-
curred to equalise the scale of pay of the clerical staff in the D. L. 0., 
Bombay, with that of the G. P. O.? 

TaLe JlGD.ouraIM Mr. A. O. Oha"-jee: 1. Yes. 

2. The revision of the scales of pay for the selection grade appointments 
has already been sanctioned. The additional expenditure involved in 
!l!'lsimilating the ordinary time-scale of" pay for clerks in the Bombay Dead 
. I.etter Office to that in force in the Bombav General Post Office would be 
sbout Rs. 6,500 a year on the average. The Bombay Dead Letter Office 
co~  not, however, be treated exceptionally in this matter, and it is 
cF-timated that the revision·of the ordinary clerical time-scales in all the 
Dead Letter Offices so as to bring them up to the level of those provided 
for the local post offices would cost about Rs. 27.000 a year on an average. 

EXPORT 01' CATTLE. 

338. *Mr. .Tamnadu KMta: Will Government be pleased to furnish-
ioformation as to the number of cattle (particularly :young" cows) exportecl 
to foreigD. cOuntries during the last five years? 

The Honourable Sir Oharles 1Dflu: The information regarding the 
number of cattle exported to foreign countries can be obtained from th@ 
.Annual Statement of the Sea-borne Trade of British India, to which the 
Honourable Member is invited to refer. Copies of the pUblications arc 
evailable in the Library. 

No separate figures for the export of young cows are available. 

ApPOINTMENT OF INDIANS TO THE TRAFFIC INSPECTOR CADRE. 

339. *Sardar Kartar Singh: Will the Government please state what 
action hilS so far been take:'} to carry into effect the Uesolution of the Honour-
able Rai Bahsdur Ramsaran DaBS TB a.ppointment of Indian. to the TraJ!ic. 
Inspector cadre duly accepted and reported in Council of State Debates, 
28th February 1923, Vol. III, No. 29? 

The HODOlU'able Iir Qharl. 11m .. : 'I.'he Resolution was brought to the 
. special notice of Railway Administrations. 



QUESTIONS AND ANSWKBIi. 661 . . 

TRAFFIC INSPEC'WRS f)N THE XORTH WESTDN BAILWAY. 

340. ·Sardar Itartar SiDgh: 1. (a) Will the Government ~ t te as· 
to what is the present grade of Traffic Inspectors and how may posts are-
provided in the bUdget and nSDle persons with their educational qualifica-
tion and duration of service?, . 

(b) How Dlany Indians lIre t.·orking on the N.-W. Railway as Traffie 
Inspectors at present? . 

2. (a) Is it 1\ fact that only one Indian is working as a temporary 
Traffic Inspector and retires in December 1924 and no other Indian is 
holding that post? 

(b) Is it a fact that three European Traffic Inspectors died recently 
Hnd no, Indian was tried in their places? 

3. (a) Is it a .fact that Traffic Inspectors ate given bungalows free 
of rent; if RO, what is the average cost of a bungalow and what rent is 
chargeable on it? (b) Are any other facilities .provided for European Traffic 
Inspectors ? 

fte Boaourable SIr Oharles lDDea: Government have no inform"tion, 
but will make inquiries. 

COMMERCIAL SUPERINTENDENTS ON THE NORTH-WESTERN RAILWAY. 

341. ·Sa.r4ar Karw Singh: (a) How many posts of Commercial 
Superintt'ndents are proVided on the N.-W. Ry. and by whom are they 
held? Please name with their educational qualifications and duration of 
service. 

(b) Has any Indian been tried as Commercial Superintendent? If so, 
with what result? Pleal>e Ilame them with their educational qualifications 
r.nd duration of servicE', and since when are they holding these posts? 

The Honourable Sir Oharlea lDDea: (a) There are seven posts held by 
(l Europeans and 1 Indian, all of whom have considerable serrice. Their 
educational qualifications are not on record. 

(b) Yes. Indians have been employed as Commercial Superintendents 
with satisfactory results. For example, Khan Sahib Sh. Rahim Bl\ksh, 
l{ai Sahib Bhag Chand, Mr. Mool Chand and the late Pundit Balkisben_ 
/1.11 had long st'rvice, but their educational qualifications are not known. 

COMKBRCIAL D ~  NORTH-\VES'rEIlN .B.uLwAY. 

342. ·Sardar kartar 1iD&h: Is it a fact that t ~ N.-W. Ry. announced 
that the Commercial Department was separated from Transportation? If 
so, how many transportation men were brought in to fill higher vacancies:' 

TIle Bonoanllle 8ir CftuI,rl. 1nDu: Government are not aware of am' 
such announcement, in fact no such separation has yet been made. The. 
latter portion of the question does not, therefore, arise. 

~~ 

CLAIMS INSPECTORS ox THE NORTH-WESTERN RAILWAY. 

343. ·Sardar Kartar Singh: (a) Are there any Claims Inspectors on the 
N.-W. Hy.? If 10\0, how lDany are graduates &Dei undergraduates? Have 
t.hey ever been tried for these Commercial Superintendents' rosts; if not 
~  not; and.if so, with what result? (&) Does the Railway contemplate 
making arrangements for qualified men for these posts? 

Tile Honourable Sir Oharlu Imlea: The Govenunent have no information 
but will inquire. 

t 
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GOODS AND COACHING CLERKS ON THE }(loaTH-WESTERN RAILWAY.' 
344. * Sardar It&rtar SiDgh: Is it a fact that Goods and Coaching. clerks 

'are part of the CommerciaJ. branch; if so, is the work inspected quarterly by 
Inspectors of the Commercial or Transportation branch? And, if it is 
Inspected by the latter, state reasons? .. 
The Honourable Sir Oharlea Innes: The Honourable Member is referred 

to the reply just given to his question in connection with tl).e separation of 
the Commercial Department from the Transportation Department. For 
the reasons there given' this question does not arise. 

PROVISION OF FREE QUARTERS FOR COMMERCIAL INSPECTORS. 

345. *Sarclar Xartar Singh: Is it a fact that free quarters are not 
:supplied to Commercial.Inspectors? If so, why is there differential treat·-
ment between Traffic Inspectors and Claims Inspectors? 

The Honourable Sir Oharlea InDea: Only those classes of the staff, who 
are liable to be called upon at any time of the day or night to attend to 
railway business, are given rent-free quarters. Claims Inspectors do not 
come under this category and therefore the privilege of free quarters is not 
~ te e  to them. 

SCALES OF PAY FOR CLAIMS C ~  ON STATE J;lAILWAYS. 

346. *lIar.clar Kart&i SiDgli: Is .the Govenunent aware of the vast 
difference of scales of fay existing in the N.-W. Ry. und ot ~r State 
Railways, and will the Government peruse page 58 of the classified list of 
State Railways Establishment 1923 and note that in the E. B. Ry. there is a 
cadre of Claims Inspectors drawing Rs. 3()().......20--400 and Rs. ~  

and in the O. & R. Ry. Rs. ~  Do the Government propose to 
remove these differenCllls? 

The Honourable Sir Oharlea Innes: The ~ e  of pay o~ the different 
Railways diler as they are determined with due regard to local circum-

I lItances and conditions, affecting the cost of living, the nature of duties, 
-etc. Government do not propose to taKe action in the direction e ~e  

TRAFFIC INSPECTORS (COMMEHCIAL) ON THE XORTJI-\VESTERN RAILWAY. 

347. *Sardar Jtan&r. SiDgh: Is it & fact that there are no Traffic In-
spectors (Commercial) at present working on the N.-W. Railway; if so, why 
not? Will the Government please c<:>Dsider the advisability of appoint-
ing tried Claims Inspectors in these posts in t~e districts? 

The Honourable Sir OhiLrlea Innes: There are no officials designated as 
Traffic Inspectors (Commercial) working on the North-Western Railway. 
It is not considered necessary to create such additional posts because the 
required commercial work COmes within the duties of the Traffic Inspectors. 

For the reasons....8iven above it is not proposed to appoint Claims 
Inspectors as TraftiW'Inspectors (Commercial). 

I. C. Gs., STOCK VERIFIERS, ETC. 

348. *Sarclar Jtanar Singh: Is it a' fact that I. C. Gs. drawing Rs. 40 ' 
and Stock Verifiers drawing Rs. 60 are allowed 2nd class travelling whereas 
"Traffic Canvassers drawing Rs. 125 and less are only allowed Inter class. 
Do the Government propose to remove this distinction? 

The Honourable Sir Oharles Innes: Inquiry is being made and the 
result will be communicated to the Honourable Member in due course. 



QUB8TION8 AIm Ali8WBBS. 

EUROPEAN STATION MAS-.B8 AT CEBTADl' STATIONS ON TIIB N.-W. 
RAILWAY. 

'349. ·Sard&r Kanar Slqh: (a) Will the Government please Jay on 
table the names of stations  on N.-W. Ry. which have been reduced from 
European to Special class, Special to C, C to Band B to A class stations, 
stating reasons for doing so? (b) Will the Government please state the 
necessity of having a European Station Master at Kundian, Jhelum, 
Malakwal, Rohri and Khanewal and Ludhiana when Indians have been 
successfully workjng at these stations? 

'rile Bonourable IUr 0har181 IDD8I: (a) There is no such class of 
stations. A list of the stations that have been reduced in classification is 
laid on the table. The classification of the posts has been reduced to suit 
the work and the importance of the stations.-

(li). ~ stations in question are not reaerved for ~pe  but are 
held by Station Masters of the required stamp aud seniority, whatever their 
nationality. 

NORTH·WESTERN RAILWAY. 

List of stations tAe sanction of which lws been reduced from Genenrl to Special •. 

1. Eamaaaf.a. 

2. Montgomery • 

3. Hump Vard, Karachi 

i~t of ~t t i  tAe 8.anction of '!OAieh has 

1. Multan Cit.y. 
2. Sher Shah. 
3. ShikaTpur. 

i~t of 8tatiolls tAe /lollction of 1Dhich has 

1. DeTa X awab. 
2. Kot Radba Klah/m. 
8. Rahim Yar Khan. 
4. Beria Road. 
5. Sharigh. 
6. I\hllollai. 
7. Pabbi. 
8. Taxila. 
9. Thall. 
10. Durgai. 

List of stotio718 the ,unction of tDhich has 

1. Tr.pa. 
2. Cbr.biana.. 
3. Gonir.na. 
4. Gobindgarh. 
5. NUT Mahal. 
6. Attock. 
7. Eurhan. 
8. Goira. 
9. Mankir.ta.. 
10. Kharian. 
11. ..... teh Jallg, 
12. Hangu. 
18. Injra. 
14. Dho.ba.n Sillgh. 
15 Sukheke. 
16 .• Janiwala. . 

I 

·t 

F -II to Special. 

• £Oil to Special 

• E·I to Special. 

been reduced from Speciol to .,ou .. 

4. Kolepur. 
5. Ahmed_I. 
6. Jammu (Tam). 

been reduced from .. 0  " 
11. Laki Marwat. 
12. Gbazi Ghat. 
13. Cbicboki Maliau. 
14. Falidkotc. 
15. Hoahiarpur. 
16. Kapurtbata.. 
Ii. Tam Tarall. 
111. Patti. 
19. Jaitu. 
20. Khat.u} i. 
21. Rampura Phil!. 

bun reduced from .. B " 
17. Mona.. 
18. Rundewali. 
19. Bucbia.rta. 
20. Sbah Jewaua.. 
21. Kanjwani. 
22. Tame,,·a1i. 
23. U cbana. 
24. Rabon. 
25. KlIIIIOwal. 
26. Udero Lal. 
27. :\fetli. 
28. Ta.Ibar, 
29. Manjballd. 
SO. Amri. 
81. Bbai Sayyadabad. 
32. Hirok. 

to .. B "_ 

'0 ".A "_ 



• 
~  . LEGISLATIVE· ~  [18TH :FEn. ~ 

INDIAN GAZETTED OFFICERS IN OftDNANCE FACTOlUES. 

350. *JIr. B. I. ShaDmukham Chetty: (II) 'ro state how many IndialJ 
>officers there are in the rank of the gazetted officers in the Indian Ordnance 
.:Factories. . 

(b) If there are no' Indian officers in the rank, whether Go\"emment 
will be. pleased to state why it is so, and whether they would consider 
the question of appointing Indians at the earllest opportunity. 

Kr. E. Burdou: (II) None. 

(b) As stated an the 16th :March 1923, in repl,v-l-to ~ ti  Xo. 567, 
there is nothing to prevent an Indian from bt,illg appointed to a post 
~ rr i  gazetted l'ank, provided he pos!;esses the requisite qualifications. 

Kr. :a. I. tIllolUllukham Gbetty: Has Governllll'Ilt ever tried either by 
"Way of advertisement or by any other means to rl'cntit Indians for these 
.appointments? 

Kr. E. Burdon: If the Honourable Member savs " Has Go\"enullt'nt 
~ver tried ",.1 think that is rather a large question and I should like 
to have notice of it. 

Kr. V. I. Patel: Are Government prepared to say that no Indian with 
the requisite qualifications has so far been available for any such post? 

Xl'. E. Burdon: That is the answer which I gave. 

lIIr. Chaman Lal: What facilities do Government offer for the training 
.of Indians for these particular posts? 

Kr. :B. Burdpn: I should like to have notice of that question too. 

Mr. B. X. ShaDmukham Ohetty: Is the Government aware of an" 
instance in which an Indian with the requisite qualifications applied for 
.any of these posts and was not entertained? 

:Mr. :B. Burdon: No. 

:Mr. Gaya Prasad BiDgh: What is the minimwu qualification required for 
.an officer to be appointed to a post like thllt? 

Xl. E. Bardon: I cannot say that there is any minimum qualification. 
{;ertain mechanical engineering qualifications arc required for appointllll'nts 
in Ordnance Factories. 

CLERKS IN ORDNANCE }'ACTOllIER. 

351. *Xl. R. X. Bhanmukham Chetty: (a) Whether it is u fact that 
n() clerk in any of the Ordnance :Factories holds gazetted rank althoUlTh 
there are grades rising up to Us. 750 per mensem. ~ 

(b) Whether Government will be pleased to consider the question of 
giving gazetted rank to such of tl.le clerks who draw Us. 300 and above. 

t JTidt p. 3520 of I •• A. DehateR, Vol. III. 
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1Ir ••• JhItoa: (a) Yes.' 

,(b) Government do not coilsicie that the 'duties of the Clerks in ques-
,tron warrant the grant to them of gazetted rank. 

1i.r. V.I. Patel: How man)' Europeans are there in the rank of ·clerk:'? 
Xr. E. Burdon: If the Honourable Member will be good enough to pui 

t.hat down on the puper I shall give him the necessary pnswer, but I am 
afraid I cannot give an answer offhand. 

Kr. A. Bangaswamy Iyengar: Will Government be, pleased 'to state 
whether clerks who were getting Hs. 300 and below were promoted to the 
rank of clerks up to a pay of Rs. 750? 

lit. President: I do lIot think that arises out of th(' question., 

Xl ••• K. ShaDmukham OheUy: Is the Honourable lIember awarE 
that persons holding similar rank in the civil Departments of the Govern-
ment of India and doing similar work to these clerks are holding gazetted 
rank? ' 

Xl. 1:. Burdon: No, they IU·(' not doing similar work. 

• 
~  OF THE SUPERIOR SERVICES OF THE ORDN'"AXCE FACTOIUES. 

352. *1Ir ••• K. Shanmuldaam Ob.etty: (a) Whether Government have 
~ mitte  to the Secretary of State any definite proposals for the re-
organisation of the superior services of the Ordnance factories: if so, 
whether as a part of the proposed rt'-organisation a new post of Personal 
Assistant is propost'd to be crt t~  in each factory, and the scale of pay 
propoaed. 

(b) If the answer-to the previous question is in the affirmative, to 
state whether the requirements of the new post necessitate the appoint-
ment of a person with technical qualification; if not ,,-hether as a measlJre 
of economy Government will consider the question of reserving these 
appointments for deserving clerks in the Ordnance Factories. 

JIr. 1:. Burdon: (a) The answer to the first t.wo, paris of this question 
is in the affirmative. As regards the third part, the scale of pny that 
has been proposed is Ils. 800-500-1,000 per mens('lll. 

(b) The duties of the nt'w appointments nect'j;sitate the appointment 
of men with technical (i.e., engineering) qualifications. The second part 
of tht' question does not arise. 

CHIEF CI.ERKR IN ORDNANCE FACT<lRIER. 

853. ·Mr. B. K. Shanmukham Ohetty: Wll1.t action do Government 
propose to take with reference to the recommendation oj the Ken:\'Oll 
Committee for tlie creation of a chief clerk ilr"'each Ordnance cto~  

)[r. E. Burdon: TIll' recollun('ndation bas not heen accepted by Gov-
... r me t ~ 
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PAY AND ALLOWANCBS OJ!' ALL RANKBexN A B'RITIBBRBGDlBNT. 

3M. ·1Ir. B.][. ShaDmukhamOheU,: (a) Will Government be pleased 
to furnish a statembnt showing the amount drawn by each of the rants 
from Private to General in a British regimental unit as: , 

(1) pay; 

(2) staff pay; 

(3) messing allowance; 

(4) ration allowance; 

(5) furniture allowance; 

(6) marriage allowance and children's allowance; 

(7) separation allowance; 

~  clothing allowance; 

(9) charge allowance; 

(10) any departmental allowance. 
(11) And the money value of any other allowance given in kind. 

(b) To. furnish a corresponding state:nent for each of the corresponding 
Indian ranks. : 

.1Ir. E. Burdon: (a) (1-10) "and ~  The Honourable Member is 
referred to the pUblication entitled " Pay and Allowance Regulations of 
the Army in India ", Parts I and II, which can be obtained from the 
Superintendent, Government Printing IDdia, Calcutta. He will there find 
all the details he requires in regard to the pay and allowances (with the 
exception of clothing allowances) admissible to British and Indian officers 
and British and Indian other ranks regimentally employed. I may ex-
plain that " separation allowance " and " children's allowa!lce," formerly 
admissible to British troops, are no longer in existence, having been merged 
in the" marriage allowance" which was sanctioned after the war. ': Charge 
allowance .. and " departmental allowance .. are not admissible to officers 
or other ranks regimentally employed. 

The av.erage annual cost of the "clothing allowance," which is ad-
missible only to British and Indian other ranks, is estimated at Rs. 110 
in the case of a British soldier and Rs. 44 in the case of an Indian soldier. 

(a.) (11) A statement is laid on the table. 

:Mr. Gaya Prasad Singh: Is the pUblication referred to by the Honour-
able Member available in the Library of this Assembly? 

:Mr. :I. Burdon: I do not know. 

:Mr. Gaya Prasad Singh: Will Government be pleased to make an 
inquiry and ascertain whether it is. available here? 

JIr: E. Burdon: Yes, and I shall arrange to have a copy placed in the 
Library if there is not one already there. 

Dtwan Bahadur T. Jtangachariar: Is there any proportion between the 
pay and allowances? Is there any maximum limit fixed, that the allow-
ances should not exceed a particular limit? 

:Mr. E. Burdon: No. 
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Dt.aD Babadu T ...... acJprIar:)1I it ~ ctt t eo e ~e  thesE' 
allowances come to 80 or 00 per cent. of the salari('s themselves? 

•. B. Budon: I do not think 'so. ,. 

DtWaD Babadu T. lI.aDgachariar: If there is no m8ximwn limit' fixed, 
,viU Government be pleased to fix a limit that these aHowant"es should not 
~ cee  a particular proportion of the pay? 

JIr. :I. Burdon: Is that a request for information? 

Mr .... E. ShaDmull:bam 0Ilf*y: Cim the Honour8ble }lember assurE" 
this House that the amount drawn by a certain oflict'J' bv wav of all 
these various allowances in no case exceeds the stun that 'he ~  by 
way of pay? .. 

• 
1If. :I. BmOD: I should be.very surprised indeed if it ex('eeded it. 

&tatutf!at BM"nJlf/ tilr. mcmey ,.,mlle of ~~ t i  ~io tmi  gtmIttG "ill l.:iad to 
(1) BTit;&h and IIII'UlR OtlieT Tflltl.:<J "",1 1I11'iaH oflicertl ice o ~ OomaiBMon) ad 
(1) King'& ommi io ~  olJicua IBTitilih lUId I»dian) . 

(1) Nature of l'Ol.cMOll. 

.  , ApPBOXUIATE COST. 

1- Btitiah I ;-n-d-.--
I IlOldiel'll-per I IlOldier.-per 

______________ L __ auuum, : __ annom. 

(1) Pl'M m.tioos •  •  • 
(2) Fuel and light. •  • 
(3) V &toe of free iuoee of clothing 
(40) lIaiuteuan('c of equipment .• .. 

I 1 

Rs. 

194 
23 
27 
72 

\ 
I 

I 

I 
i 

118 
23 
S4 
56 

British and Indian soldicrs and Indian officers (Viceroy's Commission) are given free 
accommodation. the cost of wbich is entimated at Rs. 38 per annum for a riti~  soldier 
and Rs. 28 per annum and Us, 13 pel' annum. for an lDdian Officer and "titer rank, 
reapecti vely. 

(2) Vallw of fOl'age for King's Commissioned officf'}'s' cbal'gel's-Rs. 300 pt'l' annum. 

NOBEl. PEACE PRI{E, 

055. *JIr .... E. Sbanmukham. Ohetty: la) Whether there wa,,; allY 
correspondence either directly or through the Secretl.\l"Y of State for India, 
lletween Government and the Nobel Pri?e Committ ~e in Sweden regarding 
the award of the Nobel Peace Prize. . 
(b) If 80, whether Government will bl) pleased to lay the correspop,dcnc(, 

on the table. 

'lhe Honourable Sir Kalcolm Haile,.: A copy of the Resolution carried ill 
the Council of Stl\te 011 'tebruary the 5th. was oablt'4 to the Secretary of 
State with 1\ request that if there was no objeotion the Resolution might 
be conveyed to the Norwegian Iluthorities through the British Legation. 
There has been no further ?orrespondence. 

Mr. De'laid Jlra1a4 SIDha: Have Government, ~  officilll informatiap of 
1lbe fact that the name of Mr. Gandhi WI\S suggested for the award of the 
Nobel Prize? .. 
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The BODOurable Sir IIalcolm Bail81: 1&y whom? 

1Ir. Devaki Pruad SiDha: By some members of the Committee. 

The Bonourable Sir IIalcOlm Bailey: Of which Committee 1 

1Ir. Devaki Prasad SiDh,: Of the Nobel Prize Committee. 

The Bonourable Sir Kalcolm Bailey: I think that we have no infomla-
tio11 about the N ob('l ~ri e Conlnlittee's deliberations. . 

1Ir. IL A. • .JiDDah: Will (ToYernmellt say what is the object of this com-
munication being made to the Norwegian Government '! 

The Bonourable Sir IIalcolm Baile,: If I am correct, the rules provide 
that the claims put forward must be. backed up by some branch of the 
Legislature of the countl·y to which the person in whose favour the 
('Iaim is made belongs. 

1Ir. BarchaDdrai ViahiDdaa: Will not the Legislative AAAembly be more 
appropriate for this purpose than the COlwdl 'of State? 

. The Bonourable Sir Kalcolm ~e  That is a matter of opinion: the 
l!esolution was non-official, and the point is one on which, I under-
"tand, gentlemen interested in the proposal themselves differed. 

Diwan Bahadur T. :a&ngachariar: Does" the Committee recognige a 
Legislature which has not got full responsible government? 

1Ir. President: The Honourable Member is trying to make the Honour-
able the Honl{' Member re;:ponsible for something for whi('h he is not 
I·esponsible. 

PROYIN'CI.U, CmfTRIBUTIONS. 

356. *1Ir. R. K. SbaDmukham Ol1ett,: 'Whether Government propose 
to remit uny portion of the contributionFl payable by Provincial .cO\·o;lm-
ments for the year 1924-25. 

The Bonourable Sir Bull Blackett;: The Government are not at pre-
sent in a position to malH' any declaration on the subject .. 

HATE OF INTEREST ON INSTALMENTS DRAWN BY THE IMPERIAL BANK. 

357. *Sir Parshotamdaa Thakur4aa: (a) With reference to the' Bill 
passed in July last year amending the Indian Paper Currency Act, will 
Government be pleased to state at what rate interest is charged on the 1st 
instalment of Rs. 4 crOl'es, which may have been drawn by the Imperial 
Bank at 6 per cent., when the Bank rate is raised to 7 per cent. ?  . 

(b) And similarly, will Government be pleased to state what interest 
is charged on the first two instalments of Rs. 4 crores each which were 
taken at 6 per cent. and 7 per cent. respectively. when the Bank rate is 
raised above 7 per cent.? 

The BoDOlll'able Sir Buil ~ t  (a) 7 per cent. 

(b) At the current Bank rat.e. 

Sir PurIhotamdaa Tbakurdas: Are. t ~ ,Government satisfied that the 
"rrangement ensures to the public the advantages 'that Government 0011; 
tpmplated when thL'Y ulIlf.'lld!'d the Paper Currency Act? '  ,  . 
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The Boaoarable Sir Bun ~tt  At preSl'nt the over ~ t hl!ve no 
reason to feel dissatisfied but they are \\'atching. the matterv,.ers cure-
fully with a view to examining after a year's experiencchoi1 the' new 
Act is working. 

COST OF FIRING TIME GUNS. 

858. -Dr. H. S. &our: (a) Will the Government be pleased to state 
the cost of firing time guns in the military stations in India? 

(-b) Is it a fact that the firing of time guns has been stopped in all 
military stations in the Punjab? 

(e) If so, what would be the saving in cost so effected? 

Ill ••• B1U'CloD: (a) The cost of the firing of time-gum; at all the mili-
tary stations in India is estimated at Rs. 70,000 a year. 

(b) It has been agreed that time-gunH should no longer be fired in tile 
Punjab at the cost of central revenues. 

(e) The saving to the Anny ('fltimates is calculated at about Rs_ 9,000. 

COST OF SALUTE!; TO HIGU GOVERNMENT OFFICIAL";. 
'. 

359. -Dr. H. S. Gour: (a) Will the Govenunent be pleased to state 
who pays for the cost of salutes to high Govenlment officiaJ..-;.-llnd whll.t 
is its cost per annum? 

(b) Will the Government be pleased to consider the question of effect-
ing economy under this head? 

Ill. ]C. BurdoD: (a) The AmlY estimates bear the cost which is estimated 
at approximately Rs. 10,000 per ,annum. 

(b) Government have considered the question, but it was decided not to 
discontinue the existing arrangements. 

Ill. Gaya Pruad BiDp: Will Government give the reasons for deciding 
not to discontinue the 'existing arrangements? 

J[r. E. Burdon: Government do not consider it desirable to do !'n. 

Ill. Gara Pruad Singh: In wbose interest, in the public interest:' 

+ JIr. ]C. BurdoD: Yes, in the public interest. 

ADVISORY COMMITTEE, OL'DH AXD ~m RAIL W.\ \". 

860. -Kaulvi J[ubammad Yakub: (a) Do the Go\'ernment propose to 
appoint an Advisory Committee with the Oudh and Rohilkhand R.ailway? 

(b) If the reply to the above be in the affirmatilVe, will the Government 
be pleased to state when they .think such Advisory Committee will be 
appointed? 

(e) If the reply be in the negative, will the Goyernment be pleased to 
state the reasons for the same? 

The Honourable Sir Oharlea lDDea: (a) A local Advisor,' COlUmittee 
~ already been formed at the headquarters of the Oudh and Rohilkhand 
Railway. ' 

(b) and (e). The questions do not arise. 

• n 2 
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TnA VELLING TrCKET CHECKERs· ON ••. f):, A·ND .. R. ' R.uz:..'W AY. 

361. ~ vi Mghammad Yakub:(a) Will the Government be pleased 
to state how many Travelling TickE't Checkers and pec~r  of the 
Travelling ic ~t Checkers are appointed on the Oudh and Rohilkhand 
Railway? ' 

(b) Wha.t is the pay and the ordinary tr v~ i  u.ll.owance of the 
Ticket Checkers and the Inspectors mentioned· above? 1 

(e) What is the need and justification for the appointment of such 8 
large number of the officials mentioned above? 

The Honolllable Sir Oharles Innes: (a) There arc 30 pE'nnanent and 20 
temporary Travelling Ticket Examiners and two Inspectors. 

(b) The permanent men are on. the following time C ~  'of 'jIa:,,: 
Travelling Ticket Examiners from Rs. 55 to Rs. 125. 
TIl{' temporar.'· Travelling Ticket Examiner:;; drnw 11 fixed p~  of 

RI!. 55. 

Inspectors draw Rs. 170 to '250. 

The Travelling Ticket Examiners draw mileage allowance at the fol-
lowing rates: 

On Rs. 100 and above-Ik 2 per 100 miles. 
Below Re. 100-Rs. 1/4 per 100 miles. 

The Im,pectora draw n daily allowRllce of Us. 2/8 when travelling. 

(c) Owing to the large numbE'r of classes travelling 'Without tickett!'o 
travelling in higher classes, travelling l\;th unhooked 'luggage, it has been 
found necessary to maintain this staff. The amounts recovered b'li them 
represent several times their ~  . 

SUPERINTENDENT OF PRINTING AND STATIONERY, O. AND R. RAILWAY. 

362. *Maulvi KubMDmad Yukub: Is any stationery officer appointed. 
on the Oudh and Rohilkhand Railway? 'Vhat arc his duties, and what 
is his pay and ordinary travelling allowance? 

The Honourable Sir Oharlea Innes: There is a Superintendent of Print-
ing and Stationery who is in charge of the Railway Press at Lucknow and 
the supply of stationery to all offices and statiol;ls on the line. The pa;v 
of the post is Rs. 500-20-700 and the incumbent draws daily allowance at 
Rs. 5 in addition to a free pass if required to travel on duty. • 

GRIEVANCES OF POSTAL CLERKS. 

363. *Mr. BhabeDdra Ohandra Boy: (a) Has the attention of Govern-
ment been drawn to the resolut,ion passoo by the All-India PostSl and Rail-
way Mail Service Union on the 22nd January as published in the" A. B. 
Patrika ", dated the 29th January, 1924? 

(b) Do Government propose to consider the grievances of the Postal 
clerks? 

(e) If not, wHl 'he Government be pleased to state the reasons? 

The Honourable Mr. A. O. Ohatterjee: (a) Yes. 

(b) and (e). Government are of opinion that there is no justification for 
increasing the existing rates of pay for Postal clerks, which were sanc-
tioned at 8 time when the cost of living was higher than it is at pre-
~ t  
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ItEFRB8lDDUiT ·}tOOIrlS \T nD!l DELHI RAILWAY STATION •• 

364. *lthaD BaUdur Sarfaraz HDIIIJD Kh,.D: (a) Is it a fact that there 
are two refreshment rooms. at Delhi Railway Station, one o~ e  by 
MeSBrB. Kellner and Company and the other by an Indian? 

(b) Is it 8 fact that ~e r  Kellner and Company's furniture is sup· 
plied by the Railway Company and in the case of the Indian refresh-
ment l'OQID no furniture is supplied? 

(c) If so, will the Government be pleased ~ state the reasons for the 
.differential treatment? 

(d) Will the Government be pleased to state whether any rent is 
charged· from. Messrs. Kellner and Company, and the Indian restaurant 
keepers for the respective rooms they occupy' at the Delhi Railway 
Station? If so, what are the amounts paid by each? 

, . 
The.BODourable Sir Charles limes: (a) There are European and Indian 

refreshtnent rooms at Delhi station but these are not owned by Messrs. 
Kellner and Company and an Indian respectively. These parties are 
merely lessees of the premises from the Railway Company. •  -

~  and (c). Both parties supply their oWlJ furniture. 
(d) Rl!nt is charged from both for the respective rooms they occupy. 

the amounts paid being matters which they arrange direct with the 
Railway Company .. 

PBomBITION OF THE EXPORT OF GOOD BREEDS OF CATTLE. 

365. *Kr. S. O. Ghoae: Will the Government be pleased to enlighten 
the A88emhly u,.; to what action (if any) has been tak('n on the HesolutioD 
moved by Dr. Nand Lal in March; 1921, regarding the prohibition of the 
export of good breeds of cattle from British India to foreign countries, 
which ~  c~ptt  b.y G-overnment wi,tl} cer!;ajD ~~ i ic tio  

Mr .•. S. D. Butler: '1'he Government of India have prohibited t.he 
export of cllttle of the Ongole breed from the Madras Presidenc.\'. 

IXDUSTRIAI. SCHOLARSHIPS. 

366. *Kr. S. O. Gh08e: Will the Government be pleat;ec. to lay on  thl' 
table a statement showing· t.hu actiou taken on the Hesolution regarding 
.. Industrial Schohu'ships .. movt'd in this House and adopted wit,hout u 
division? 

The Honourable Mr. A. O. Chatterjee: r ~ attentim of the Honour-
able Member is invited to the rep ~ given by me on the 11th instant to 
the ~t rre  question No. 274 usked by Mr. Ganganand Sinha. 

INDIANS AND EUROPEANS OX STATE AND COMPANY-MANAGED ~  

367. *Kr. S. O. Ghoae: Will the Government lay a comparath'e 
detailed ~t te e t as to the lHllllber of Indians and Europenns holding 
})ernlanellt posts in St,ate lind Company-managed Railways with their 
status and sn}ary? . 

The Honourable Sir Oharlea 1nD .. : ThE' Honourable Member iii refer-
red to the Classified i~t of State Uailwa,V Establishment, and t·he Distri-
bution Heturu of E/Stablishment of ,,11 lIailways. a cop.\' of which is in 
the Library. 

• 
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• ADMINISTRATION OF THE C ~  DF!PARTKENT • 

368. -Mr. S. O. GhOl8: Will the Government be pleased to lay on the 
table a detailed statement as to the charges involved in the administration 
of the Income·tax department as re·organized, with the actual receipts, 
from each Province as compared with those of the old scheme, furnishing 
also the number of Indians and Europeans with' their status and salaries 'I 

The Honourable Sir Basil Blackett: The work of assessment and collec· 
tion of Income-tax is stililin most provinces largel;\" in the hands of the 
Revenue Department. It is gradually being transferred to the Special 
Income·tax Department as officers are trained for the latter and its SCopl' 
is extended. The Special Income·tax Department has taken over the e.ntir(' 
work in the United Pnwinces, the Punjab, the North·West Frontier 
Province, Bihar and Orissa, and the Central Proyinces. Elsewhere th.-
process of transfer has reached various stages. Undl'r the old scheml', no 
payment was made to Local Governments for thl' services rendl'roo ~  

their Revenue Establishments in connection with Ineome·tax work. It 
is therefore impossible to make comparisons ~it  the cost under the old 
sctreme owing to the change in the system and the introduction of the 
reforms and consequent separation of Provincial from Central finanee. A 
statement is laid on the table giving the receipt!': lind t'xpenditurt' of· the 
Income·tax Department for 1922-23. 

The information which the Honourable Member requires regarding th.· 
number of Indians and Europeans employed in tht' Department, and their 
status and salaries has been called for and will be furnished to him in due 
course. 

St.at,nunt llAovnng the receipt.! and t.zpenditure 01 t1" ~ome to  Depart""nt 
lor 1911-1$. 

1922-18. 

-- .-.. --.-
Colledion •• Charges. 

- ------.-

BI. H •. 

loIad1'8.8 . · · · 1,32,22,921 f,77,rJ1! 
Bombay · 7,88,68,1" 8,46,5118 
Bengal . · · 8,25,96,'T-i7 6,11,739 
United Provinee8 . · 18,8!l.271 6,6l.672 
Punjab · . · · 76,6U02 4,77.679 
Burma · 1,66,08,013 2,19,494 
Bihar and Ori_ . . ~ i 2,!O,719 
Central Proviores 59,91,8143 8,OO,9'J8. 
Aham . . . . · 1'1.16,178 18,610 
North·West Froutil.'r PI'O\'in("e 9,118,006 .51,0<» 
Balucbillta.n . 84,582 6,1102 
India-General . .... 1,00,24,120 1,11,941 
EstAblishment charges J:yable to Local Governments ... 5,84,406 
for income-tax ,,·ork Ie by thAr staff. 
EXllllllditure in England · . · ... 61,8;8 

Total · 18,18,94,4g& ",66.136 



QUBSTIONS AND ANSWBBS. 6'i9 

INCOKE AND ElD"BNDlTUBB OFfu POST OJ'FICE SINCE THE INTRODt:'C'rION 

OF THE ENHANCED RATES OF P08TAGE. 

869. ·Mr. S. O. GhoIe: Will the Government be pleased to enlighten 
the Assembly as to the amount of increase of income and e pe it r~ 

since the introduction of the increased rates for postage stamps and post 
cards? 

The BODOurabie Mr. A. 0.' Oha\terjee: The increased rate!; took effed 
from 24th April 1922. 

Comparing therefore the sctuals of the previous year, i.e., 19'JI-22, 
\\ith the Hevised Estimates for the current year, receipts show an iu-
crease of 68i 19.khs and expenditure a decrease of lOa! lakhs. 

THE MAHABUDHA TEMPLE AT Bur.DBA GAY.", • 

• 370 .• "'1l1li TolE )[11: (a) Will the Government be pleal>ed to state 
if they have received any memorials from the Buddhists of India, Burma 
and Ceylon for the restoration of the Mahabudha Temple at Buddha Gaya 
to the Buddhists of , the world? 

(b) If the answer is in the affirmative, n1ay.1 beg to inquire if any action 
has been taken on these memorials? 

(0) Will the Government be ])leased to state if they have received ~  

representation on the same subject from the Buddhists of other countries 
than India, Burma and Ceylon? 

(d) If they have, will the, Government be pleased to lay these repre e ~ 

tations on the table? 

The BoDourabie Sir JIalcolm Balle)': (a) Yes the meniorials hsve been 
received. 

(b) They are under examination, , 

(c) No. 

(d) No such memorials 'haw bl'en received. 

1Ir. DevaJd :PraIad Sbaha: Have the Government of India during the 
last one year received any communication from the Government of Bihar 
and Orissa on the subject of the restorlltion of thl' temple to the 
Buddhists'! 

The BoDourabie Sir Malcolm JIail8)': l.will, inquire, but I think not. 

INDIA'S CONTIUBUTION TOWAUDS TilE EXPEXSES OF TilE LEAGUE OF 

NATIONS. 

371. ·Bali S. A. )[. leelaDi: Will the Governult:nt be pleased tc 111.\-
on the table a statement Hhowing the total l'xpenditure to the Gowru-
moot of India in connection with India's participation in the League of 
NatiODa? 

(b) Will the Government be pleased to state if it is a fact that in the 
matter of financial c8ntribution to the League of ~ tio  Fund India pays 
slightly, less thun all t.he five ~mpire States put together? If so, will the 
Government be pleased to state the respective amOlmt of contributions 
made by each individual State of the Empire and also the reasons that 
prompted the Government of India (so far as her share is concerned), to 
accept this arrangement'! ' 
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(c) Will the Govemment be pleased to .'iltatewhether ~ p te t .has 
been made eit'her by the Government of India or by the LegIslatures agamst 
this disproportionat.e l·ontribut.ion'! If so, with what re t ~  

Sir Henry lIoncrieft ,Smith: (a.) A statement is iaid on thet.bIt:. 

(b) India's ~o tri tio  to t ~e League a1mounts in fact to les8 thaD 
two-flft.hs of the total contributions of tilt' five remaining Empire t te~  

The second part of the question does,not therefore II.rise. ,. 

(e) The attention of the Honourable Member if! invited to pages 10-12 
and 2{}-21 re~pect e  of the l,leports of the Delegates of India to the' 
third and fourth sessions of the Assembly of the League of :Nations which 
were published in the Gazette of lndia Extraordinary, dated the t~ 

:\Iarch. ~  and 1st }'ebruary, 1924_ His attentiWl is also invit,ed to-' 
Part XY of the Hunuuary of the Proceedings of the Imperial Uonferencc. 
1923 (  a cop~  of which it; laid on tIle table) and to the debateR held in the 
Assembly ou the Itth March, 1922, and 12th July, 1928.,-.. 

Stat"'ripnt "hou,ing i ~ rOlrtfibuti'm fOU"f/Tds tlte-e e ~ fIt fh, e ~
of t ~  

~  

-,= \ ~ Total 1920 I 
U21 

G01l1 Frall'-s. Gold FrallcJl. Gold t'fauCJI. ~ __ ~o  J!'r&JICl!. Gold C~  
I 

i 

I 
, 

1-;638, 'i22 . 817,948 , l,on,SS6 l,Oll336 1,767,773 
I 

The question of the contribution of India to the-expenses of the League of N&tions 
was raised I.y-the representatives of India at the Confereuce and was referl;ed to a 
Committee under the Chairmanship of the SecretllTy of-State for-the' -COlonies, -It ltas 
there explained by Sir Tej Bahadur Sapru that India waR assessed far higher than 
any other part of the Empil'e, except Great Britain. In 1922, LOl·d Balfour had stated 
publicly at a meeting of the Assemblv that the various parts of the Empit'e represented 
on the Lel'.gue would settle among themselves the exact amount which each would find. 
India desired to ascertain whether, in view of this statement, 80mI' relief could 1.1'1 
afforded by the other parts of the Empire. 

The mc;ni.Jers of the Comm.ittee representing Great. Britaiu ansi the DominWlls, 
while expressing sympathy w:th tlle difficulties of India; eXPlained' that -their Gmil'rn-
ments were not able to agree to any v&riation &om the standard of contribl!liOIlS 
already laid down by the Assembly for 1923 and 1924. 

In the circumstances it was, of course, imposRihie fOi' the Committl'e as a whob! 
to m ~ any recomme ~ tio  i~ Tej BahadlD" Sapru intimated_ that In,dia must 
necessarily reserve the rIght to raise _the qlle8tlon, of ita contribution -at -U .. League 
Assembly of 1924, and the Secretarv of State for India, as Head of the Indian DI'\pga-
tion. affirmed this attitude when the matter came up bl'forl' the Confl'I·l'nce. 
The Conference took note of the position. 

EXPENDITURE ON THE HAt:'LAGE OF MOTOn CAllS BEI,O"NHING TO }'h:)I-

BERS OF THE INDIAN LEGISJ,ATtnIE. 

372. *Jiaii S. A. It . .JeelaDi: (a) Will the Government be pleastld to 
lay on the table a statement showing the expenditure to the Govern-
ment for the past three years on account of allowing to the Honourable 
Members of the Legislative Assembly and the Council of State a full haul-
age of their vehicles from their respective stations to Delhi and connected 
expenditure? .  -

U» The amount disbUl'$Eid to the Honourable Members, other thua the 
owners of vehicles, as conveyance 'allowance during their sta, at Delhi? 



QUBSTlaS--; AJO) . ANIJlIIf.BItIi. 

Sir .ftI)' IIoDeddSmiut: A statement containing theiDfonnation 
.asked for by the Honourable .Member is laid on the table .. 

o Ci~ of .State. 

-----------------------
.. ol __ ~ ~  J_1!l22:.I_· _' ~  .. 

(a) Expenditure on al'.rountJJ{ haulage of motor car I 1 I 
or other vehicle, and connected e~pe it re  ~ .• o., !  " .  . . 
chauffeur'. fare aud petrol .UOW&II00 •  ,  :  . 13.155 i 15JJ83 i 11,644 

{6) ~pe it re on acCOUllt of convf>yalloo a11o\\ll.lIcC ' ! I 
}laid t.o lIembers who did uot draw haulago i 1,885 1.140 j 1,065 

~  ~ .. ~  _ ~ ~  ~~ ~~i ~ ~~~ ~~ __ 

J.Jegillla.tive . A ... e m ~  
.. 

iBl!l. 1911 •. -\ 1928 .. 
----.-----

(a) Expenditure WI at'count of haulage of motor ear I 
or othel' "ehicle, and conllocted e po it ~  .• 
chautreull fal'e allli pt.>trol allowalll'c •  . ~ 

(6) Expenditure on &l'COunt of oo o ~e allowallw! 
paid to Members who dill not draW-hanlagc .: 

19,!J42 

18,180 

:lO,lU5 
. ~  ;'. 

18,675 

TRAINING HEGULATIONS OF THE ArXlLIARY FORCE. 

40,871) 
, 

I , ~ 

I 

373 .• :.r. B. G. l'lemiDg: (a) Has the attention of the Govemnient 
been'draim to the article which appeared in ' The Statesman' of the 3rd 
}'ebruar.y, of t i~ yeal', relative to the unsatisfactory state, of. affairs,. in 
l'I:/oCard to the training ret ~ of the Auxiliur,v Force,. which at present. 
exist in Calcutta? . 

(b) Is the GoVt'l'lllnellt aware that similar conditions eDst in oMler 
large towns ill the Provinces? 
(c) Will the Government not consider the advisability of amending the 

training regulations, with 1\ i~  to making :>l'l'\'jce with the Force mort 
attractive find practicable t.o Europeans and Anglo-Icdians who were 
ml active service during the WUl', lind make it po i~ o for thepl ~ continue 
keeping themselves efficient without tbe risk of neglecting their civil occu-
pations? 

Mr. E. Burdon: {a) Governlllent have seen the article in question. 
(6) und (c). 1'wo rellresentatioru; have btlt'n received at Arniy Head-

quurters drRwing uttelltion to ditlie.ultieR pt ri ~ ce  ~  members of the 
l?orce in completing their period of training. 'fhe provisions of the Auxi. 
liary ort~c Act, ~  and tllP regulationll made undt'l' the Act, are however-

re ~  of an elastic character, designed to provide for such difficulties, 
and on the infomlation trt prestlnt before thtllll the (iovemmentof India are 
not. satisfiL-d that any fw·ther modification of the training system is neces· 
"ary. 

EXCLUSION 0)' BUAUt'll FItOM. THE lJSO(,ALI CANTONMENT. 

374. -Mr. lamnadal Keh\a: (a) Will Government he pleased to state 
whether the decision Illlununlled nearly eight months ago to exclude Ute 
village of Bhagur from the limits of the D(,("ja!i C'mtonllleni l!tas been 
.carried out fully? 
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(b) If not, will Government be pleased "to state the reasons for the 
delay and the additional time that will be necessary for carrying out the 
said decision? . 
Kr. E. Burdon: (a) and (b). A notification excluding Bhagur villag(\ 

from the operation of the Cantonment Act was published in the Gazette of 
India, dated the 25th January 19"M. Cantonment taxes had ceased to be 
levied in the village from July 1923: 

Kr. lamDadas Mehta: Are Government aware that the notification onl\" 
I8fers to the part south of the r i ~  line:> Bhagur village extends to the 
North of the railway line ·also. 

Kr. E. Burdon: No, Sir, I WilS not Ilware of that. 

Kr. I.mD&das Mehta: The notification is not complete tu thut t'xtent. 
Will the Honourable :Member inquire and correct it? 

Kl'. 1:. BurdoD.: I will certainly inquire into{) tlH' muHer. 'I'he notifi-
cation was received in draft from the Government of BomulI.'". 

CRIMINAL JURISDICTION IX BHAGl'U. 

375. *Kr. I.mDMas Mehta: (1I) Are Govennnent awart' that the inha· 
bitants of the Bhagur village are still subject in criminal matter!' to the-
jurisdiction of the military authorities? 

(b) Do Government propose to take early steps to rcstot'e the 
,mage to the jurisdiction of the ordinary criminal courts in the Nasik 
District? 

Kr .•. BurdoD: (a) The Government of Indin, in Dect'mher 1923. 
were infonned by the Government of Bombay that this would ceaHe when 
the notification to which I have referred in "lny repl," to the Honourable 
MeIlJber's previous question, had heen made. 

(b) The Local Government will now do thilll, if it has not been done-
already. 

TAXATION IN BHAGUR. 

376. *Mr. lamDadas Jlehta: (a) Will Government be pleased to .,tate-
the total amount of money levied on the people of Hhagur by way of taxes 
under the Cantonment Act? 

(b) Will Government be pleased to state the amount spent on sanitary 
meal'lures in Bhagur out of the sum referred to in (a)? 

(c) Will Government be pleased to state what they propose to do with 
the balance in their hands if any? 

Mr. E. BurdoD: (a) and (b). The total approximate receipt.. for Mix 
year;> amount. to Rs. 31,585·7-3. I am IDlable to sU,Y precisely what pro-
portlon of thiS sum was spent on the Hanitation of til(' village since the-
receipts from and expenditure on Bhagur (including expenditure ou !lsIIita-
tion) have not been accounted for separately. 

(c). A proposal is under consideration to place tlw unexpended bulunc61 
as estimated at the dispo.,al of the local authority thnt -,ma\" ('veilillllllv ~ 
~ t i e  in the area in question. .  .  . 



QUESTJOlffl AND AN8WBR8. 

ltEDISTRIBUTION OF THE vlalous DEPARTMENTS OF THE GOVERIOIEXT 
OF INDIA. 

877. -Mr. Kumar 8aDk&r Bay: Will the 
state what effect,' if any, aas been given to 
Inchcape Committee about the redistribution 

Government be pleased to 
the recommendation of the 
of the various departments. 

of the Government of India? . 

The BODourable Sir Bun Blackett: I would refer the 
.. Member to the statement which 1 laid on the table in reply 
No. 58 by Diwan Bahadur M. Ramachandra l{ao in the 
ARsembly on the 1st February 1924. 

Honourable' 
to <luestion 
Legislative 

RS-OROANIZATION OF THE DIFFERENT DEPARTMENTS OF TilE AD)IINI"TnA-

TION". 

878. -Mr. Kamar Sanlrar Bay: l!J it a fact that the lnchcape COll'l-
mittee was precluded from going into the question of re-organizing the 
c1ifferent departments of the administration so as to effect a co-ordination 
of activities of n similar nature, as for example construction of r i ~  

hnes, roads an.1 canals and preservation of the natural drainage of the 
country? 

'!'he BODoarable Sir BUn Blackett: ~o  but the examination o ~ e  
tions of this kind W8S naturally outside the scope of the tenns of reference 
to the Committee, except in so far as such a re-organisation might be ex-
pected to secure a reduction of expenditure. 

ADMINISTRATION OF MINOR PROVINCES. 

379. -Mr. Kamar 8aDJrar Bay: (a) Will the Government be pleased· 
to state the reasons for keeping the administration of the minor provinces 
under its direct' control and thereby maintaining departments for super-
"ising matters essentially of a provincial nature in respect of a few minor 
provinces? ... 

(b) Will the Government be pleased to state the cost incurred in main-
taining the above departmtffits? 

Mr .•• B. Bowell: (a) As regards the North-West l<'rontif'r rovi ~e  

the rellllOns for and aga.inst keeping the administration of tlmt prurince 
undl'r the Governml1nt of India's direct control are discussed in the North-
West ~ro tier I>rovince Inquiry Committee's report. the publicution of-
which has been prolRisoo. at an early date. 

As -regards Ajmer-Merwara, the Honourable Member is rt'fei'n'd to the' 
answet' given b.,' me to Dr. Gour's question on tltt' 5th February 1!l'J4, in 
this Rous('. 

As regards Coorg, the Chief CommiRsioner in I.egisJativt:, Coullcil has 
been constituted a local ~ i t re for the province with effect from the 
28th January 1924. The arrangements made in that connection include 
inter a.lia thl' 8eparation of the revenues accruing in that province into. 
central and provincial revenues in the 8a11W way as iu the major provinces 
of India. 

As regards the other minor provinces no proposals for their being placed 
under any other control have been put forwurd apd existing arr8ngl'1nellts 
are understood to be in accordance with thl' wiRhps of till' inllahitunts 
themselves. 
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No departments are specially maktained {or supervising ~ tter  essen-
tially of a provincial nature in respect of the minor provinces. 

( b) Does not arise. 

HYDRO-ELECTRIC SlJ1WEY OF INDIA. 

380. ·Mr. Kumar Sankar Bat: Will· the over m~ t be pleased, to 
state whether the officials in charge of the h;ydro-electric survey of Indis 
cons,idered the feasibility of utilising the ordinary' current of ,the big 
livers of India by harnessing them otherwise than by constructing dams, 
as, for instance, by the suspension of a chain of conical channels against 
the current at suitable places 'I 

The Honourable JIr. A.. O. Chatterjee: So fill' as the Government of 
India are aware the method suggested by the Honourable Member was not 
investigated by the officials in  charge of the hydro-electric survey at the 
time when that survey was conducted by the Central Government. The 
survey is now a provincial subject and the Government of India have no 
information as toO what is being done. 

INDUSTRY AND AGRICULTGRE. 

381 .• JIr. Kumar Sankar Bay: (a) \Vill t.he Government be pleased 
to stAte what branches, if any, of industry and agricultu.re' have been 
declared to-be Imperial subjects 'I 

(b) Did the Industrial Commission recommend the establishment of 
lin Imperial Department for agricultural and industrial researches? If so, 
what effect has been given to such recommendation? 

The Honourable JIr. A.. O. Ohatterjee,: (II) XOll". 1 jll'esUlue that the 
Honourable Member is referring to the terms of'''itl'ln 20 'of St'hedllle I, 
Part I. of the Devolution Rules. ' 

(b) The Commission recommended. the establishment of lill' Imperial 
Department of Industries and this was constituted in 1921. The COUl-
mission did not recommend the establishment m un Imperial Dt!partment 
for Agricultural Hesearch, sim'p an ndequat.p instit.ution 1I1ready existed. 

~ C  OF PAPER ]'t:J,l'. 

38'.a. *Mr. Kumar Sankar Bay: Win tht, Government be pleast'd to 
:state whether the Industrial Commission considered the feasibility of 
making paper pulp from jute and sugar cane plants after the extraction 
c.f jute and sugar therefrom 'I ~ 

The Honourable JIr. ,A. O. Ohatterjee: Xot so far as novernnwpt arc 
.aware. 

CONTKlBUTION TO THE hll'lllilAL IXt;TITGTE, LOXDON. 

383. ·aIr. Kumar Sankar Ray: 'What effect, if any, has been given to 
the recommendation of the Industrial Commission about the stopping of 
.expenditure of Indian revenues on the Scientific and Technical Depart-
ment of the Imperial Institute in London 'I 

The Honourable Mr. A.. O. Ohatterjee: 'j'he contribution mude bv the 
Government of India to the Imperial Institute wus lltopped, but proposals 
have jmlt been received for an entire re-orgunization of tile IW:ltitute fina 
have not as yet bc::en fully considered. ' 



QUESTIONS AND ANS_.S. 

TRAINIlfG OF b"DIAX FOUEMEX. 

, 384. *1Ir. Kumar S&Dk&r Bay: 'What effect, if 8I1Y, has been given 
to the recommendation of the Industrial Commission about the training 
of Indian foremen in railway workshops? 

'the Bonourable Sir Oharlea IDnes: I would refer" the . Honourable 
Mem"ber to paragraph 84, Volume I of the Indian RaHway Administration 
nceport for 1921-22 and to the latter portion of the reply given on the 5tli 
e r r~  1924 to It l:Iome\l'hat similar question a!\ked b.\· Samar V. ~  

Mutalik. 

IMPRO"\'ED l\.b:TBODS OF AGRICCLTl'RE, ETC. 

385. *1Ir. Kumar S&Dkar Bay: What effect, if an,)", has been given to 
the recommendation of the Industrial Commission about the expenditure' 
of money for introducing improved methods of agriculture, cane and oil 
crushing, etc., with a view to greater creaHon of wealth? 

The Honourable Mr. A. O. Ohat\erjee: The reeol1llnendations mud.· "in 
Chapt.er V of the Indian Industrial CommisRion's Heport deal \\;th pro-
vincial subjects and haye Dot e.aIled for ~  action on the part of the 
Central Government. 

ACTI\'ITIES OF THE IXDIAN TRADE COMMISSIONER IX LOlmON. 

386. *Kr. Kumar Sankar Bay: \\'ill-tbe Government be pleased to 
state how far and in wh'it respects has the Trade Commissioner in 
London stimulated the development of the Indian export trade by direct· 
ing attention to fresh markets' ~  promoting the establishment of new 
commercial relations likely to be beneficial to India as recommended by 
t he Industrial Commission? 

'l1le Honourable Sir Oharles limes: It is not possible to give figures 
of develollment of trade due to tIl(' efforts of an." Commercial Intelligence 
Office as detailed business transactions rarely pass through such an office. 
The practical measures taken by the Indian Trade Commi~~io e  t.o promote 
the development of the Indian export trade 8I1d the establishment of new 
commercial relations between Indian 8I1d foreign finns are, however, des-
oribed in paragraphs 4 and 8 of the Report of the working of the office of 
the Indi8l1 Trade Commissioner for the period 1st April 1920 t<> March 
31st, 1922. This Report was published in the Supplement to the Gazette 
of India, dated the 7th October 1922. 

EMPLOYMENT OF THE ARMY DURING PEACE. 

387. *JIr. Kumar S&Dk&r by: How are the different sections of the 
standing anny employed during pea.ce times? Have the Government con· 
sidered 8I1y scheme of productive employment Wr them during such time? 
If so. what? 

1Ir ••• Burdon: '1'0 the first part of the question the 8I1swer is that the 
Anny in India is employed during peace on its legitimate duties, which con. 
Biat of (0) the protection of the frontiel'8 of India; (b) maintaining in\emal 
security; and (c) training for war, • 
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To the second part of the question the ~r is in .the negative, except. 
that certain technical units are employed froJ{ tIme to tIme on the constru::!-
tion of roads, railways, etc. 

AnCIIlEOLOGICAL AXD HISTORICAL DISCOYERIES AT BAISINA. 

388. -Sir O&Dlpbe1l Bhodea: -Has Government issued instructions 
to those engaged in the various excavations now beiqg made throughout 
the New Capital at Raisina to lay aside for expert examination any objects 
which may appear to be of archlElological or historical value? 

Mr. K. S. D. Butler: An order to this effeet has been in force since 
eptem e~ 1913 when excavation work :first began in the Raisina area. 
Anv objects discovered, which are found to be of !;ufficient archreological or 
ldstorical value, are deposited in the Delhi Museum in the l<'ort;. These 
consist chiefly of a few old coins. So far nothing of any archreological 
value has been found in the shape of carving or sl'ulpture. At the Kutah. 
Hauz Khas and other similar places where the removal of debris has re-
vealed ancient work the discoveries are of course left in situ. 
'., :. 

KENYA IMMlGllATION ORDINAXCE. 

+389. -][han B&hadur Sarfaraz Hussain Khan: (a) Is it a fact that <I 
Colonies Comm!ttee has been appointed by the Goverpment of India to 
plnce the Indian views regarding the ~  Inllnigl"lltil'r '-'rdiIlIlIll'" IwfOl't' 
the Colonial Secretary? • 
(b) H so, will the Government be pleased to state the names of the 

Members proposed for that Committee? 

(e) Will the Government be pleased to state whether Indians -of all 
political parties will be sufficiently represented on the Committee? 

~  UELATING TO KENYA. 

390. -Khan B&hadur Sadaraz HWIII&iD Khan: Will the Govenl-
ment be pleased to state whether 1!he Colonial Secretary has agreed nOt to 
take any action on the measures proposed by the Kenya Government until 
the Colonies Committee can place their views before him? -

IIr. K. S. D. Butler: 'Vith your penllission, I will deal with questions 
:389 and 390 together. 

The Government of India expect to be in a position to make a state-
ment with regard to the Colonies Committee in a few days' time. If mv 
Honourable friend will repeat his questions then, I will reply to them. • 

OFFICE ESTABLISIIMEN'l' FOR THE INDIAX LEGl8LATCRE. 

391. *nan B&hadur Sarfaraz Husnin ][han: (a) Will the Govel'll-
ment be pleased to state whether they propose to give a separate Secretariat 
for the Assembly and the Council of State? 

(b) If not, will the Gov*nment be pleased to state the reasons? 

Sir Henry Koncrieff Smith: The attention of the Honourable }fembeJ' is 
jnvit-ed to the reply given to Mr. Neogy's question No.9 on the 1st e r r~  
1004 . J' 

t For answer to ellis e tio ~e the _o\nswer below Question No. 390_ 



QUESTIONS AJIP AJl'SWDS • 

• 
~D  ON THE CONSTRUCTION OF I, II AND III CLAss 

. R&WAY CARRIAGES. 

392. -Kr. BhabeDClra OhaDdra Boy: Will the Government be pleased 
to state as to how much money has been spent for the construction of 
III Class carriages and how much for the 1st and 2nd Class coaches 
during each of the years 1922, 1923? 

Kr. A.  A. L. P&r8OIUI: The infonnation asked for bv the Honourable 
Member is not available, as the cost of different types or"carriages supplied 
during the year varied a.nd many of the units built were composite carriages. 
I may, however, add that the Railway Board are taking steps to secure 
-that statistics of this nature, though perhaps not in the exact fonn suggested 
by the Honourable Member's question, will be available i~ future. 

OVERCROWDING OF III Cy,.4.SS RAJLWAY CARRIAGES. 

393. -Kr. Bh&beDdra (Jhandra Boy: (a) Are the Government aware 
that there is always overcrowding in the III Class carriages? If so, will the 
Government be ples!"ed to state the reasons? 
(b) Do Government propose to take steps for remedying such over-

crowding? 

The Honourable Sir Oharles InD .. : The Honourable Member is referred 
to my remarks on the subject during the discussion in this Assembly on 
the 12th February 1924 on Haji Wajihuddin's Resolution regarding the 
ndoption of certain measures for the convenience of Indian passengers. 

NUMBER OF III Cr,Ass C.4.RRIAGES ON THE PmXCIP.4.L RAILWAYS. 

394. -Jlr. BhabeDdra OhaDdra Boy.: Will the Government be pleased 
to state the number of trains carrying III Class carriages· in each, of the 
following Railways in 1913 and in 1923: 

(4) E. I. Ry. 

(b) G. I. P. Hv. 

(c) E. B. ~  

(d) N.-W. Ry. 

(e) B. and N.-W. Ry. 

(f) O. and R. Ry. 
(g) M. S. l\{. Rys. 

The BC)Dourable Sir Oharles IDD .. : The number of trains carrying third 
class carriages is not rE'corded separately, but the Honourable Member is 
referred to Vol. II of thE' Administration Report for Indian Railways for 
1913-14 and 1922-23 which conta.in the following infonnation: 

Coaching ahd Mixed Train miles 'for all 
Railways 

1913-14. 

90.558,000 

1922-23. 

95,420,000 

]lr. Gaya Prasad SiDgh: With reference to sub-question (e), is Govern-
ment aware that third-class passengers are also carried in goods' troeks on 
!'I!,ecial occasions? . . 

fte Hoaourable Sir Obarles InD.: I am afraid, Sir, we are driven to 
that practice on !;ome railways at times of melaB and festivals. 
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PlUldit ShamJaI'Xehru: Is the Honouraple. gentleman aware that these-
third class passengers, are sometimes carried in coal wagons without their 
being cleaned? ' , ,-, 

Tlle-JIoDourable Sir OharleB,lmles: No, Sir, 1-a.m not aware of.that fact. 

EXPRESS AXD SLOW III CLASS TRAINS. 

395, *111'. ~ r  OhaIldra 'Boy: Will the Govel'nme.u.t be pleased 
to state _ whether GovernJnent propose t.o i cre ~  the number of e pre ~ 

and slow trains carrying III duss passengers:) If not, wilt the Government 
be pkased to state the l'cas?lls? 

The Hcmoa:rable Sir Oharles IDneI: 'I'he Honourable :Member is· referred 
t'.' the disoussion -in-this A!;sembly -on the 12th FebnlBry 1924, on Haji 
Wajihuddin's Hesolution regarding the adoption of certain measures for the 
conYt·nience of Indian passengers" 

ADDlTlOXAL Tn.uxs FOIi INCOMiNG FOREIGN ~ t  

396, *1Ir. Bhabendra Ohandra Koy: (a) Is it 1\ fact that additional 
trains are going to be run for incoming foreign Mails:' 

(b) Will the Government he pleased to' st,at-e the' eost of running each 
of such trains between Bombay to Delhi and ~ to. Calcutta? 
(c) Will they be pleased to state the average approximate ea.rning by 

way of first and second class fares and luggage freights from each of sur.b 
wains? 

"I'Ile Honourable Sir Oharles Innes: (a) There are two Postal Expresse'; 
run in connection with the inward foreign Mails. One runs from Bombay 
to Calcutta, the other from Bombay to Madras. 
(b) and (c). If the famer train -were not run, it would be necessary 

to run the Mail train in duplicate and, as Government do not see what 
useful purpose the infonnation II.Rked for would serw, they do not pro-
pose to call for it, The PORtal Special from Bombay t,o :\:Iadras doe!' not 
carry passengers at present. It involves no cost to Indill.n revenues Sf; 
it carries the Mail for the Straits SettlementR and it is understood that 
i"ransit fees cover the cost of the train. 

III CLASS CARRIAGES ON ENGLISH CONTINENTAL AND INDIAN RAILWAYS. 

397. *1Ir. Bhabendra Ohandra Roy: (a) Is it a fact that in English 
and Continental Railways the difference between the higher class and III 
'JIass carriages is quite negligible? 

(b) If so, will the Government be pleased to state the reasons why 
the difference between the higher class and III class and Inter class on 
Indian Railways is so great? 

The Honourable Sir Charles Innes: The Honourable Member has per-
haps overlooked the fact that thH fares for 1st class travelling in England 
are double the 3rd class fares and in lndia 1st class fares are approximatelY 
six times the third class fares, • 

III CLASS CARRIAGES ON THE PUNJAB MAIL. 

398. ·1Ir. BubeDdra Chandra Roy: (a) Will t.he Government ~ 
pleased to state the reasons why no III. class carriages are attached to 
Punjab Mails even for carrying passengers travelling above '700 miles or • 
some such limit? . 
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(b) Ie the Goveminent aw¥'e that absence of III class carriages from 
such trains causes great hardship to passengers travelling over 700 or 800 
miles? 

(e) If so, will the Government be pleased to state whether they pro-
pose to take steps to ameliorate the hardships of the poor Indian ill class 
passengers travelling long distances? 

The Honourable Sir Charles Innes: (a) The load of the East Indian Rail-
way Punjab Mails, to which trains it is presumed the Honourable Member's 
question refers, does not permit of the attaching of additional calTiages.· 

(b) No. For the benefit of long distance third class passengers through 
Express trains are provided. 

(0) In the circumstances Government do Dot propose to take any action 
in the matter. . 

CLOSING DOWN OF HRIDAIPUR STATION. 

399. *Kr. Bhabendra Chandra Boy: (a.) Is it a fact that Hridaipur 
Station on the E. B. Ry. is going to be closed down? If so, will the Gov-
ernment be pleased to sta te the reasons o~ such proposals?-

(b) Is it a fact that the Station named is a paying one? 

(e) Will the Government be pleased to state the gross receipts includ-
ing goods and luggage freights received during the year 1923 from that 
station? 

The Honourable Sir Oharles Innes: (a) It is not proposed to close 
Hridaipur Flag Station. A suggestion to stop night booking is under consi-
deration but nothing has yet been decided. 

(b) and (e). Gross Receipts for the year 1922-23 were Rs. 11,910. 

IMPORTS OF MATCHES. 

400. *Kr. Bhabendra Chandra Boy: (a) Will the Government be 
pleased to state the total cost of the imported matches into India in 1920. 
1922 and 1923, respectively? 

(b) The total cost of the imported splints, veneers and dummy match 
boxes in those years? 

The Honourable Sir Charles Innes: (a) The declared value of matches 
imported in 1920, 1922 and 1923 was 220 lakhs, 178 lakhs and 169 Jakhs. 
respectively. The quantity of matches imported in 1920 was largely in 
~ ce  of nonnal imports. 
(b) Separate figures are not available for these years of the imports of 

eplints, veneers and empty boxes. 

IMPORTS OF VENEERS, SPLINTS .AND DuMVY MATCH BOXES. 

401. *J[r. BhabeDdra OhaDdra Boy: Is it a fact that foreign manu-
facturers of matches are reducing the imports of the finished product int..> 
India and increasing the imports of veneers, splints and dummy match 
boxes? 

If so, will the Government be pleased to inquire about the reasons ~ 

o 
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The Hoa01l1'&ble Sir Oharlea IDnea:· Im"orts into India of the· articles 
mentioned became noticeable in quantity towards the close of 1928, but, 
at the same time, more finished matches were imported in 1928 than in 
the preceding year. 
The Government are watching the variations in this trade. 

FOREST COLLEGE AT DEHRA DUN. 

402. -Jlr. Bhabendra Chandra Roy: ~ With reference to Mr . 
. Hullah 's speech on the Resolution regarding recruitment to the Indian 
Forest Service adopted by the Assembly in 1922, will the Government be 
pleased to state what steps have been taken to establish a first grade 
forest college at Debra Dun? 

(b) How long will it take to ~omp ete the establishment of such " 
college? 

Mr. II. S. D. BuUer: (a.) and (b). The Honourable Member'!! attention 
is invited to the answer given to question No. 24;5 asked by Mr. V. J. Patel 
on the 11th F.ebruary 1924. 

PROVINCIAL CONTRIBUTIONS. 

403. -Mr. BhabeDdra Chandra Jl.oy: Will the Government be pleased 
to state what a.ction, if any, is being taken to reduce the provincial con-
tribution? 

The Hoaourable Sir Basil Blackett: Yes, Sir, but not till the 29th 
February. 

UNSTARRED QUESTIONS AND ANSWERS. 

SEPARATION OF EXEOUTIVE AND JUDIOIAL FUNCTIONS. 

120. :aat Harl Prasad Lal: Will the Government be pleased to state: 
(a) if any progress has been made, 
(b) if so, what, 

in the direction or separating the Executive and the Judicial functions? 

The Honourable Sir IIalcolm Haney: The IIonourable Member is re-
ferred to the reply given by me to Mr. Gaya Prasad Singh's unstarred 
questions Nos. 78 to 80 on the 11th February 1924. . 

RAILWAY CONNECTION BETWEEN GAYA AND SHEROHATI. 

121. Bat Harl Pruad Lal: (1) Are not the Government of India aware 
that: . 

(a) there is a pressing necessity for railway communication betwet>o 
. Gaya and Sherghati, with extension to the important Shellac 

Centre of Raniganj, in the district of Gaya, 

(b) there is an exceptionallv ·heavy traffic between Gaya Sherghati 
and Raoiganj (Gaya): both passenger and goods? ' 

(c) there was a railway project under consideration some time back? 
(d) it was temporarily abandoned  during the war? 

(2) Do the Government propose to consider the project now? 
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The BoDaarable Sir OharlfSlDDu: (I) (a) The answer is in the negative. 
(b) From the information in the possession of Government it is not 

:apparent that the prospects of the passenger and goods traffic are likely to 
be exceptionally promising. . 

(c) and (d). The answer is in the affinnative. 

(2) The data in the possession of Government as to the traffic pros-
pects of this branch are not such as to warrant early consideration of the 
project. . 

RAJPUTANA UNIVERSITY. 

122. Bai Sahib M. Barbilu Sarda: Do Goyernment purpose to take 
.early steps for the establishment of a University in Rajputana? Is it a. 
fact that the Allahabad University to which the Colleges in Rajputana 
are affiliated ill going shortly to cut off its connection with them? 

JIr. B. B. Bowell: The attention of the Honourable Member is invited 
to the reply given in the Legislative Assembly on the 4th February 1924 
to a similar question No. 77, asked by Mr. B. Venkatapatiraju. It ill im-
possible for the Gov.ernment of India to c~mit themselves to any expres-
sion of intention until the proposals of the Local Administration have been 
received and considered. 
2. In regard to the second part of the Honourable Member's question 

the Government of India have no definite information. The position is 
that if the Colleges are to retain their association with the Allahabad Uni-
versity they must, under the terms of the Allahabad University Act, COll-
fine themselves after a period of five years from the date of its enactment 
to the instruction of post-intermediate students. 

FINES :FUNDB ON STATE RAILWAYS. 

123. :IIr. X. G. Lohokare: (a) Is it a fact that the Fines Fund of the 
"State Hailways worAed by the State as well as by the Companies is made 
up of fines recovered from the subordinate staff? ' 

(b) Does t ~ Railway Administration allow the subordinate staff any 
hand in the working of this fund? 

(c) If not, do the Government propose to ask the railway companies 
10 put representatives of the subordinate staff on the management of their 
funds? 
(d) Is it & fact that the sum of Rs. 800 per month each is given to the 

Manager of thp. G. I. P. Railway Magazine and the Volunteers Band from 
the G. 1. P. Railway fines fund? 
(e) Has any request for help from the Fines Fund been made for the 

.G. 1. P. Railway Staff Union Monthly in that . paper? 

(f) Has the request been complied with? 

(g) If the request is not yet granted, will the Government be pleased 
tc ascertain thfl reasons for such refusal, and lay them on the table for 
ip£ormation ? 

:IIr. A.  A. L. Panoua: (a) Yes. 

. (b) and (c). The management of the fund on each railway rests with 
the Agent and Government do not propose to disturb this arrangement. 
(d) to (t). Government have no information. 

o 2 
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(g) Government do. not propose to interf.; in the manner' suggested 
and in a detail of this kind, with the discretion vested in the Agent to use-
the fund as seems best for the benefit and general amenities of the sub-
ordinate employees of the railway. 

G. I. P. RAlLWAY INSTITUTES. 

124. JIr. It. G. Lohokare: (a) Is it a fact that there are two Insti-
tutes for the non-Indian staff of the G. 1. ~  Railway? 

(b) Is it a fact that the Indian staff had requested the Company to-
e.llow one such for them? 

(0) Will the Government ascertain and let the House know when the 
Company will do this? 

The Honourable Sir CharI .. Inn .. : (a), (b) and (0). There are insti-
tutes, both for non-Indian and Indian staff, at various stations on t ~ 

Great Indian Peninsula Hailway. Unless the Honourable Member indi-
cates the particular station to which he refers, Government are not in a. 
position to give the required information. 

PRBSCRIPTlONS FOR INDIANS AND NON-INDIANS ON THE G. I. P. RAIl.-
WAY. 

125. JIr. It. G. Lohokare: Is it a fact that on the G. I. P. Railwav 
ill the Medical Department, white prescription papers are used for 
Europeans and Anglo-Indian staff, and brown papers for the Indian staff? 
1£ so, why is this done? Does this practice exist on any other Railways '!" 
If not, why does the G. I. P. Railway find this necessary? Was this 
grievance. brought to the notice of the Agent by Mr. N. M. Joshi? If 
80, will the Government please staty what action has been taken in t ~ 

matter? 
I 

The Honourable Sir 0har181 Innes: Government have no information .. 

GRIEVANCBS OF THE INDIAN STAFF ON TIlE G. I. P. RAILWAY. 

126. :IIr. It. G. Lohokare: Will Government be pleased to call for 
copies of Memorials sent to the G. I. P. Railway Administration by the-
Indian Staff regarding their grievances, and place these on the table fo1'" 
the informatio.l of this House stating which of the grievances have been: 
l'emedied and which way? If no steps are yet taken by the Company on 
the matter, will Government ascertain and let the House know the reasons-
for not attendiIlg to the grievances? 

The Honourable Sir Oharlel Inn .. : The matter is one ·of internal ado. 
ministration and within the competence of the Agent to deal with and 
Government do not therefore propose to call for the information asked fo1'" 
by the H0Dourable Member. . 

EDUCATION OF THE CHILDRBN OF THE INDIAN STAFF OF THE G. I. P. 
RAILWAY. 

127. :IIr. It. 0. Lohokare: In reply'to Mr. Joshi's question regarding' 
education of the Indian staff of t ~ G. I. P. Railway, the Government 
"ave stated that the G. I. P. Railway spends Rs. 86,982 for the education 
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.of 2,766 non-liidian staft afld Rs. 13,476 for the education of 111,006 

.Indian staff:. ,;,: 

(a) Will the Government be p e~ e  to state whether an,! request 
has been made by the Indian staft in the G. I. P. Railway 
Union Monthly Paper for providing sufficient education 
facilities for the Indian children? 

(b) If 80, what steps are taken to comply with this request? 

(0) Is it a fact that at several stations there are no facilities for the 
education of the Indian children? 

(d) Is it a fact that as there are no boarding schools the Indian 
staft are not able to take advantage of the subsidy given by 
thE: Railway Company? . 

(6) If BO, what steps do Government propose to take to remedy 
this matter? 

{f) Is it a fact that not less than 13 schools have been provided by 
• tho<! G. 1. P. Railway for the education of the children of 
European and Anglo-.Itldian staft at the cost of Rs. 1,03,316, 
whereas there is not a single ~c oo  provided by the G. 1. P. 
Railway for the education Of the children of the IndialJ 
staft in spite of persistent demand of and promises to the ' 
Indian staft? What action do Government propose to take 
also in connection with Mr. Cole's Report? 

!'he BOIlOlIlable Sir OIlarl. Inn.: Government have not full infor-
mation but will make inquiries. 

TID-SCALE OF PAY FOR THE G. I. P. R.uLWAY STAPF. 

128. :Mr. E. G. Lohobre: Is it a fact that the time-scale of pay hail 
heen introduced for the officers of the G. 1. P. Railway? Has any ap-
plication been received for a time-scale from the subordinate stafl? If 
EO, has it been introduced for the staft who applied for it? If not, will 
Government b .. ~ pleased to ascertain the reasons and lay them on the 
table? 

ne . BODourable Sir Gharles lDDes: Yes, the time scale of pay has 
been introduced for the officers of the Great Indian Peninsula Railway. 
Government have no information 8S to whether application has been re-
-ceived by the Agent for a time scale for the subordinate staff and they do 
not propose to take any steps in the matter which IS entirely a domestic 
one. Ordinarily !ailway subordinates receive inorementsl rates of pay. 

SALARIES OJ/' THE G. I. P. RAILWAY STAFF. 

129. Kr. K. G. Lohokare: Wilt Government be pleased to ascertain 
whether the scales of-salaries of the G. I. P. Railway stafl fixed under the 
Manmad Agreement have been reduced, and place the information on the 
table? 

'the Bonourable Sir Ollar! .. Ian .. : The Agent of the Railway is fully 
-competent to deal with the matter and Government do not propose to call 
ior the information.,asked for by the Honour"ble Member. . . . . 
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FREE QUARTERS FOR SIGNA;LLBRS ON Tb G. I. P. 1tAILWAY. 
130. JIr. It. G. Lohokare: (a) Is it a fact that on the G. I. P. Rail-

way signallers are not provided with free quarters nor do they get any 
allowance in lieu thereof? 

(b) Is it a fact that on the other Railways signallers are given this 
concession? 

(c) Will Government please state why the G. I. P. Railway is treat-
ing their staff differently? 

'l"b.e Honourable Sir Oharles Innes: Government are making inquiry 
and will let the Honourable Member know the result. 

RECRUITIoIENT OF STAFF FROM ENGLAND FOR THE G. I. P. RAILWAY. 

131. JIr. It. G. Lohokare: (a) Will Government be pleased to say what 
staff has been recruited from England for the G. I. P. Railway during the 
leriod 1900-1913, 1913-1920 and 1920-1923? 

(b) Had Government, ascertained beforehand 'whether any "men ~re 
r.vailable in India to do the work for which such staff was recruited from 
England? If so, what steps were taken by the Government for this pur-
I-ose? Will Government please state what class of staff is obtained from 
. cutside India hnd what facilities they propose to provide for training such 
staff in J ndia ? 

(c) How long would Government allow this system? 

The Honourable Sir Charles Innes: Government have no iniermatioll .. 
The G. 1. P. Railway is worked by a Company which exercises full· 

powers in regard to the recruitment of its staff. 

LEAVE RULES OJ!' WORKSHOP EMPLOYEES ON THE G. I. P. RAILWAY. 
132. JIr. It. G. Lohokare: Has the attention of the Government been 

drawn to the Resolution of the Bombay Provincial Trade Union Conference' 
protesting agalDst the reply given by the Government to Mr. Joshi's. 
question in the Assembly meeting that the G. I. P. Railway workshop 
men get leave on full pay on all public holidays? .Are the Government 
aware that these holidays are given as leave without pay? If so, ~ 

Government propose to make the necessary changes in the leave rules so 
that the workshop men may get holidays on full pay? 11 not, ,will the 
Government be pleased to state the reasons for the Company's inability 
to do so? 

The lIoDourable Sir 0Ilar181 lnDu: Government have no informatiorr 
but it may be pointed out that the Great Indian Peninsula Railway is 
worked by a Company which is fully competent to deal with such matters. 

EUROPEAN, ANGLO-INDIAN AND INDIAN RAU..WAY .ApPRENTICES. 

133. JIr. K. G. Lohokare: (a) Will ,Government please state the num-
ber of apprentices, European, Anglo-Indian and Indian, posted to different 
Railway& in the last two years? 

(b) Do Government know that there is a difference in the starting pay 
of European, Anglo-Indian and Indian apprentices having the same quali-. 
ficatioDS? On what grounds is this difference. kept And how long woold 
Government allow such difference without distmction of qualification. 
standard. 

• 
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!'he Honourable Sir Oharl. 1DDe8: (a) I would refer the Honourable 
Member to the reply given in the Asgembly to a somewhat  similar ques· 
tion* asked by Rai Bahadur Pandit .T. L. Bhargava on the 2nd July 19'J3. 
Complete ~ orm tio  for 1923 is not yet available; but the figures for the 
Bombay, Baroda and Central India Railway and the Great Indian Penin-
sula Railway at the end of 1923 were: 

Bombay, Baroda and Central India Railway:-

Europeans and Anglo-Indians 
Indians 

Great Indian Peninsula Railway:-

Europeans and Anglo-Indians 
Indians 

79 
129 

108 
92 

(b) The general question of the scales of pay and allowances to Euro-
pean, Anglo-Indian and Indian apprentices has been very carefully con-
sider&!; but Government do not interfere in detail in matters of this kind. 
Such pay and allowances are based on the market values of the different 
classes of apprentices bearing in mind the cost of living in each calSe 

APPBALS BY G. I. p, ~  EJIPLOYBBs. 

184. :IIr. E. G. Lobokare: (a) Is it a fact that on the G. I. P. Railway 
~ Divisional Transportation Superintendent has issued orders that if a man 
scndlf an appeal and on inquiry it is found that he is properly dealt with 
he will further punish the man for cBusing unnecessary correspondence '? 
If so, do Government propose to take steps to get the order cancelled? 
(b) Is it a fe.ct that on the G. I. P. i ~ on the recommendations 0[ 

Mr. Heseltine, the right of appeal has been limited to one appeal? Is it a 
fact that in this connection he has stated that it is necessary to reject 
the appeal in most cases in order to maintain the prestige of the officers '! 
If so, what steps do Government propose to take to allow freedom to 
the staff to appeal to the highest authority when necessary? 

The Honourable Sir Oharles Innes: (a) The Government have rio in-
formation but will inquire. 

(b) The Government have no information. ~ e matter is essentially 
one for the Agent. But the Honourable Member should remember that. 
railways are commercial undertakings. 

G. I. P. RAILWAY LEAVE RULES. 

135. :IIr. E. G. Lohokare: Is it a fact that the G. 1. P. Railway Com-
pany several years ago promi~  to the Indian staff that they will be given 
the State Railway leave rules from 1st September 1919? Is it a fact that 
afterwards it was stated that the Inman sta.ff win be given full benefit of 
the Fundamental Leave Rules? Is it a fact thn,t these have not yet been 
given? Is it a fact tha.t in the meanwhile rules for Europeans and Anglo-
Indians only have been revised? Will Government please state when the 
new leave rules will be brought into force? Will G»vernment introduce them 
with retrospective effect from September 1919 when t.hey were promised? 
If not, will Government pa.y compensa.tion to those who have lost this 
advantage? If, not, why not? 

----------------------------,------·Vid. JI&Ie 4182 of L. A. DebateI') Vol. III. 
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The HODourable Sir Charlea IDDea: ~ attention of the Honourable 
Member is invited to the replies given by Mr. G. G. Sim to questions* 8, 
11 and 13 at the meeting of the Legislative Assembly on the 2nd July 
1923. Leave cannot be claimed as of right and there is no question of 
introducing new rules with retrospective effect. 

The whole question of Railway Leave Rules is still under considera-
tion. 

FREE PASSES FOR CHAPLAINS ON TUB G. I. P. RAILWAY. 

136. JIr. E. G. Lohokare: Is it a fact that the G. I. P. Railway grant 
tree passes to chaplains to look after the spiritual needs of the Christian 
staff? Is it a fact that the request was made to the Agent for a re~ 

pass for a Hindu priest to attend to the spiritual needs of "the Bhusawal 
Hindu staff? Is it a fact that this request was refused? If so, what wer J 
the reasons which led the Company to refuse it? • 

The HODourable Sir Charles Innes: Inquiry. is being made and the 
result will be communicated to the Honourable Member in due course. 

GRIEVANCES OF THE G. I. P. RAILWAY STAFF. 

137. JIr. E. G. Lohokare: (a) Is it a fact that several cases of injustice 
done to the G. I. P. Railway staff by the G. I. P. officers have been brought 
to the notice of the Agent by the G. I. P. Railway Staff Union either by 
letters or through their paper? 

(b) Are there instQ.nces wherein the Agent has given no reply nor even 
an acknowledgment thereto? 

(c) Will the Government be pleased to ask the Railway Company to 
deal with such ca.ses in a proper way? 

(d) Will Government please say why Councils similar to Whitley 
Councils promised to the staff two years ago by the G. I. P. Ry. Adminis-
tration are not yet introduced? 

The HODourable Sir Charles Innes: (a), (b) and (c). Government have 
no information and do not propose to interfere in matters of internal ad-
ministration which the Agent is fully competent to. deal with. 

(d) It is understood that the matter is under the consideration of the 
Railway Administration. 

TRANSPORTATION AND COMMERCIAL DEPARTMENTS, G. I. P. RAILWAY. 

138. Mr. X. G. Lohokare: Is it a fact that the Dhond Branch of the 
G.!. P. Railway Staff Union has pointed out to the Agent that on account 
of the reorganisation of the Transportation and Commercial DepartmentI'. 
the clerical staff  is overworked and relievers are necessary? If so, will 
Government please state what steps are taken by the Agent to remedy this 
grievance? 

The Honourable Sir Ollarlea Innea: Government have no  inforrnat,ion. 
The matter is one which the Agent of the Railway is fully competent to 
deal with. 

* Vide pages 4145, '4146 and 4147 of L . .A. Debates; Vol. III. 
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SHORTAGE OF CdlL ON THE G. I. P. RAILWAY. 

189. 111'. E. G. Lohokare: Is it a fact that there was a shortage last 
:year of 18,000 tons of coal on the G. I. P. Railway which could not be 
.accounted for? If SO, have Government made inquiries, and with what 
.results? 

The Honourable Sir Oharlea 1DDeI: The answer is in the negative 

REPRESENTATIVE OF THE LABOUR UNION'S AT THE INTERNATIONAL 

LABOUR CONFERENCE. 

140. 1Ir. E. G. Lohokare: (a) Is it a fact that the several Labour 
'Unions of India have protested against the nomination of :Mr. Chowdhury, 
·as their representative for the International Labour Conference? 

(b) If so, will Government please state what consideration led to his 
:nomination in spite of such protests? 

(e) Do Government propose to consult the difterent Labour Organi-
zations before making nominatioDs in the future to avoid such instances? 

The Honourable 1Ir • .A.. O. ObaUerjee: (a) 
tested. 

A few Unions have pro-., 
(b) The· Government of India, in accordance with their usual practice, 

"invited suggestions from representative labour associations. A large num-
ber of names were put forward, and from these the Government selected 
Mr. Roy Chowdhury as best fulfilling the requirements laid down for the 
.selection of such delegates in Article S89 of the Treaty of Versailles. 

(e) As already stated, the practice followed in the past h&8 been to 
invite suggestions from representative labour associations before making 
.nominatiOns. No change is contemplated in this procedure. 

RAILWAYS AND TRADE UNIONS. 

141. 111'. It. G. Lohokare: (a) Is it a . fact . that in spite of the ResoI.u: 
-tion of the Government of India regarding the formation of Trade Unions, 
.two employees of the B. B. & C. I. Railway, namely, Messrs. Mohanlal and 
.Chotubhai, have been discharged  from the Company's service, one for 
holding a Union meeting of the railway staff on railway premises and tht> 
other for having attended such a meeting held on railway premises? 

(b) Will Government please state whether they have issued any rules 
·or justified any rules made by the Railway Companies prohibiting ~  

railway servants from holding Union meetings on railway premises? 

(e) Is it a faot that. Mr. Mohanlal whose serv.iced were dispensed with 
was 11 member of the B. B. & C. I. Ry. Staff Council? 

(d) Are Government aware that he has published a note that the B.  B. 
.ct; C. 1. 's Staff Council's work is not honestly carried out? 
(6) Do the Government propose to ask the Railway Company to 

reconsider this decision in this case of the two employees? • 

The HODourable Sir Charle. InDefl: (a), (e) and (d). Goyernment have 
no information but will make inquiries. 

(b) The reply is in the negative. 
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INDIANIZATION OF TDE HIGmm GRADES 9.F THE RAILWAY SERVICES. 

142. JIr. X. G. Lohokare: (a) With regard to the Honourable Mr. 
Kale's Resolution regarding Indianization of the higher grades of the Rail-
way services, is it a fact that the Government have written to the Rail-
way Administrations' to Indianize only superior posts? 
(b) Will Government give a statement showing how many posts of 

subordinate service carrying salaries of Rs. 250 and over there are on all 
Indian Railways, and how many of them are held by Europeans, Anglo. 
Indians and Indians respectively? 

(c) Will Government be pleased to communicate to the. Railway 
management that Mr. Kale's Resolution included Indianization of these 
posts as well '? 

(d) Has the attention of the Government been drawn to the fact that on 
the G. I. p, Railway Indian Station Masters of approved efficiency are 
given Rs. 80 or 100, whereas the European and Anglo-Indian Station 
Masters working on the same stations &re given. Rs. 885? 
(e) If so, will Government please explain the reasons for this difference· 

and say how long this distinction without difference in qualifications wili 
continue? 

The Honoura.ble Ilr Oharles IDnes: (a.) and (c). Government have im-
pressed on Railway ~ Administrations the need for the employment of 
Indians in all grades of Railway service. 

(b) The information &skeel for is not available for all Indian Railways. 
The figures for the 13 most important State and Companies lines are as. 
follows: 

Totalauborc1iDate ltat! on lit November 1923 on &.; 2&0 per _ 
and over, or on tnls·of pay riaing to RI.160 per 1II8II1eDJ and 

, RI. 

over 7,WI 
Compriaiug European. 2,9'17 
Anglo-Indians • 1,818 

Indiana • 1,702 

(a) Government have no information, but will inquire. 

MJmICAL CERTU'ICATES OP R.uLw AY EIIPLOYBBB. 

148. 1Ir. X. G. Lohokare: Will Govemment please s'ay: 

(4) Whether medical certificates given to Railway employees by 
registered practitioners are accepted by State RailwaytJ 
worked by the Sfate or Company? 

(b) Whether there are any rules for periodical medical examination: 
of railway employees on these railways? If so, will Gov-
ernment-please supply the rules in force on different rail-, 
ways? 

".l'he Honourable Slr Oharles lDDes: (a) Medical certificates of temporary 
unfitness given by any medical man possessing a Diploma from 8 British 
College or University are accepted by State-managed Railways with certain 
reservations in regard to limit of pay drawn by an employee. The Com-
pany-managed lines have their own rules governing the grant of medical 
c~rti ic te  to their staff. 

, (u) A railway administration can require an employee to be re-examined 
in regard to physieal fitness. whenever this may be considered necessary. 
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GRIBVANCls OF RAILWAY MEN. 

144. Mr. X. G. Lohokare: Has the attention of the Government 
been drawn to the Resolutions passed by the 2nd All-India Nailwaymen's. 
Conference? If so, will Government please state what steps they have 
taken in connection with the grievances mentioned therein? 

The Honourable Sir Oharles Innes: Government have read the Resolu-
tions passed by the Conference, but have not taken any special action 
upon them. 

.. SQUANDERMANIA .. ON THE G. I. P. RAILWAY. 

145. Mr. X. G. Lohokare: Has the atteation oLthe Government. 
been drawn to an·article on Squandermania published on page 294 of the 
G. I. P. Railway Union Monthly? Is it a fact, as mentioned therein, ~ 
that the salaries of the officers have been increased and those of sub-
ordinates reduced on the G. I. P. Railway? If so, will Governmp.nt 
please give reasons for adopting such a policy? 

The Honourable Sir Oharles Innes: No. ''Government have oot seerr 
the article in question and are not aware of any such policy as that sug-
gested. 

Fmm PASSES POR MBMBERS 01' RAILWAY UNIONS. 

146. Mr. X. G. Lohokare: Will Government please state whether-
leave or free passes are granted on !lny railway in India for members of 
the Railway Unions to organize tlie Unions and attend the meetings of 
the Unions'? 11 so, which Railways grant them .and under what con-
ditions? Is it a fact that an application WBS made by the G. I. P. Rail-
way Staff Union in this connection? If so, what action has been taken 
by the Agent thereon? 

The Honourable SIr Oharlu Innes: Certain Railways do grant such con-
oE-ssions, it is believed, but it is left to Railways generally to give delegates 
privilege Tioket Orders to enable them to attend meetings. 

As regards any applioation from the Great Indian Peninsula Railway 
Staff Union, Government have no information. 

INDIAN RAILWAY DRIVERS. 

147. Ill. X. G. Lohokare: Is it"'a fact that on some railways Indiarr 
drivers are running mail and passenger trains? Is it a faot that in th& 
Looo. Workshops, lndians are not given the same facilities for training 
whioh are given to non-Indians? If so, will Government please stat& 
what steps they propose to take to tr~ Indians to work as drivers on 
different Railways? 

The Honourable Sir Oharles Innes: The reply to the first part of this: 
question is in the affirmative, though it should be added that such drivers 
are mostly Parsees. The reply to the second part is in the negative, and, 
as regards the last part, measures akeadyexist for training Indians to work 
as drivers on all important Railways. . ) 
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RELIEVING STAFF ON THE 6. I. P. RAILWAY. 
148. Mr. It. G. Lohokare: Will Government please state what faci-

lities are provided for relieving station masters on the. State Railways 
managed by the State or Company? Has the attention of the Govern-
ment been drawn to complaints published in the G. I. P. Union Monthly 
regarding the inconvenience to which the relieving staff are put on the 
-G. I. P. Railway, and what steps Government propose to take to remove 
the grievance? 

The Honourable Sir Charles Innes: Government have no information but 
.see no reason to doubt that all necessary facilities are generally provided 
hy the Railway Administrations for relieving their staff. 

PAY OF SUPERINTENDENTS OF POST OFFICES. 

-"'149. Mr. Gaya Prasad Singh: (a) Are Government aware that keen dis-
content prevails amongst the Superintendents of Post Offices on account of 
the inadequacy of the scale of pay ctio ~  for them? 

(b) Is it a fact that the Superintendents draw a higher annual incre-
ment in the first two years of service, and later on the increment rate is 
-reduced? Do Government propose to revise the rate of increment? 

(c) Will povernment be pleased to state the grounds on which they con-
sider the pay of Superintendents of Post Offices adequate, when the 
Director General of Posts and Telegraphs, giving his full reasons, recom-
mended Rs. 300--850 as the minimum scale of pay for them 'I 

(d) Is it a fact that the powers Bnd responsibilitie!! of t,he SuperilJ-
t-endents of Post Offices have greatly illcreased since? 

(c) Is it a fact that the minimum pay of certain postm¥ters directly 
subordinate to the Superintendents of Post Offices, is the same as that of 
the Superintendents? And is it not a fact that in several cases a Super-
·intendent of Post Offices draws less than his subordinate postmaster? 
Do Government propose to remove this anomaly? 
(f) Have Government seen the evidence given by the Postal Officers' 

Association before the Lee Commission in Calcutta; and do they propose to 
reconsider the question of revising the existing scale of pay of Superin-
tendents of Post Offices after the report of the Commission is pul5lished? 

The HODOurable Mr. A. C. Chatterjee: (a) Government have received 
petitions from Superintendents· of Post Offices to the effect that they are 
r.ot satisfied with their pay. 

(b) Yes. The revised scale of pay is Rs. 250-25-300-20-700. The 
higher rate of increment in the earlier years of service was fixed in order 
that new entrants might more quickly reach the Rs. 300 stage. Government 
do not propose to revise the rate of iilcrement. 
(c) After considering the demands made by the Superintendents in their 

various memorials as well as the scales suggested by the Director General, 
Posts and Telegraphs, and the Postal Officers' Association, the Government 
of i~ were satisfied that the above revised scale sanctioned with effect 
from the 1st December 1919 is suitable. 

. (d) ~e reply is in the negative. Their duties and powers ha.ve merely 
been reVised consequent on the changes in pay and deparlmentaJ prooedure 
brought about 80S the result of the recommendations of the Postal Committee, 
1920, but this revision has not addAd appreciablY either to their powers or 
responsibilities. • 

( . 
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(e) Yes. The DOn-gazetted J»08tm88ters in the selection grade of 
Rs. 250-20-850 are subordinate to the Divisional Superintendents. The 
actual pay of any such Postmaster may at times be, but seldom is, more 
than the actual pay of the Divisional Superintendent who, however, holds 
the superior status of a first class gazetted offieer. Government do not-
rrop08e to take any action. 

(!) Government have seen the evidence given by the Postal Officer's 
Association. If any recommendation with respect to the pay of Superin-
tendents is actually made in the Report of the Royal Commission, it will be 
duly C D i ~  

CASE OF BABU HAll BHAGA W AN DAS. 

150. Mr. Bipin OhaDdra Pal: (a) Will the Government be pleased to" 
state if Babu Har Bhagawan Das, Registration Clerk, Ambala Post Office, 
was prosecuted in connection with the loss of an insured letter and was he 
honourably c it~  " 

(b) After his acquittal was he departmentally pumllhed with a fine of" 
Rs. 1,500 and directed to pay the whole amount in one instalment? 

(0) Has he been dismissed owing to his failurt! to pay the whole amount 
in one instalment although be agreed to pay it in instalments? 

(d) Do the *Government propose to reconsider the case of Babn Hal" 
BhagwaJl Das? 

1Ir. G. R. mark,: (a) Yes. 
(b) Yes. 

(0) Yes. 
(d) He has been re-instated on appeal. 

Loss OF A MAIL BAG AT PESHAWAR. 

*151. Mr. Blpin Ohandra Pal: (a) Will the Government be pleased to 
state if a mail-bag was lost on the 12th January, 1923, when baing carried 
in the mail contractor's carriage between the railway station and the 
Peshawar Post Office. . 

(b) Was not Dayal Ram, Clerk, Peshawar Post Office, who was accom-
panying the mail-bag, fined Rs. 1,015 on account of the IOS8 sustained hy 
Government and the whole amount was ordered to be recovered in one instal-
ment? 

THEFT OF MAIL BAGS AT MID.TAN. 

*152. Mr. Blpin Ohandra Pal: (a.) Will the Government be pleased to 
state whether on the 22nd February 1922,. the padlock of the Multan 
Cantonment R. M. S. room was broken and two mail-bags containing 
insured letters to the value of Rs. 519-3-0 were stolen from the room? 

(b) Was not Lachman Das, sorter of the R. M. S. with the porters 
attending the train due to arrive at 4-80 hours when the theft took place r 
(0) H88 Rs. 519-8-0 been recovered 88 fine from sorter Lachman Das 

t.) make good the 1088 to Government due to the theft? 

• For Answer &0 this queetion_. aDI_ below Qu .. 'ion No. 155. 
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RBoovERlBs FROM R. M. -So OFII'IOML8 FOR Loss OF INSURED 
ARTIOLES. 

*153. JIr. BipJD OhaDdra Pal: (a.) Will the Government be pleased to 
state whether the following recoveries were made from R. M. S. officials 
to make good the loss arising from the loss of insured articles: 

Name of Official. 

1. Labha lfal1. head sorter, L. Division. 

~  Issar Das, BOrter, L. Division • 

.3. Gunwanth Lall, m&il-agent, L. lliviaion 

4. Peary lal, BOrter, L. Division • 

o. &mal DaB, Borter, K. Division. 
6. Hlr Bhagwan DIBS, sorter, K. Division 

7. Peary Lal, sol'ter, K. Division • 
8. Mulchand, BOrter, K. Division • 

9. Mohammud .I!'azil, Borter, K. Division 

• 

• 

Amount 
of 

Recovery; 

RI. 

'10) 

100 
000 

00 

260 

• 000 

100 
2(.0 

100 

FINE IMPOSED ON R.ul .AM:UGRAPA TRw,\lU, POSTMAN OF ~  

*154. JIr. BipiD Chandra Pal: ~ Has not Rs. 1,000 beeD directed 
to be recovered from Ram Amugrapa Tewari, post-man of Calcutta 
G. P.O., out of which Rs. 700 has already been paid by him, in connection 
with the delivery of an insured parcel to Pannalal Maxmull? 
(b) Was not the intimation for the insured parcel delivered by the 

post-man after obtaining the recepient's signature in the book of inti-
mations delivered? 

(c) Was not the recepient's signature in the book of intimations 
.delivered, examined by the Marwari hand-writing expert of the Allahabad 
Bank, and did he not express his opinion that the signature in the intima-
tion book was the signature of the addressee of the insured article? 

(d) Was not the signature sent to Bombay for examination by a hand-
writing expert of Bombay? _ 
(6) What is ~ e name of the hand-writing expert who examined the 

:said signature? -

(f) Was there no Government hand-writing expert in Calcutta who 
-could examine the signature? 

(g) Are the GovenlIllent prepared to consider the question of remitting 
the fine of Rs. 1,000? 

FINES IMPOSED ON POSTAL EKPLOYEEB. 

15:;. JIr. BlpiD Ohandra. Pal: (a) Will the Goyernment be pleased to 
-state why such heavy fines 1D the shape of recovenes of the amounts pay-
able as compensation by Government for insured articles lORt or tampered 
with, are imposed on clerks, sorters and postmen, and why the Bame are 
not paid out of the revenue derived from insurance fees? 

• For Answer to this questiOll--oHI! the anawer below Quettion No. 155. 
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(b) Will the Government lie pleased to state if such heavy fines are 
imposed on the members of the subordinate staff of any Dep~e t 

{:xcept the P03t Offioe for occasional mistakes? If not, why the Post 
Office officials should form an exception? 

Mr. G. It. Olarke: The information asked for is not readily available . 
irom the records of the Director General's Office and the questions involve 
Teferences to the Heads of Circles concerned. It wilt be furnished to the 
Honourable Member in due course. 

GRIEVANCES OF INDIAN SEAMEN • • 
156. Mr. BlpJD OhaDdra Pal: Has the attention of the Government 

been drawn to a pamphlet on .. Indian Seamen and their Principal Griev-
ances .. by Shaikh Sameer, President, the Indian Seamen's Association" 
Do the Government propose to consider what steps they may take either 
.officially or by correspondence with the shipping companies to help to 
remove the grievances of a very large number of Indian seamen dis-
~ e  in this pamphlet? 

The Honourable Sir 0harleI lDDea: The Government have seen the 
pramphlet referred to. ropo ~ arising oui of the report of the Indian 
Seamen's Recruitment Committee are now under the consideration of 
Government. 

THE INDIAN COINAGE (AMENDMENT} BILL. 

The Honourable Sir Basil Blackett (Finance Member): Sir, I have the 
llOnour to present the report of the Select Committee on the Bill further 
to amend' the Indian Coinage Act. 

THE CENTRAL BOARD OF REVENUE BILL. 

The HonoUable Sir Bull Blacke" (Finance Member)': Sir, I have the 
honour to present the report of the Select Committee on the Bill to provide 
for the constitution of a CentraJ Board of ltevenue and to amend certain 
flnactments for the purpose of confening powers and imposing duties on the 
said Board. 

MESSAGE F'ROM THE COUNCIL OF STATE. 

Secretary of the Alsembly: The following Message has been received 
from the Secretary, Council of State: 

.. I am directed to inform you that the Council of State have at their meeti~ of 
t.he 14th February 1924 agreed without any amendments to the Bill to consolidate &lid 
amend the law relating to the administration of cantonmmts, which was pall8ed by 
the Legislative AlI88mbly on the 24th ~  1823." 

DEATH OF SIR FRANK McCARTHY. 

D1WaD Bahadlli' T. ltaDgacll&rlar (Madras City: Non-Muhammadan 
Urban): Sir, may I, with your permission, give expre88ion to the feelings 
of regret and sorrow with which we heard the news, after dispersing on 
Thursday last, of the· death of Sir l'rank McCarthy, who was once, Sir. 
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~ distinguished Member of this Assembly. Sir, he was one of those--
Englishmen who endeared himself to Indians by his frankness, by his-
amiable character and by his readiness to recognise Indian claims and 
aspirations and to sympathise with them. Sir, I had the privilege of sitting; 
with him on the Racial Distinctions Committee-a very troublesome Com-
mittee,-where his influence was brought to bear upon the more trouble-
some elements of the European population there and we were able to come 
to conclusions which were satisfactory in away. Sir, although he was· 
a silent  Member of the Assembly we often met him in Committees and 
he distinguished himself as one of the members who sat on the Comlllittee 
to revise the Standing Orders of this House. Sir, early in his career you 
chose him to serve on the Panel of Chairmen and he presided with grace· 
over· the deliberations of this Assembly now and then. Sir, in his loss. 
we miss a very good friend. To Burma he was a great asset. It was 
my peculiar privilege to meet him only last month--early last month-and 
we had a heart to heart talk. He made anxious inquiries about the way 
in which the work of this House was going on.' There were signs of the-
illness to which he succumbed when he came to Simla to attend to his. 
duties as a Member of this Assembly, and I found him in Rangoon 
looking much better than when I saw him in Simla and he gave me 
encouraging accounts of himself. Therefore, it was with very great surprise· 
that I heard of his death. Sir, it is but meet that this Assembly should 
send its sympathy to the bereaved widow. 

llr. B. G. l'lemiDg (Burma: European): As a friend and a successor, 
in this Assembly, of the late Sir Frank McCarthy, I wish, on behalf <;>£ 
all my European colleagues in this House, to express our desire to associate 
ourselves with the expressions of sympathy to Lady McCBI1ihy and the 
Province of Burma, which have fallen from the last speaker. It was only 
a month ago that Sir Frank wished me all success in my venture into· 
politics and it is hard to think that he has been taken away from us. 
He was a very lovable man and a true friend of India. 

Lieu\ . ..(Jolonel'l'. O. Owens: (Burma: Nominated, Official): Sir. as the 
official representative of the province in which the late Sir Frank McCarthy 
passed the greater portion of his life, I desire to associate the Govem-
ment of Burma and myself with the expressions of sympathy and tributes. 
of respect we have heard this moming. 

'l'he Honourable Sir Kalcolm Halley (Home Member): It is perhaps 
12 X unnecessary for me to add-though I know you will. allow me 
.OOlT. to do so-an expression of deep regret on our part for the-

1088 which we have suffered in the death of Sir Frank McCarthy. We-
knew him well in this Assembly. we knew him well as a lovable and as a 
sympathetic character, and it adds to our sense of his loss that there is 
reason to believe that his sense of devotion to his public duties prevented 
him seeking a recuperation of health which could only have been secured' 
by leaving his duties at a time when they claimed his special attention. 
That is an additional cause for our regret. It is sad indeed to see the-
death of one of that band of Europeans who have devoted their time and' 
their sympathy to the cause of the people of this country. 

Kr. ~ eD  I shall. make it !DY ~  to convey to L!"dy McCarthy 
the unanunous sense of thls House m offenng her sympathy m her bereave-
ment. Perhaps more than any other Member of this House. I have ressOD' 
for deep regret that iir Frank McCarthy is no longer here. He was a. 
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personal friend of my own; he was an invaluable member of that Reforms 
Committee out of whose wor'lt sprang the Legislative Chamber over which 
Sir Frank McCarthy was eventually called to preside. I have the best 
reason to know that Mr. Rangachariar, in the statement he has made of 
tne services of Sir Frank McCarthy to his own province of Burma and 
to India as a whole, was in no, way exaggerating. The cause of conciliation 
between all the races in the Indian Commonwealth has lost a courageous, 
candid and conciliatory advocate by the death of Sir Frank McCarthy . 

• 

THE CRIMINAL LAW AMENDMENT BILL. 

The Honourable Sir JIalcolm HaUey (Home Member): Sir, I move: 
" That the Bill rt e~ to Amend the Indian Penal Code and the Code of Criminal 

Procedure, 1898, for the purpose of affording greater protection to persona under the 
age of eighteen years, be referred to a Select Committee consisting of Colonel Sir 
Henry. Stanyon, Pandit Madan Mohan Malaviya, Sir P. S. Siv&8wamy Aiyer, Mr. 
L. S.  S. O'Malley, Sardar Gulab Singh, Khan Sahib Ghulam Bari, Maulvi Abul 
Kasem, Mr. B. C. Pal, Mr. GaVB Prasad Singh, Dr. S. K. Datta, Sardar V. N. Mutalik, 
Mr. K. Rama Aiyangar, Haji S. A. K. Jeelani, and myself, with instructioos to 
report on or before 10th March, 1924." 

I need not, I think, commend this motion to the Assembly by any formal 
speech. The Bill deals with matters whieh have been the subject of 
controversy in the past, though I hope they will be less the subject of 
controversy now. But it contains also many details which require careful 
examination, and the reference to Select Committee will in addition give 
the public an opportunity of considering the Bill at greater leisure than 
would be possible if we proceeded t.o take up its consideration across the 
floor of this House. . 

Dr. H.' S. Go1Ir (Central Provq:tces Hindi Divisions: Non-Muham-
madan): Sir, while I welcome this Bill and its committal to Select Com-
mittee, I' should like the Select Committee to consider one or two 
questions which I shall raise on this occasion. Honourable Members will 
see from the Preamble to the Bill that this Bill is drawn to afford greater 
protection to persons under the age of 18 years. This is a welcome improve-
ment; but there are one or two points in connection with this Bill which 
call for examination. The first is in connection with Ezplanation II to 
clause 3. Honourable Members will find that this Explanation runs as 
follows: 
•• For the purposes of thi. section • illicit intercourse' me&ll.i sexual intercourse 

between persons not united by marriage or by any union or tie, which, though not amount-
ing to marriage, is recognised by the personal Jawor custom of the community or com· 
munities, as the C&II8 may be, to which they belong as constituting between them a 
quasi-marital relation." 

Now, I beg to submit that the introduction of a new phrase .. qua8i-
marital relation " is not quite intelligible to me. I should like the Honour-
able Member in charge of the Bill to explain to this House what he means 
by a qua8i-marital relation created by the personal law or custom of any 
community. As I understand the law, Sir, I only know that there fs 
such a thing as marriage or no marriage; but, an intermediate stage which 
is neither marriage nor no marriage is not known, so far 8S I am aware. 
to the civil law of this country, nor as my friend, Mr. Jinnah, rightly 
ejaCUlates, to the criminal law of this country. I really do not I..-now what 
the exact, meaning of Uus phrase is. In the Statement of Objects and 
Reasons appEllded to this Bill no explanation is set out as to any personal 
law or custom of a community which recognises such a relationship, ai'ld, 
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ns I have said, and my friend, Mr. JinnBh. concurs with me, such & 

relationship is not knOWD eithtll' to the civil or criminal law. I. therefore 
venture to submit that by the introduction of this term 8: new Jural rela-
tionship is created which is likely to endangtll' the very object and purpose 
we have in enacting this measure. For section 372 which the present 
Bill is intended to amend would be rendered in certain cases nugatoty 
if this Ezplanation II is allowed to stand. I would remind Honourable 
Member1! what section 372 is intended to provide against. That section, 
briefly speaking, is intended to provide against the selling of minors for 
purposes of prostitution. Now, Sir, if this exception in the form of 
Ezplanation II is enacted into law, the result will be that the accused 
in many cases will defend himself by setting. up a plea that the minor, 
who is the subject of protection under this clause, was not married by 
him, nor indeed was she kept as his concubine under Ezplanntion II as a 
quasi-married woman. What right does it confer upon the woman under 
the civil law? None. What right, I submit, does it confer upon the 
person who keeps such a woman, the right to retain her without any 
corresponding right on her part to maintenance or inheritance? For, 
as Honourable Members here are aware, the right of maintenance pro-
vided for in section 488 of the Criminal Procedure Code is 1\ right of 
maintenance of wives and children. Persons who are allied by this cryptic 
term quasi-marriage are not entitled to the protection which that law 
(!onfers upon wives and children. What is. then, likely to be the result? 
In 8 very !arge number of cases the accused will escape through this wide 
loophole of law by pleading that the relationship he hl;ld contracted with 
the girl was that of a quasi-marital" character. It might be said, Sir, 
that this is a phrase which has been inserted in clause 2, which is a penal 
clause, and it is not likely that this expression will find piace in the ,civil 
law of the country. But I venture to submit that once an ambiguous 
expression finds place in any part of the statutory laws of this country 
it is apt to find place in other statutory enactments. And, confining for 
the moment our consideration to section 372, I submit that the purpose 
we have in enlarging the scope of section 372 is likely to be defeated if 
Ezplanation II is enacted into law, in the form in which it is drafted. 
I would, therefore, suggest for the consideration of the Select Committee 
1\ change something to the following effect: 

"For the purpose' of this section illicit intercourse means sexual intercourse 
between persons not united by marriage or by any union or tie which amounts to a 
marriage." 

I !mbmit, Sir, that is the only exception which the accpsed is entitled to 
plead in his defence, and I would therefore delete the remainder of 
Ezplanation II. -

I have another objection, Sir, to this draft measure, and I shall 
briefly state it. Honourable Members will find that in the Preamble the 
intention of the Legislature is stated to be greater protection to persons 
under the age of 18 years, and yet we find, if we tum to clause 5, that the 
TJegislature intend mtll'ely to substitute the age of 16 for 14 in that clause. 
Honourable Members will remember that section 552 of the Code of 
Criminal Procedure deals with certain magisterial powers for the protec-
tion of minors and restoring them to custody, and so on, when they are 
below a certain age. That is a salutary supplementary provision which 
existR in the Code of Criminal Procedure. Now I wish the Honourable 
t,he Home Member to consider whether it would not be in consonance with 
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the declared policy of Govenftnent and in consonance \lith the express 
t.erms of the Preamble that the word • eighteen ' should be substituted 
for the word • sixteen " which will have the effect of protecting not only 
minors below the age of sixteen, but also minors below the age of eighteen 
when they attain the age of expression according to the statutory law. 
I do not see, Sir, why this halting and hesitating measure which is pro-
posed to be enacted in clause 5 should not go the full length, which it 
should, and which it is the object of the Legislature that it should, by 
protecting all minors during their minority before they have completed 
the age of 18 years. These are the two observations that I wish to make 
on the subject and I wish to fortify myself by informing this House that in 
framing this measure we are not going in advance of the times, but are 
far behind the English statutory law which protects girls in similar 
circumstances when they are below the age of 21 years. Under the 
Criminal :r-aw Amendment Act of 1885, clause 2, procuration of girls 
below the age of 21 is a punishable offence, and the provisions of the 
present enactment should be assimilated, as far as possible, to the English 
Statute enacted as far back as 1885. I submit, Sir, while we all welcome 
this measure, I would ask the Select Committee to closel" and carefull ... 
-examine these two points which I have submitted for the Consideration O"f 
this House and which, if not carefully dealt 'I\'ith, are likely to nullify the 
-effect of the proposed legislation. 

Mr. Mahmood. Schamnad Sahib Babadur (West Coast and Nilgiries: 
Muhammadan): Sir, I beg to differ from the last speaker when he condemns 
the phrase • quasi-marriage ' in the Bill. Because in Malabar there is a 
system of marriage, l.-nown as • Sambandam " among Hindus, by which 
Ii man and woman Hve as husband and wife for as long a time as he or ~ 

she likes, u.d afterwards they separate as they like. Now, Sir, that is 
not a regular marriage, but it is a system recognised as a quasi-marriage. 
I therefore thin][, Sir, that the phrase used in the Bill is quite neceBsary. 

The Honourable Sir JIalcolm Bailey: Dr. -Gour has re err~ to two 
points which are less of principle than of detail. The first point is 
admittedly a difficult .one, namely, the definition in Ezplallation II, for it 
had caused much discussion in the Select Committee of 1914. I have no 
doubt that the Honourable Pandit Madan Mohan Malaviya will well 
remember the case as he was a Member of the Select Committee. The 
definition adopted there pl'Qvides for the case of per ~ o had entered 
into a -relation which is not strictly matrimonial relation but nevertheless 
is recognised by the common custom of the country as one which is neither 
lilicit nor immoral. The definition adopted in 1914 was as follows: 

. .. ~terco r e between per~o  not uD:ited !D m rri~ e or hound by any union or 
tie which, though not amountmg to marrmge, IS recognIsed as lawful by their personal 
law." 

That definition was "objected to in the course of circulation by certain 
Local Governments who said that the term .. personal law" in itself 
was not sufficiently explanatory. Our Legislative Department have done 
their best to meet the case. No doubt the legal acumen available to us on 
the Select Committee will duly perpend the pOSSIbility of a more satis-
factory definition and place it before the House: 

As regards the second point, I would remind Dr. Gour that section 552 
merely refers to the powers given to a District Magistrate to enable the 
immediate restoration to her liberty of a woman or to her leO'al guardians of 
-" female child under 14 years who has been abducted or ~  detained. 

\) 
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The age of 14 years was apparently fixed as that which was reasonable for 
the restoration to a parent or guardian or other person having legal charge. 
They only question is whether it is wise in these re tricte~ circumstB.J?-ces 
to raise the age to 16 or to 18 years. There are many complicated questlons 
arising out of the age at which guardianship ceases, as we learned when 
we came to discuss the Bill which we placed before the House the other 
day. I do not myself regard this as matter of principle, to which the 
House is committed merely because it sends this Bill to Select Com-
mittee. It is one which can be well discussed in the Select Committee 
itself. -

lIr. President: The question is: 
., That -the Bill further to amend the Indian Penal Code and the Code of Criminal 

Procedure, 1898, for the purpose of affording greater protection to persons under the 
age of eighteen years,  be referred to a Select Committee consisting of Colonel Sir 
Henry Stanyon, Pandit Madan Mohan Malaviya, Sir P. S. Sivaswamy Aiyer, Mr. 
L. S.  S. O'Malley, Sardar Golab Singh, Khan Sahib Ghulam Bari, Mawvi Abul 
Kasem, Mr. B. C. Pal, Mr. Gaya Prasad Singh, Dr. S. K; Datta, Sardar V. N. Mutalik, 
Mr. K. Rama Aiyangar, Haji S. A. K. Jeelani, and the Mover, with instructions to 
report on or before 10th March, 1924. 

The motion was adopted. 

THE I}..'1)IAN TARIFF (AMENDMENT) BILL. 

lIr .•. II; .DUlD8Ida (Bombay City: Non-Muhammadan Urban): Sir I 
beg to move: 
" That the Select Committee, to which the Bill further to amend the Indian Tariff 

Act, 1894, for certain purposes has been referred, do consist of the fonowing members, 
namely:-The Honourable Sir Charles Innes, Diwan Bahadur T. Ba.'lgachariar, ail' 
Campbell Rbodes, Mr. Shanmukham Chetty, Sir Purshotamdas Thakurdas, Sardu 
V. N. Mutalik, .Mr. K. C. Roy, Mr. A. R. L. Tottenham, Mr. B. Venkatapatiraju, 
and myself, with instructions to report on or before 4th March. 1924." 

It is necessary to expedite the ~port because last year Government lost 
12 lakhs of rupees in revenue only through matches being imported throUgh 
the Siamese frontier. I have no further remarks to make e1cept that the 
Select Committee will consider other interests also, namely, the interests 
and rights of Indian States. . 

lIr. It. C. Boy (Bengal: Nominated Non-Official): Sir, I propose that 
the name of Mr. Jinnah be added to the Select Committee. He haG 
agreed to serve. 
The motion was adopted. 

lIr. S. O. Gho8e (Bengal: Landholders): Sir, I move that the name of 
lh. Bhubanananda Das be added to the Select Committee. I have his 
authority. 

~ motion was adopted. 

lIr. President: The question is: 
.. That the Select Committee, to which the Bill further to amend the Indian Tariff 

Act, 1894, for certain purposes has been referred, do consist of the following members, 
namely:-The Honourable Sir Charles Innes, Diwan Bahadur T. Rangachariar, Sir 
Campbell Rhodes. Mr. Shanmukhl&m Chetty, Sir Purshotamdas 'l'hakurdas Sardar 
V. N. MutaIik, Mr. K. C. Roy, Mr. A. R. L. Tottenham, Mr. B. e t~p tir  
Mr. M. A. Jinnah, Mr. Bhubanarum.da Das, and the Mover, with instructions to report 
on or before 4th. March, 1924.". . 

The motion was adopted. 



ELECTION OF PANJU, FOll. THE STANDING COMMITTEE FOR 
THE DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

Mr. K. S. D. Butler (Secretary, Department of Education, Health and 
Lands): Sir, I beg to move: 
.. That this Assembly do proceed to elect in the manner described in the Depart-

ment of Education, Health and Lands -Notification No. 114, dated the 7th February, 
11124, a panel of 16 members from which the members of the Standing Committee .... to 
.advise on Questions relating to Emigration in the Department of Education, Health 
and Lands, will be omi te ~  

Previously, Sir, there was an Emigration Committee, but it was entirel;\' 
nominated by the Government. IJ is felt that now this Committ~e should 
be set up in the same way as the ordinary 'Standing Committees of this 
House. We therefore come to the House to -ask them to elect a panel 
from which the actual members will be nominated in the customary' 
m!IDller. 

The motion was adopted. 

Mr. PresideDt: As the result of the decision just made by the House, 
I have to announce that nominationsfot this Committee will be received 
by the Secretary of the Legislative Assembly up to 3 o'clock on the after-
noon of Wednesdav, the 20th February, and that the election will be held 
in this  Chamber on Monday, the 25th . 

RESOLUTION RE THE GRANT OF FULL SELF-GOVERNING 
DOMINION STATUS TO INDIA. 

1Ir. PreIideJ1t: The Assembly will now resume the debate on the 
Resolution lIloved by Diwan Bahadur T. Rangachariar in the following 
terms: -
" That this A8B8IDbly recommends to the Governor General in Council that he be 

pleased to take at a very early date the necessary steps (including if necessary procuring 
the appointment of a Royal Commission) for reviSing the Government of India Act 
so &8 to secure for India full self·governing Dominion status within the British Empire 
and Provincial autonomy in the Provinces." 

Since which an amendment has been moved: 

.. That the following be substituted for the original Resolution ; 
'This Aasembly recommends to the _.Governor General in Council to take steps 

to have the Government of India Act revised with a ,.jew to establish full 
responsible Government in India and for the said -purpose ; 

(a) to summon at an early date a representative Round Table Conference to 
recommend, with due regard to the protection of the rights and interests 
of important minorities, the scheme of a constitution for India; and 

(b) after dissolving the Central Legislature, to place the said scheme for ap· 
proval before a newly elected Indian Legislature for its approval and_ 
submit the same to the British Parliament to be embodied in a Statute' ". 

Mr. BlpiD Ohandra Pal (Calcutta: Non·Muhammadan Urban): Sir, in 
rising to move the amendment that stands in my name on the agenda 
paper, namely: 
" That all the words after the words ' he be pleased' be deleted and the following 

be substituted therefor; • 

'to forthwith appoint a Committee consisting of two-thirds members to be 
elected by the elected Members of this House, to (i) examine the poII-
sibilitieB of the expansion of responsibility in the ,rovinces to the utmost 
limits permissible under the present Government 0 India Act, and advise 
the GOvernment to take the necessary steJils to secure such expansion 'by 
Regulations framed under this Act, within the year 1924; ad (ii) to 

( 709 ) 



~  LBGISLATIVIi: ASSEMBLY. [18TH ,FEB. 1924_ 
/ 

[Mr. Bipin Chandra Pal.] ., 
prepare the outlines of a Bill to amend the present Government of India 
o Act with a view to secure the establishment of full tesponsible Govern-
ment. in India, under the terms of Parliamentary Announcement of August 
20, 1917, within the life time of the present Indian Legislature, by the 
transference of all departments at present administered by the Governor 
General in Council. to the control of the Indian Legislature, except Foreign 
Affairs, pending the constitutional reconstruction of the Empire, including. 
relations with the ruling princes and chiefs of India, and for the next 
ten years only, the Army, the Navy, and the Air-Force' ". 

I find myself in a rather difficult and awkwant position. I feel lik'e the 
man rushing to -the ring where two powerful .protagonists, anned with iron 
knuckles, . are spoiling to come to close grips with one another, and, for all 
the pains that I may take to intervene between them and throw a bridge 
between the two so that they may come to some agreement in regard to the 
matter in dispute, I quite expect, Sir, that I shall get the hardest knocks 
from both sides. Mv friend, Pllndit l\Iotilal Nehru, has moved an amend-
ment, a very simple amendment it is. He says it is very lfunple. v,r e· 
must admit that, on the face of it, it is very simple. But the simplest 
solutions are not in politics and ~ te cr t alwa;vs the most effective. On 
the other hand, the Honourable ~e Home Member has tried to impress 
upon us the extreme complexity of the problem vlith which this Resolution 
and this amendment deals. 'While I was listening to his admirable speech, 
apd I hope he will allow me to say it that it has not been m)' lot to listen 
to or read a more powerful exposition of the policy of Government than 
what I had the privilege of hearing from the Leader of this House on the-
Bench opposite, it seemed to me-I hope he will pardon me for saying it-
that, while he was thinking like a capable and experienced administrator, 
and while he was speaking with all the cunning of the clever advocate, he 
missed one thing that is te~  for the solution of thiR problem, and that 
thing-I hope he will kindly excuse me for ~ i  it-is far-sighted states-
manship. What we want here is not mere administrative ability or 
experience; what we want here is not merely the special pleading of the 
clever advoeate. "What we want here is the vision of the statesman, who-
will be able to see things that are coming long long before they come and 
so shape present policy and action that the evil possibilities of the future 
may be reduced to the utmost minimum and the good possibilities may be 
augmented to the fullest measure. I must confess that I have missed this 
far-sightedness, this quality of constructive statesmanship, i~ the statement 
of the Honourable Leader of the House. He has reminded us of the com· 
plexities of the present situation. He has called our attention to all thE' 
things which have been urged upon us for the last 50 years and more, 
asking us to be cautious in our demand, askinfil" us to slacken our pace, 
holding up to us the hope that •• if we are faithful in a few things, we 
shall be made ruler over many other things. " But have we not been faith-
ful to the few things that have been granted to UR from the year 186]. 
when the first Legislative Council was organised in India, if not from earlier '! 
We have been faithful to the few things that you, Sir, and your predeces-
sors have given us. But what is our reward? .. Wait more. The time 
is not yet. " When will that time come? Will the time come when the issu,' 
baR passed entirely out of our hands, out of the hands of the i te e~t  
classes of the countrv, out of the hands of those who are out not to destr'lY 
but to construct, otit of the hands of those who want not to break th'" 
British connection but to keep it, if it' can be kept honourably, and 
GODsistently with the self-respect of the Indian people? .When will it. come? 
That is the question that I want to put before this Hom::e. 
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The Honow:able the Homa Member asks \lS to remember the Indian 
Princes. Yes, we remember them. We know how they feel under the 
present state of things. They may not speak. They cannot speak. Their 
lips are sealed. They are not free to speak. In their own  house they are 
rot masters of themselves. But, we know how they feel. We know that 
t e~ would welcome--the good Princes,-th08e who are administering their 
State according to the most advanced ideals of modern civilisation· and 
modern statecraft-we know that these good Princes would welcome the 
establishment of full responsibility in India 80 that the movement of free-
dom in India may be able to react upon their own administration and 
improve their own administration and help them to move onward, towards 
the goal which India, as a whole, has already set before herself. But I 
will not take my stand upon these things. I take my stand, Sir, upon m;y 
own amendment. Sir Malcolm Hailev has asked us to remember the 
Indian Princes. •• Will they agree to deal with an Indian Executive, con-
~ro e  by an Indian Legisla.ture?" asks Sir ~ co m  So far as my 
amendment goes, Sir Malcolm Hailey will see that I had anticipated his 
objection. I say distinctly that, pending the constitutional re-construc-
tion of the Empire, foreign relations at present under the control of the 
Governor General in Council shall continue to be in his control, including 
relations with the Indian Princes. There, I ~ i  is our answer. If you 
accept this amendment, I think Sir Malcolm Hailey's argument drawn from 
the position of the Indian ri~  will fall automatically to the ground, 
because we leave the Indian PlIIhces to his tender mercies. The Viceroy 
rna .... deal with them just as he likes. Weare not concerned just now with 
the Indian Princes. We are not concerned with foreign relations. We shall 
demand our right of controlling foreign affairs including affairs relating to 
the Indian Princes, when the Empire is properly reconstituted, just as it 
wants to be reconslituted. This question of the constitutional reconstitu-
tion of the Empire was mo ~ the questions that stood. on the agendR of 
the Imperial Conference during the war; but it was put off on the distinct 
understanding that at some later date it would come up and be settled 
once for all. Then-when this question is settled-we shall have 1\ Council 
of the Empire, and in that Council India will have her own place, her right-
ful place, as an equal partner in the British Commonwealth of Nations. 
India will then control her foreign policy including the relations with t ~ 

Indian Princes and the foreign polic.\' of the Empire as a whole, t.hrough 
the Council of the Empire on which England and the Colonies will Rit. 
We. leave all these things to you for the present. 4 

Reference was made, ~ir  to the Army and the Navy and the defensiv' 
orce~ of the Empire. If you look at my amendment. ;\"ou will see that 
we are prepared to leave these a1RO to your tender mercies for the next ten 
years; not perpetually, not till the reconstruction of the Empire. but we-
want ten years' time to prepare ourselves to take over from your hand,.. 
the administration of the defensive forces of the Empire. Give UR ten 
years' time. Help UR during these ten. years to be able to defend our-
selves, and then. at the end of ten years, we shall be able to take up thf' 
responsibilities which you shoulder now. We shall give you relief, after 
ten years, of military administration and we Rhall get relief ourselveR after 
ten years of military expenditure also. That is om position. 
Then we are referred to the commercial interests-foreilm commercial 

interestR, and orei~ capital employed in thiR country. Now. what is 
the Nationalist policy with re~ r  to theRf'? You ask' us to trust vou. 
We ask you to trust us. We are al80 sensible men. We have 81so a ~ ~e 
of responsibility. We accept the obligatioDIJ which you, as ·the Government 

- t . 
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-of India, have incurred during the last 150 years. You have encouraged 
foreign capital to come to this country and all the obligations that rest 
'On you owing to the presence of this foreign capital in India shall be taken 
'Over by us when we have full responsible government. But you siIpply 
tell us of the conflicts, but why not give us a formula, a principle? Why not 
~ o  us a way to the reconcilis.tion of these confli.:ts? The mere enumera· 
tion of conflicts does not remove them. We want a principle. If the 
Honourable the Home :Member could give us a principle of reconciliation 
between India's demand for full responsible government and the legitimate 
rights of the vested interests of British capital in India,-if he could ~ive 
us a formula, a rule, some principle of compromise, we would have thank-
fully accepted it. But he has done nothing of the kind. He simply says, 
.. here are the foreign capitalists, the obligations of the British Govern-
ment to foreign capital which has been encouraged to come to this country 
by the presence of this British Government. That is no solu-
tion. The solution would be this. You may, if you want, have 
a provision in the new Government of India Act which we want,-
you may have a provision that the Indian Legislature responsible for the 
Government of India to the constituencies in India shall not legislate 
differentially and prejudicially-mark the two words, .. differentially and 
prejudicially "-eonceming any matters affecting existing foreign capital 
in this country. I use these two words '.fferentially and prejudicially " 
advisedly. If it be necessary for purposes of revenue or otherwise, or for 
purposes for which my Honourable friend, :Mr. Joshi, stands in this House 
tor improving the condition of labour, if it be necessary to restrict capitalist 
exploitation in India, for these necessary and legitimate interests to tax 
-capitalist interests, the Indjan Legislature must be free to do jt, provided 
1'0 differential and prejudicial legislation, differential treatment prejudicial 
-only to foreign capital is enacted, if. nothing is done to hurt 
foreign capital as against native capital. If we can do that-
have some such provision in the revised Government of India Act 
establishing full responsible Government in Indie.-I think that will 
be a selution of the problem. We shall not treat British capital or 
foreign capital prejudicially to and differentially from Indian capital-that 
is all that anybody can ask of us. 

I come next to the services. Now, we have accepted the obligations of 
these services. No responsible Indian statesman has ever said that your 
covenants with the members of the Indian Civil Service shall be disregarded 
by us when we come to occupy your Benches. We have never said that. 
We accept your obligations. All that we say is that in the future vou 
shall not enter into those obligations except by our wishes and in accordance 
with our requirements. That. is all we want. We accept every obligation 
t~~t :you have entered into. Now, all t~e e are practical principles of recon. 
CllIatIOn. If you want the whole hog, If you will not be satisfied with your 
e ~tim te .share in the administration of this country, if you will not be 
satIsfied ":lth the terms of your bond, but if you want to perpetuate our 
bondagp, if you want to carry on these obligations in perpetuitv from 
~ er tio  to generation till. t ~ end of time, then we have our "quarrel 
WIth you. We accept all oblIgatIOns that you have entered into, and so on 
and so forth. Sir, in regard to all the objections which the Leader of the 
House brought forward against our demand-that demand is a unanimous 
demand. Mr. ~ C ri r  Resolution is in the main accepted by every 
Member on this side of the House. There is not a Ringle Member on tbi. 
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side of the House who is nohdetermined to try his best to secure early 
establishment of responsible government in India. W" are every one 
pledged to it. Our Erlection manifestoes are a proof of the pledge which 
we gave to our constituencies in regard to this matter. We shall strive 
tor the early establishment of responsible government in India. But we are 
told by the Honourable the Home Member: .. You must work upon the 
basis of the present Act." What, Sir, is the basis of the present Act? 
The first basis is this that we must accept the Act. Now, we do accept 
--;-he Act. My Honourable friend, the great Leader of the Swarajists, nods 
his head like Jupiter. Now, do we not accept this Act? (Cries of .. No ".) 
Then we are not working at cross purposes but using this word " accept .. 
at cross purposes. The moment you went to your constituencies you 
accepted this Act, because it is this Act which cre.e.ted those constituencies. 
In coming to this Assembly you accept (Cries e/ .. Not at all. ") this Act 
because' you are obeying the rules and regu:ations framed under this 
Act in your deh"berations here (Cries of .. No,  No. ") I quite agree 
that this Act is not satisfactory to us. When I say I accept an arrange-
ment I do not say I accept it for good. 

lIE. Amar Hath Dutt: (Burdwan Division: Non-Muhammadan Rmsl) : 
We are coerced into acceptance. 

1Ir. BipiD Ohandra ~  We were not 'coerced three years ago into 
acceptance. You mi ~ kEie'll yourself out, no one would coerce you then. 
But in coming to the Assembly you are not coerced, but you agreed to 
acctlpt this law. But that is a matter which I will not labour. Now, here 
is the Act. This Act is inadequate, this Act is unsatisfactory, this Act is 
disappointing; but, unless, you are out to attain your Swamj by physical 
revolt or revolution, what other means is left open to you except to attain 
t.his Swarajeby an amendment of the present Act? And the moment you 
ask for an amendment of the present Act you accept this Act. You cannot 
.ask for amendment of a Resolution if you absolutely deny the whole Resolu-
.tion. You accept the. principle of the Resolution, but you do not accept 
.the details of it. That is what is meant by amendiD,g. Therefore, let us 
be clear on this point. We do accept this Act. But what is this Act? This 
Act declares that responsible government is the goal of British policy in 
india. That is what is said in the Preamble. Now, we accept that. The 
second point in the Preamble of this Act is progressive realisation of respon-
sible government in India as an integral part of the British Empire and we 
accepted this ~ e all accept it. But the Preamble also says that the 
time and measure of each advance shall be determined not by the people 
of India but by the Government of India in Delhi and Simla and by His 
Majesty's Government in London. We never accepted this after-thought 
of the announcement of Mr. Montagu. .. I may add ", he said .. I may 
add" represents an after-thought. It was not, EiO far as I could under-
stand it, an integral part of the announcement of un 7, and this interpre-
tation was possible. So the Joint Committee put this in the Preamble 
of the Act. But I simply treated it with absolute neglect when I considered 
the Announcement of August 20th and I said it was an after-thought of the 
Secretary of State for India. But we know some thing of the wavs of 
1'0Iiticians We know some thing how they leave loopholes to enable 'them 
to get out of an awkward situation if circumstances do not force them to 
accept that situation. During the War there was a difficult situation. 
Dur!ng the War om~t i ~ ~  to~e done to satisfy Indian aspirations. 
Dunng the War the sItuation m India was grave. Lord Hardiuge said it. 
Lord Chelmsford cabled it. I speak on the authority of Lord Islington 
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who spoke in the-House of Lords on the 24th October in the same blessed 
Jear of 1917, just a couple of months after the Announcement was made. 
He said that the gravity of the Indian situation compelled the Government 
in England and the Government in India to enter into this complex question 
of constitutional reform in this country. The situation was very grave and 
something had to be done to meet this gravity. That was the situa-
tion. But while doing that something, they left a trap door open. If the 
situation should cease to be grave, they might press the button and get 
out of it and that trap door is the after-thought" And I may add .... " 
But we admit even that. In our amendment we have practically accepted 

even that limitation. We do not say that we are going like so many Indian 
Cromwells, backed by our Ironsides, to the Houses of Parliament to purge 
it of undesiralile Members. We ask Parliament itself, we BSk the Govern-
ment of India itself, we ask the. Government in England itself, tb recog-
mse that the time has come when a more definite, a more 
unmistakable and a very large step in advance should be made 
towards the goal which they set before thein. Weare not legis-
lating. We are not deciding as to what'" to be done. Are we not 
pe.rlectly within our rights, Sir? Are we not perfectly within the terms 
of this law which says that the time and measwe of each advance shall be 
determined bv the Government of India and. the British Government, 
in asking t e ~ Governments to revil'e this Act Bew and immediately? Does 
the law say that the Government of India and the British Government will 
determine 'the time and measure of our advance in the light of their subli-
minal consciousness? Does it say that we are not to tell the British Gov-
ernment and the Government here how the situation is and what the situa-
tion demands? And this is exactly what Mr. Rangachariar's. Resolution 
wants and this is what my amendment proposes. . 

Then the Honourable the Home Member-referred to progressive realisa-
tion. ~o  that is also a very  very convenient phrase. But why is it 
taken for granted that we started upon this progressive realisation from 
the 20th August 1917? Why is it taken for granted that before Mr. 
l\Iontsgu came to this country and had conferences with the Viceroy and 
interviewed all and r~  we had not alread.v started upon the ;,;oal 
which they at long last publicly set before us? What was the Act of 
1861? Was it not a step towards the goal which we want to reach to-day? 
Before 1861 you had no Legislative Council. The Executive did all legis-
lative work. After 1861 we come to 1892. I.ord Cross' Act. What was 
it? Was it not an advance upon the Act of 1861? Before 1861 we had 
practically no voice in the legislation or administration of the country. In 
J992 ~or  Cross' Act did not give us an effective voice, it is true. But it 
gave us a place in the machinery of government, only a place but neither 
illfluence nor power. It gave us no power. but it gave us some litth· 
influence, not much, but just some little influence, just as much influenctl 
as we could exert"on the Government by casting our little shadows beforH 
1.he fiery steeds of Lord Dufferin's chariot of the sun on which, he said. 
we wanted to ride. \Ve had influence, but no power. The Act of 1909 gave 
us more influence, but still no power. The Act of 1919 has given us power 
but no responsibility, and power without responsibility is a dangerous 
thing, whether in statecraft or in o~ e o  and it is this which I want the 
Honourable the Home Member to remember and to seriously ponder over. 
We have got power. I do not say we Will use that power 
but we have got that power (.4 Voice; .. Have .you! or) Yoa 
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have, Sir, and you are Il1aking your power felt here and else-
where very inconveniently to the t oritie ~ So look at yourself. 
You bave,got poweJ; but .not re po i ~ it  and I say. ~~er without respon-
sibility makes for revolutlOn. Power without responslbllity makes for wreck-
mg. Power without. responsibility creates deadlocks and, if you are not 
prepared to drive the legislators not only here but outside in the co~tr  
also in the provinces, to adopt this policy of deadlocks and ",-reeking •. 
for goodness' sake, for your sake, ~r t e ~ e of the ~mpire  for o ~ ~ e  
for the peaceful evolution of SwaraJ lD thiS country, give us responsibility, 
full responsibility. That is what we want. Considerable intelligence and 
learning and rhetoric have been spent upon the word .• immediate ". Vole 
~ t immediate Swaraj. Well, it is five minutes to one, now. Do we 
want, just as the clock strikes one, that our friends opposite should pack 
up bag and baggage and that my friend Pandit Motilal should take their 
plaees4'ftd control this House .., We do not ~ t that. We do not say 
.,,0. There must be some time. You have a complicated and complex 
machinery of administration and this machinery will have to be re-adjusted 
to meet the requirements of responsible government in India. This re-
adjustment will take some time. Not at onee, Sir. We use the word' at 
once ' really as rhetoric. When we say immediately, what is the meaning 
of • immediate ' (.4 Voice: .. Forthwith. ") No. It means without anything 
mediating between now and the future. That is immediate. I W'Ult the 
f_xisting government, the machinery of this government, to gradually adjust 
itself, to gradually adapt itself, to gradually reconstruct itself, to 
gradually refoml itself, to make room for that full responsibility 
which is our birthright. Now, the word • immediate' is not used 
in the sense of . at once' here. All that we want is that there-
shall be no intermediate periOd either of military autocracy in India 
or of ana,rchislD Bnlong us or any other condition or state before 
we go from the present government to the full Swaraj government in India. 
That is what we mean by immediate establishment of responsible govern-
ment in India. 

Now, I will not take up any more of your time. I will just invite your-
attention to mv amendment. Wha.t is the difference between my Bnlend-
ment and that 'of Pandit MotHal? i am not going to fight him. 'I am too 
poor to fight, too weak. He hIlS got all his phalanx behind him lind I anI 
root going to try to fight him. I will not challenge him, but I will ask him· 
this question. Does lie not. give to the Government fa.r more than I am 
prepared to give them? (A r oice: •. No ".) I know clever lawyers can 
argue ~i  They can make day into night and night into day. But 
I do contend, Sir, if words have any meaning, Pandit MoiilaI's amendment 
asks the Government to summon at an early date Il. representative round 
table conference. Who are to be the members of that representative round 
table conference:l The Government will pick and choos!' our reprel'lenta.tive 
men. I attribute no motive, but it is at least within the range of our 
oriental imagination to figure a round table conference c ~ e  ~  my 
Hanourable friend opposite which may not b, sufficiently round for thE' 
purposes of my friend Pundit MotHaI Nehru. He hm;; already given us II 
hint. on tha't matter. There are these interests Bnd thO$e interests and he 
may put in as many representatives of these and those jnte.restiE; into this 
round table conference as will suit his.purpose or advance his policy. And 
the result of it will be that l'I.fter we have wo.rked and talked and l\Tangled 
round this round tnble fQr full three' months, we shall never come to A 
oonclusion. There will be people who will, like' our friend, Maulvi Abul-
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Kasem, want a big slice of the pig, or as big a slice of the animal as possible. 
I am sorry, Sir, I referred to the slice of the pig, I meant no offence. But 
I was remembering an anecdote, which I will not quote here, of the late Sir 
Wilfred Lawson. But that is neither here nor there. He will want to knyw 
how he and his co-re1igionists stand in the Swaraj constitution of India. 
My friends, the Indian Christians, will ask what is to happen to them. My 
friend, and one of my electors, Colonel Gidney, will like to have a big slice 
of whatever animal may be pl&eed on the table. He will want to have a 

very big slice for his own community. Then, there is Sir Henry 
1 P.M. Stanyon and all the representatives of British c p~t  in this 

country, and British intellect and British prestige and British' charactef; 
they too will want to have a finger in the pie, and, whtm all these 
people have been gathered round Pandit MotHaI's round table, I 
do not know what will happen. I cannot say what will happen .• 
I do not trust the Government; I do not tr ~t the Government 
with this duty. I do not want them to form the convention. I want the 
-convention to be formed 'by this H0118e. I want the Committee to be 
-elected by this H0118e; two-thirds of the members to be elected by the 
elected Members of this House. That is my proposition. For one-third 
there is the Government. Here there are different interests represented 
among the elected Members, and I am confident that none of these different 
interesti'l "ill have any rea,son to complain of their position in the Committee 
when we are asked to appoint this Committee. I daresay Pandit Motilal 
ii so reasonable that he will put in Sir Henry Stanyon on this Committee. 
He will not vote against him because he is out. not to destroy Sir Henry 
Stanyon, but to de9troy the present British Government, to mend it or end 
it, So Sir Henry Stanyon "ill be left with his practice and his ,purse; and 
Mr. Willson also, he will have him also, and he will have our Muhammadan 
mends and others also in this Committee. So we need not fear about the 
composition of this Committee. Two-thirds to be elected by the elected 
Members of tlils Assembly ~ one-third to be appointed by the Honourable 
Member opposite. That ouglit to satisfy both sides. And then, what are 
the objects, what will be 'the duties, what is j;o be the reference to this 
Committee? I say first of all this Committee i~ to explore toe possibilities 
of the present Government of Inilia Act so far as Provincial responsibilities 
are concerned. Weare all reasonable men, and we who are not probably 
considered reasonable outside, I think will be accepted as reasonable here. 
Weare an reasonable men, we cannot expect the Government to work out 
an lI,mendment of the Government of India Act in the course of three weeks 
'only, before tlie Budget comes on. We canriot expect it. They can show 
118 a gesture; ~ e  can show us a little bit of their heart. as Pandit MotHal 
would say. My friend Pandit Malaviya is hankering for the hear!; of Sir 
Charles Innes, but, Sir, I frankly say that that would rather embarrass me. 
I do not want the heart ot the gentlemen opposite, I want their headf;-not 
on a charger. I want their heads, ~ want their intelligencE'. I know, as 
Members of. the Government, as parts of B machine they have no heart, 
have no busmess to have a heart. As individuals, when they stand outside 
the machine of which they are parts, they have hearts, as soft as ours. But 
machines have no heart. Those wlio have the privilege of keeping auto-
~o i e  I o ~r  if they ~  find their cars run more quickly if they 
kiss them once In the mornmg and once at night when they go to bed. 
What the car requires is not,kisses, but adjustment; what the car requirell 
is a litle oiling. And this bureaucratic machine also requires a little oiling, 
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a good deal of oiling o~ti e  and it requires ~ little care to 
the moving gear.· 1 du not want their heart. But 1 take it that Sir Malcolm 
Hailey may well take care of the minorities and other interests for which 
he p e~e  before WI, ,Ind he will see that' these are represented.; Then 1 
want Provincial autonomy to be attained within this year. We cannot 
expecli ihe Government of India Act to be amended in the course of one 
year; we are not 1;0 unreasonable. I remember, Sir, when the South 
African constitution was being passed through Parliament. That constitu-
tion was framed in South Africa, and it was brought to England by General 
Smuts, by Stein, by 1!lscher and others. 1 had the privilege of meeting 
this South African ~ep t tio  in London in the house of my late lamented 
iriend, Mr. W. T. Stead, and I saw what happened there. They were there-
these delegates from South Africa-and Mr. Stead said: .. You know, 
gentlemen, how our people fought you and conquered you: and now what 
has happened? You have come t.o ~ i  country, not as vanquished enemies, 
but really as our· conquerors," and Mr. Stead took up a piece of paper, 
rolled it up in his hand like this, and said: .. You have come with this 
constitution. There lire many things in this constitution with which we do 
not agree;' there are many things in this constitution which outrBgb our 
liberal sentiments; but you push it down our throats, and we have to gulp 
it down." Now if we had the power, as Stein and Fischer, Smuts a.nd others 
had, if the conditions, prec~e t to the passing of the South African Cons-
titution were present in India, I would accept Pandit Matil.al's amendment. 
1 would say, go on right ahead and have your constitution if you can force· 
it down the throats even of our old friend Mr. MacDonald and his Labour 
colleagues. You cannot do it. Even the most friendly Labour-Ministers 
cannot do it. Thev have to consider the Libera,ls and their own British 
constituencies. No· Government in the world. least of all anv democratic· 
GovernmeIft, is all-powerful. Autocracies are more powerful" than demo-
cr cie~  and the representative of British democracy in England is not all. 
powerful, and cannot do all that the Members of any Government may want 
to do. They have to take note of their position. Therefore we must give 
them time. We must give them time, and my ~e me t gives them time 
for the amendment of the bigger Act, the Government of India Act. 1 
shall be satisfied. if the Government of India Act is amended during the 
life time of tms :House, and I shall be satisfied in the meantime. and I 
hope my friend Pandit Motila.I also will be satisfied with the friendly gesture 
which tlie Honourable the Home Member will make, ii he aecepts my 
amendment, and assures us that before the end of 1924, something very 
substantial win be done by regulations to establisli Provincial autonomy, 
introduce Provincial responsibility to the farthest possible limits permissible 
under the Act, within this year. That is my amendmEm.t. I do not know. 
They say it is useless to preach to the converted. I think it is worse than 
useless, Sir, to preach to those who are determined not to be converted: 
but I have had my say. and I leave ,it to the country outside to judge of 
the work that we are doing here. 

With these ~r  I move my amendment, sir. 
8a.tdar Bahadar OapUin Bin SlDgh (Punjab: Nominated Non-Official): 

Sir, I am.here as a representative of a class which in India of the past 
played a very considerable part in the making and breaking of Governments 
in this country. In the advanced times in which we live now another and 
DO doubt more competent class of· co~tit tio  makers has come into exis-
tence. But I think it is admitted by everybody that in. the end, whatever 
the Government may be; it must rest upon the solid foundation of its capa-
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-city for defence against foreign invasion and internal disorders. In other 
words. Sir. a nation's capacity for self-government depends in the ultimate 
resort on its Army and Navy. I have no doubt that the supporters of this 
Resolution have duly considered that point. But the speeches of Bome of 
.my Honourable friends have made me doubt whether they fully realise 
the composition. organisation and function of the Anny. Sir. the Indian 
Anny to-day is Il. very highly organised and most efficient force for offence 
and defence, and I think that most of my Honourable friends know well 
that it is not due onl v to the labour and valour of the rank and file. but t.o 
the genius. evo~io  'and example of the long list of brave and honourable 
men whose life work it has been to improve and perfect the Indian Anny 
and bring it to its present high standard of efficiency, 
I do not wish to enter here. Sir, int-o the reasons why we have not 

trained ourselves sufficiently to be IIble to u'ndertake the 'organisation of 
-our Army without assistance. I have heard it said that we have not been 
given the opportunity to do so. But I would reply-Have we in the past 
been really anxious to take service in the Annv and to send our sons to 
·the Army? • 

. Pandit JIadan J[ohan JIalaviy& (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Yes. 

~ r Bahadur Captain BJra Singh: No/Sir. er~ we not content 
for a very long time to send the uneducated classes to the Amly and our-
selves to aim only at civil careers? However that may be. it is a fact 
that we have in India to-day nobody ready to take the place of the highly 
trained British military organisation. In ciyilian life, Sir, I have no doubt 
(as I see in this House) India can produce Ii large number of administra-
tors and a still larger number of learned lawyers, merchantS" and great 
zamindars. who would doubtless be quite willing to devote their spare 
time to the art of civil Government. But in the military sphere we have 
yet to fashion a higher command and leadership trained in ,the art of 
modem warfare.. ~t o t that trained high command. Sir, I am afraid 
the most devoted army which took us two generations (if not more) to 
build up, would be i.n war only fodder for the enemy's guns; while in 
peace time there would be a danger of its being employed in support of 
internal factions. For, Sir, there is still a saying current in my part of 
the country-

.. Ji8 ki lathi UB ki bhainB, " 

which means whoever has the stronger party, the Anny will follow them. 
Therefore, Sir, in all earnestness I must say that before we aspire to 

political power we must possess an efficient instrument of our own for 
controlling our military forces. Since 1919 we have got ahout 70 Indian 
King's commissioned officers. These include a few from the Indian land 
forces. others were commissioned through the Indore CaQet College and 34 
who have completed their proper military training at Sandhurst. Most 
of these officers are junior' young subalterns commanding platoons but the 
time will COr-Ie-when they will rise to field officer's rank ~  they will be 
trusted to command and lead their troops in the field. And it is sincerely 
hoped that His Excellency the Commander-in-Chief will afford them op-
portunities and facilities for fast training in several branches of the Anny 
so as to make thelD fit for staff duty in 0. short time. Sir, I take this 
opportunity of respectfully requesting His Excellency the Commander-in-
Chief to note that the number of 10 Indian gentleman cadets sent to ~ 

hurst annually is too small for our big country, and I have every hope that 
• 
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His Excellency the Commander-in-Chief at no distant date will arrange 
to double the number at least, and grant more Commissions to those quali-
.fied Indian officers who hold Viceroy's Commissions. But, Sir, no modem 
Army can exist without a highly trained General Staff, and a General Staff 
'cannot be made in a day even from the ranks of 8 professional soldiery. 
I may quote, Sir, Sir Sivaswami Iyer's own words in the "Nineteenth 
-Century Review"; 
.. No sane Indian politician advocates the fillinFup of the higher ranks of the 

Army with Indians without training or e perie~ce  

What would be their fate if the controlling influence of the British officers 
was removed and replaced by incompetent command over the 138,719 
Indian troops composed of 101 different classes. e.g., Pathans, Gurkhas, 
Dogras, Sikhs, Rajputs, Mahrattas, Madrassis, Muzbis, Punjab Muham-
. madans and several other classes? The result can better be imagined by 
the House than ~ Cri e  

Then, Sir, let me tum very briefly to the question of naval defence. 
I am not an authority on this question but I think full Dominion status, 
even within the British Empire, implies some kind of ability on our part 
to protect the 4,000 miles of coast which India possesses. I believ(', Sir, 
that an Indian Navv has been or is about to be framed. I see most 
eminent personages of high rank Rnd position sitting in this House but til. 
day when we shall hll\7e our own Admiral-in-Chief sitting amongst us is 
still at a distance. In the meantime I suppose the increased cost of 
naval defence has been considered. We pay at pre~e t only a small frac-
tion of what it costs the British Govermnent to patrol Indian waters. 

Sir,· the class which Ihavt> the honour to represent are not fond of 
debnte. The;," are men who have p ~ e  1\ large part in the destinies of 
their land 8Ild will do so in the future if handled properly. They are men 
who have borne and will bear the burden of defence. Thev are the men 
who in the last great war by their devoted sacrifice have shed that lustre 
on the Indian name, the credit for which is so proudly claimed by all of 
"11S to-day in this House and outside. To that cl88s I belong. 
Sir, the road of development and progress in India has been long and 

·weary, but we are now within sight of the goal which we are sure to reach. 
It is only a matter of time and a little patience. But at this critical 
juncture there ·are some who would open wide the throttle lever of the 
car of State, regardless of the danger of its getting out of control and dash-
ing headlong on the roild to destruction: Some of us are impatient even 
of the warning handR of the guardians of the road. That way, 
Sir, lies danger and disaster. For immediate self-government im-
plies full-fledged power, nn army to uphold it and wise and experienced 
military administrators, and those, as I have said, are not made ill (\ day. 
-Time and patience are needed in the fashioning of ,them and woe betide 
the country and the army cursed with an incompeteI!t higher eommand. 
I speak on this, Sir, with knowledge and experience, not from a desire to 
talk, but with a profound sense of responsibility. Therefore, in my 
humble opinion we must first Reek to make that instrument perfect before 
entering the first stage of Swaraj, otherwise this defact may cause further 
disappointment and going back and delay in attaining the goal which has 
been fully promised to us by the British Government; and after all it is 
not 80 long that we have to wait; the goal is well in sight; the ultimate 
boon has afready been conoeded to us. Our work is the work of prepara-
tion and consolida,tiop for the great IUiventure. Let us bind our energies 
to that task; for there is yet much to do; Rhow patienoe rather thtlll hasten 
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to grasp the reins of power before our skill is equal to the task of steering 
the coach of State and the Indian Army. 
Sardar B. A. Dalal (Bombay: Nominated Non-Official): Sir, I have 

followed the debate on this Resolution Vl-ith verY keen interest and,. 
though I had come here ready to be co vi ce~ by "the supporters of the 
demand for immediate full responsible Government, I regret to say that 
after hearing them I am still of opinion that the time is not yet when m~  
country could be safely entrusted with these wide powers. 

We have been reminded in this House of India's past greatness. No-
one can deny that fact but mav I draw the attention of this Honourable 
House to the very pertinent ·observations on this point made by His 
Highness the Maharaja Gaekwar in his Convocation Address to the-
Benares rniversity. These are His Highness' words: 

" While we boast of our glorious past, let us remember that there must have been. 
in it the seeds of our decline to our present inglorious position". 

Has any thought been given to these words of wisdom? e ~ Sir, my 
Honourable friend Mr. Chaman Lal drew a ver,Y dark picture of the 
Indian nation under British administration. There was not one white 
spot in that picture. Sir, I used to believe that one of the biggest virtues 
an Indian possesflef; is gratitude. I will sa;" no more. 
The Honourable Pandit Madan Mohan Malaviya during his very inter-

esting speech offered to give numerous  guarantees, one such being that 
mv countrYmen would settle the Hindu-Muhammadan differences imme-
diately resPonsible Government was granted. Now Sir, in· appraising the 
true value of a guarantee, is not one to take into account the past record? 
What does that show? That in the Punjab, in spite of mOl't strenuous 
efforts, Messrs. Das and Company failed most convincingly to bring 
about an understanding. What happened last week in Delhi when the 
Honourable Pandit himself made efforts on behalf of the untouchables? 
Shall we, who have undertaken to discharge our duties faithfully, attach 
no importance to that? Has my Honourable friend, Mr. Kasem, not told 
l!S about the telegram from one who has been hailed as a staunch Con-
gressman, a telegram which shall remain a disgraceful blot on the pages 
of Congress history? Has not this House heard the grievance of the 
North-West Frontier people as echoed by my Honourable friend, Sir 
Abdul Qaiyum? Will this House not consider the very diplomatic hint 
the Honourable Member gave at the conclusion of his speech. 
Now, Sir, as my Honourable friend, Sir Abdul Qaiyum, has 

observed, this Act has not had a fair trial. A very import-
ant--I refuse to call it a very representative-section had re-
mained aloof in spite of their Resolution passed in the Con· 
gress held at Amritsar, where they were pledged to give the Act a fair 
trial, and I maintain that they cannot now justifiably describe it as a 
sham without gaining personal experience through it, partioularIv in view 
of the fact that it is now acknowledged that most useful and Bubstantial 
progress was achieved during the last three years through this Act. Let the 
claimants· for immediate Swaraj then work this Act for at least one more 
term and show their mettle. Three years is by no meaDS a long period 
in the life of a natidn. Let them during this term bring fGrward the pro-
posals for the regeneration of this country in this House which is the only 
recognised constitutional method and \ they will convince much sooner ,the 
present Prime Minister of their capaCIty to asswne' the full burden Gf the 
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Government of this count.ry .• When 1 say thiR, Six, I assume that the 
Swarajists have 8 programme r~  to put into practice almOst Imme-
i ~  

Sir, if my memory serves me righ.t, the Honourable Mr. Patel during 
.he debate 011 the BowlaU Bill spoke of "coming events casting their 
shadews before." 'l'he apprehension I have in my mind is that the hap-
.peDiuga at Chauri Chaura, in Malabar ~  the Bomba:; Presidenc.v may 
bf' the shadows ftf comiug events. I ask, is there unity in the country? 
The two Honourable Members from the Muhammadan community who 
h .. e .,.n lHllOf8 ha.vereplied. Is there tolerance? Is there liberty of 
opiDioB ., Most 388UMdly net. Are not our most patriotic countrymen. 
to whose tiUJltaiued eftorts we owe our present advancement, insulted and 
abased. even ill-t.reated by men holding oontrQ.ry view!'!? 
Is it. any woJNlcr thEiU that I, who come.from 11; ('ommunity of practicar 

people, a (!OIIm1Unity which gave the country n Dadubhni Naoroji, u 
~  Meht., .. Jamsbedji Tuto., 1\ Dinshnv.-Wacha, am compelled 
to utter a word of caution? 

Sir, to my mind the pr0pt)8al of the Honourable the LeRder of this 
House is most statesmnnHke and ) give it my unstinted ~ pport  While 
these Governmental inquiries will proceed, it will gi\-e time to my friends 
here to do some constpuctive work and I enl"nestly pray that wiser coun-
flels may yet prevail Rnd that they may join Ul! in carrying on the gooc:J. 
and great work that lieR Rhend. 1 RSHure this House that, so fur as m)" 
community is concerned, they will, as in the past, lo;Vally co-operate with 
Govemment. llnd their Indinn brethrpu in their e"deavonrs to march this 
country 88 expeditiously as possible along the road to Swaraj. With 
these or ~ I oppose both the Resolution and the amendment. 

The A8liombly theu adjourned f')r LUDl'h till HRIt Past Two of the 
Cloek. 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. President in the Chair. 

Sir P. S. Stvaswamy Alyer (Madras: Nominated Non-Official): Sir. 
having lit;tened to the speechell which have been made on this occasion, I 
rille to support the proposition whioh has been moved by my Honourable 
friend DiwRn BahRdur Rangachariar. Briefly, my reasons are two-fold. 
Tn the first place, there is a referenoe in it to a Bo.yal Commission which 
I cflDeider a more· suital;lle means of investigating the question. In the 
aeoond plaoe, it leaves the matter more or tess in the hands of Government 
aIld aUlnvs them to take such steps 88 they may consider necessary and to 
adopt such measures 88 they may consider best for the purpose of advanc-
ing the wishes and interests of theoountry. Now, in supporting this mo-
tIion, I desire to avoid controversial grounds as far as possible. Admitted-
ly, the goal of all parties is the same; the objective is responsible govem-
me t~ The differences between the parties relate to the methods and to 
~ procedure and perhaps also to the extent of the advance 
to be made. The Honournble the Home Member dwelt upon 
the diftieulties presented by the Reform Aot, QIld also upon the difficulties 
created by our internal conditions. I am not in the habit of brushing 
uide ~e arguments of our critios, and I shall therefore refer brie1ly to 
aome of the arguments which have been addressed. to the H9use by tht' 
lIonourable th0 HQlDe. etD ~  
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SiJ:, the Honourable the Home Member somewhat meticulously criti-
cised the terms of the Uesolution of my Honourable friend Diwan Baha-
dur Rangachariar. He pointed. out the distinction between responsible 
Government and full Dominion self-Government. I do not believe that 
that subtle distinction between full Dominion self-Government and res-
ponsible Government is neceAary for the present purpose. I consider it 
unnecessary for various reasons. In the first place, I am not aware that 
full Dominion self-Government is a term of art. I know that e ~ over

ment and responsible Government are terms which are frequently used, 
and the term which is used in the Act is responsible Government and not 
lull Dominion self-Government. Now, I wonder whether the framers of 
the Act ever contemplated any distinction between responsible Govem· 
ment-the words used in the Act-and the words full Dominion self-Govem-
ment. Having regard to the fact that full Dominion self-Government is not, 
so far as we are aware, a term of art and having regard to the improbabi-
lity of the framers of the Act having contemplated a distinction between the 
two, this criticism of the language of the Resolution was hardly called for. 
But I have another reason also for my view that that criticism was un-
called for. Though the language of the Resolution read by itself may be 
open to criticism, if it is read in the light of the .Honourable Mr. Ranga-
chariar's speech, there can be no doubt that what he aims at is, not full 
Dominion self·Government in the sense defined bv the Honourable Sir 
Malcolm Hailey, b,ut something less. In the speech of my Honourable 
friend Mr. Rangachariar he made several important, though teinporary, 
reservations. He wished to exclude the subjects of defence and foreign 
and political affairs from the immediate scope of his Resolution. Seeing, 
therefore, that he did not intend to ask for full responsible government in 
regard to these matters, and that he intended to make exceptions and re-
servations in his request for self-Government, it seems to me that his re-
quest can hardly be described as a request for immediate full Dominion 
self-Government. 

Now, Sir, I pass on from this criticism of t.he Honourable the Home 
Member's first point to the next point which he made, and that was that 
the principle underlying the scheme of the Reform Act was 
l'ealisation of responsible government by successive stages. I will assume 
for the sake of argument that we are bound by that principle as em-
bodied in the Befonn Act. But the Reform Act has nowhere stated 
,,;hat is to be the number of the successive stages, whether it should be 
two, three, four or five. Now, we have already passed one stage and the 
stage which is now Bsked for by my Honourable friend and which 
admittedly according to the Home Member falls short of full Dominion 
self-Government, may well be regarded and described as an intermediate 
stage. He does not ask for responsible government in all affairs. He 
[',sks for responsible government immediately with certain important 
rfoserve:tions. I see no reason, therei?re, why. the request of my Honour-
nUe fnend cannot be regarded as an lDtermediate stage and as 8. sufficient 
compliance with the policy of the Reform Act 8S embodied in the 
:!"lrcll.mble. 

Then, Sir, the Honourable the Home Member finds difficulty in under-
t i ~ the attitude of those who i~ not repudiate. the as'lumption that 

r p~ e  ~ver me t ~ to be reah.sed b)' subcesslve stages; He finds 
no ddliculty lD e~t ~ m  the attitud.e of tbose who repUdiated" the 
Act from the Yery' begmmng. but only as regards those other PersoDS who 
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were willing to accept the ~t as a fair iDstalment of Befann and were 
williug to work it. They nowhere commi"ed themselves to the position 
t-hat reapoIl8ible government was to be realised in any specidc number 
.of stages. What was the attitude of the Liberal Party 'I We were willing 
io work the Reforms as a fair iD ~e  of progresa and we were 
.£.mous to demonstrate our capacity for working them. But I &lll not 
~ re that we have committed ourselves anywhere to any particular 
period of time or to any particular number of stages. The Liberal Party 
from the very beg.mmng asked for a substantial measure of responsibility 
In the Central Government. More or less their. demand bas been practi-
{lally the same as that which is DOW put· forward. The Honourable the 
Home Member has referred to the demands which have been successively 
put forward by leading public men from time to time and bas endeavoured 
.to show that the demand that is now put forward is very ,much in excess 
of what they asked for. Now, if there is one thing which the history of 
political agitation shows, it is this that, if you do not grant demands at 
the time they are made, there is a tendency to raise successive demands 
which are made. Now, it is all very well to say that the demands which 
~ere made from time to time are less than those now asked for. Dut 
were these demands at any time conceded by the Govenmlent" If the 
.demands made at any particular time had been conceded by the Govern-
ment, I could understand the contention that there was something like 
u pact and that we were precluded from setting aside that pact or ignoring 
it and putting forward fresh demands in violation of tpe agreement which 
had been entered into. I cannot understand an argument that, while we 
./ire debarred from going beyond the demand made at any particular date, 
ihe Government, which did not grant the demands so put forward, are 
f'ntitled to say that we are entitled to go 80 fal" only and no further . 

• 
Sir, the next point that was made by the Honourable the Leader of 

the House was that the first stage of the reforms has not been adequately 
tested yet, and that before it has been adequately tested, it would be 
onwise to build a superstructure upon it. Now, we have had an ex-
perience of three years in working the reforms. I grant that it is 
t:xperience for a short period but what is the result of that experience:) 
It is. not necessary to do more than refer to the pronouncements of His 
Excellency the Viceroy and of the Honourable the Home Member himself. 
The Assembly has a record of creditable achievement behind it. I think 
we have shown a fair amount of capacity for working the reforms. to put 
it at the lowest. The difficulty that is pointed out by the Honourable the 
Home Member is that. though the first Assembly did work t.he. refomls. 
a large section of the population held aloof from the Councils and did not 
sbow any disposition to work the Councils or work the refonns in co-
operation with the Government. Now, that indicates !'ather an unwilling-
I':ess on the part of those sections of the populati6n to work the refonns 
than a want of capacity. The ground on which they have refused to work 
the reforms was that they did not go far enough in their opinion. But, 
if a genuine attempt is now made to make such an advance as is desired 
by public opinion or may be found to be really necessary. there is reason 
to hope that those sections of the population which have held aloof from 
the Councils will also come forward. Their non-eo-operation implies not 
a defect of capacity but rather an inability to understand the extent to 
which the reforms could be worked as t.hev are, and the extent to which 
they can be made use of . for further advance. But, if their ground of 
<:bjection is removed by 8. further advance, the chances are thAt t t ~  wilt 

F. 2 
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; 'come forward to'· eO-bperatewith . th1:' '(3m'ernment and take their proper-
. !.lace in-the Councils. Now,' Sir, my experience of the Government during 
-the last three' ~ t r ee  unlike whllt my friend Mr. Rangachariar 
stated, quite safisfa-ct<>ry. I have found evidence of a genuine desire to-
I-'.dvance the cause of the refonns, a genuine desire to rely upon the support 
of the representatives of the peopie, 'R genUine sympathy with us aild 
e .. ery solicitude to advance the interests of the country. Our trouble 
really has been not with the Government of India here but with the autho-
ritie~ of the Home ('TOvernment. who interfere in season aud out of seaSon 
to tum down the policies whieh have heen aeeepted b;v the Governm(-'nt of 
india thcmst>lves. I need only give on(-' instance of tht> way in which 
the Home Government have turned down proposals emanll.ting from t i~ 

Government. Three years ago, we passed a series of Res()lutions dealing 
with the subject of Anny organisation. That the proposals were reason-
able in themselves i~ R matter which hardly n£'MR any (-'laboratc argument 
to convince the House. The best proof of their .rt>Rsonableness was that 
the Government of India were themselves willing to aceept our Resolution!> 
:md the\" were all carried with the eoncurrence of the Government of India. 
And yet, when the\" went up to the Imperial Government, most of them 
'Were' turned down: Rnd we have had very unsatisfactory proposals put 
forward instead. such as the schemt> for tbe IndianiRation of 8 units. We 
tRve found no inelination on the pRrt of the Home' Government to give 
effeet to the poliey of Indianislltion aecepted ~  the Govenlment of India 
and to give proof of the sinct>rity of the intentions of the British Govern-
ment. If anything has contributed towards the profound distrust of the 
:.,tentions of Govenlment whicb prevails in this country, it is, I think, 
t-heir policy with regard to the organisation of the Anny. 

Now, Sir, mv Honourable friend Sir Maleolm Haill'" in rt erri~ to 
"Ir. Rangachariar's speech and the observations he made with regard to 
-tile working of tht! re~orm  -said: 
.. I first thought wl1en be RpQke of the work that we had done together, that he 

was going to explain his demand in a manner entirely flatterinlEto us; that we bad 
progressed so far to~et er in the last three ~ e r  on the path of l'eform that we had 
now proved that immediate. Dominion ~ t t ~ was feasihle and could safely be 
gra.nted. But, as he proceeded, I realized that that IIssumption was t~o flattering." 

1 am going to make that, assumption, nGt merely for the sake of 
t;,rgument. I state it in all sincerity that the eo-operation of the Govern-
ment has been so far quite sincere. \Ve have got on together so well 
that I make the requeF!t which he was expecting on the strength of that 
,l.'lsmnption. 

Now, Sir, I will only refer to one or two other matters which were dealt 
with by the Honourable· the Home Member. He referred to four pro-
blems. I Rm not going to deal with all these four problems for the 
simple reason. that he himself admitted that they werp, not insoluble or 
insunnount&ble. I do not propose to deal with the problem of the Indian 
States nor do I propose to deal with the problem of the soeial backward-
I.ess of the people here. But with regard to the problem of the Ann\". 
1 have only to observe this, that 80 far as my reading of Colonial history. 
,.:oes, none of the Colonies was in a position t-o assume itA defence at the 
time when a self-governing status was granted to it. For many years, the 
Colonies were not e"'en able to pay for their defence. It was the Home 
Government that had to oontribute  towards the military expenditure 'of 
the Colonies. We, on the other hand. have from the beginning paid for 
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<cur Anny. We have not meriIy paid for our Army, but \'i'e r v~ rai&oo 
()ur troopt>. We have raised, and maintained our India.n troops and we 
have also maintained the British troops and paid for them. We ha.ve 
gone further than the Colonies have done in the matter of undertaking our 
~e e ce  No doubt, Sir Malcolm Hailey is right in saying that full 
Dominion t>elf-government implies t4e capacity to undertake the defence. 
['ot mt!rely by paying for it but also by undertaking its ofiicering aDd 
hdnlinistration. But that was not a condition which was insisted upou 
in the case of any of the Colonies. So far 88 defence against internal 
o:!isturbances was concerned, that no doubt was a condition which was 
pointt!d out to the Colonies as essential some years after they were granted 
their self-governing status. But so far IkI defence against external 
p.ggression was concl'med, 1 am not aware that the duty has been laid 
upon them even now. As regards naval defence, the obligatioll has not 
been laid upon them. As a matter of fact, in Australia they have raised 
u fleet of their own for p.urposes of defence, and, God willing, if the 
Government is prepared to pursue a liberal policy towards India, we, 
shall also be quite, willing to shoulder our burdens in this matter. I am 
sure that we shall also be prepared to make a start in our own hUDlble 
way towards the defence of India by water. We are prepared not merely 
to shoulder our own defence hut we shall abo be prepared to go to the 
help of the mpe~  Government ill case of necessity in such measure as 
our humble resources and capacity may permit. 

Then, Sir, with regard to the problem of minorities, I must confess 
that it is by far the most formidable obstacle in nur ",·ay and that it is 
u very serious problem. I do not believe that we gain anything .by 
i~  that problem or by pretending that it does not exist. Let us 
frankly e.onfess that it does exist and that our efforts must be directed to 
removing t ~e discords which now divide one community from another 
nnd which must considerably interfere \lith our full national development." 
It is for that purpose that I consider it necessary that the,reshould ~ 
GOme suitable machin€ry. not merely for ascertaining the \\isheR of thosp 
who arc present here, uut for ascertaining the wishes of all sections of 
the community and of arriving Ht some solution which ~ be acceptftble 
to all sections of th(' communit.y. If we ~ able to amve at ;;ome under-
standing betwecn ourselves before the investigatingmllchinery COllies" into 
~ i te ce here. so much the better. But it is an obstaell' I\nd a problem 
which hilS to he' faced aDd cannot possibly bl' ignored. ' 

It is uot lleCt;la;toW'Y for me, Sir, to refer to the other IlQints which Wt're 
"taken by the l;Iollourable Sir Malcolm Hailey. I _should only like to 
Bddrut>s a few observatiow; on gtQunds of policy. Representative govern-
ment has always been J'['{'.ogni;;ed as; Il stepping stoue, to rc;;ponsible govern-
Dlent-ss Il transitional s'age in constitutional evolutioo. Wbethtor re&-

pollsib!t· goverllmcl1.t it> going t.o be reached to.morrow <.'r n few years 'hence, 
it .is all thc m ~ inevitable. Now, if it is inevitable. why proloHg the 

'8 P ••• 
agony, of travail? Whyihoald we not put an end to all t ~ 

bitterness of spirit that h68 now been  created in the land? 
Why shoulc:l we not put 8B end to t.beteeling .of profound dist.rust which I 
say hus btl(ln created in the minds of the people, no matter by 'whom. 
no matter whether it is justified, Cot not? There is the fact. I have no 
,tioubt of the existence of tbitl ~  of profound aDd, universal distrust. 
WhereV'er you may go, wh.tever you may iay in defence of the actiODB 
-of overm e ~ and theree8We;of their mot.nlea and of the genaiaeness 
G'f their' ,dea.ire' for the advaeemeDt Of thi .. ~ o o o  is wiDing'to 
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accept. yOW' statements or yOW' arguments. Here, day by day, the moral 
foundation upon which all Government must rest are being sapped,. 
Rapped I think not by the acts of Government but by other causes. 
·Whether those other influences are proper or improper, it is not necessary 
for us to inquire into now. But what I do say is that it is a most unwhole-
r;ome state of things that there should be this feeling of distrust abroad, 
t hat there should be no desire on the part of the people to support the 
r\lthority of the Government. That is a state of things which bodes no 
~  and, if anything could be done to put an end to that state of things, 
(,0 much the better for all concerned. Let me add one more observation. 
Now,' Sir, the feeling of bitterness of spirit to which I have referred, the 
animosity against Government has unfortunately a tendency to spread not 
merely to the Government but also to the English race and to English 

• institutions. I am not sure whether the feeling of hostility even to· 
English hospitals, inculcated by some non-co-operat.ors, is not to a large· 
extent due to political considerations and ee i ~ If there is one thing 
which I value more than anything else as an important factor for tht: 
r~ e er tio  of this country, it is the British connection. I value the-
('o-operation of English people. I value their collaboration with us in-
the political sphere, in the economic sphere. I value the experience, the 
"lill, the administrative knowledge, and the business knowledge, of 
Englishmen, and if our conntry is to be properly developed in the 
economic sphere it will certainly require the aid of British capital. I 
value not merely these things, but I value also the English institutions,. 
po ~tic  judicial and administrative. I value English culture. 'fhere is 
a great danger of a feeling of antipathy being created by some irrational 
J'rocess of association of ideas not merely to the Government which has. 
Leen described in terms to which I need not now refer, but which are well 
known, but to all the other institutions, to the western culture to which 
we are ourselves so muoh indebted and to the presence and co-operation: 
of . Englishmen. This I regard as the most serious danger arising out of 
the present situation. I would, therefore, entreat Government to convey 
the wishes of the Assembly for a further advance to the Imperial Govern-
lDent and take whatever steps may be necessary for the purpose of 
securing the end we all have in view_ 

Now, let me tum to my friends on the other side. The question now is, 
what is the best method of achieving the end in view? Is it a Royal 
Commission, is it a Committee, or is it a round table conference? I am 
afraid that a round table conference will not be able to solve 
all these questions and also that the result of its deliberations 
is not likely to prove acceptable to the British Parliament. There 
are only two ways in which we can achieve self-government. One is by 
persuasion of the British nation and the other is by co-ercion. Weare aIT 
agreed that violent revolution is absolutely out of the question. But I have-
no doubt that many of my friends believe that without going to the verge 
of a violent revolution the1'e is this process of obstruction which is no doubt-
constitutional under particular conditions but· with regard to the consti-
tutionality of which I do not wish to 96y anything at present. Many of yOU" 
l:elieve that this process of obstruction is likely to achie_ve our end. Now, 
J do not believe that this process ,of obstruction, or paralysation of Govern-
ment will at all help us towards the object we have in view. Now, let utt 
fureshadow what is to happen. We shall obstruct legislation and '&d-
ministration, and eut off snpplies BDd Hi. Exeelhmcy the Governor 'General 
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will be obliged to carry on the administration by certification or restoration. 
Then the ·agitators will go abroad and BOW ihe wind. If obstruction ia 
lawful and constitutional, oertification and restoration are equally lawful 
and equally constitutional. Under certain conditions, where you have res-
ponsible government, obstruction is perfectly proper as a part of the game, 
but where we have still to get our full responsible government, where we 
have to recognise the fact that the matter is in the hands of the British 
nation, any policy of obstruction can only lead to one result and will give 
a tremendous set-bl;lck to our progress. The result of any such policy will 
be to completely alienate our friends in England. Some of you have no 
doubt spoken in very pessimistic tenus about our friends in England. 
The British nation has been described as a will 0' the wisp. I grant that 
it is not an easy thing to reach the British nation. But at the same time 
I have !<uftieient faith in the British nation aDd its sturd;)' sense of justice. 
It may take 8 liUle time to reach the heart of the British nation,' but I for 
one believe that, . if you only succeed in appealing to the British nation, 
you artl sure to obtain justice and reach the goal you .want. You \\ill 
nnd a thrill of sympathy, you will find I\, responsive echo, in the breasts of 
all liberty-loving Englishmen. It may be that there are vested intere'lts 
which may prevent particular EngliRhmen taking as liberal a view as they 
ought to. But I do not believe that any iluch sectional interests, any 
such vested interests, will influence the British nation in coming to a deci-
sion in our favour. Let me just refer to the message which was published 
1D the papers a short time ago from the present Premier. If there is one 
plrty in Englllolld which is in sympathy with Indian aspirations more than 
any other, I believe it is the Labour Party. It is far more 1;0 than the 
Liberal rt~  and yet what is the advice given by the present Premier-to 
believe in constitutional methods only and nQt to resort to active force or 
passive forctl or any tiling else, by \;hatevpr name you may call it, which 
1I-ill have the effect of bringing the machinery of the Government to a 
standstill Now by adopting a policy of obstruction or by adopting a policy 
of distrust in the English Government, we should be simply 
!'>}ienating our friends in England and I appeal to you all not 
to alienat.e our friends !pld well-wishers, but to put.yQpl" nust in the 
J.abour ~ rt  to give them the opportunity of showing their good-will to 
us. Let ~  not make OUl'Belves the despair and the enigma of our friends. 
It is only by appealing to the good sense of the British nation, by appealing 
to the love of justice and to the sympathy of the parties in England, that 
we shall be able to gain the day. The Labour Part;y itself has had to 
undergo. a tremendous struggle to aitain its present position.. Twenty-five 
years ago the Labour Party W8& practically non-existent and yet we find 
that the Labour Party has risen to a position of influence and is in office 
in England. Now, is it unreasont.ble. to expect of a party which has strug-
gledwith the most unfavourable oonditions,s party which has been so 
long in thepoIitioal wilderness not in the sense in whieh members here 
may undel'8tand it but in another sense, that 'it will sympathise with the 
aspirations of this oountry? I think it will be the greatest mistake that 
we can commit that, BO soon after the Labour Party haa corne into power, 
we should try to hustle them immediately intI) 8 deolaration. The onlv 
possible reply ihat they can give must he the more or less stereotyped 
ofliciall'fPly, namely_ that they have not had time to make up their minds or 
adhere to what has been laid down by . their predecesSOI'B. We must give 
them plenty ()f time if' the LabPUl', Party Pave to make up their minds. 
TheY',have not . hitherto hBd therespon&ibiIity of coming, to a deoision. 
A feW' ,days ago; 1 SRW an account.in one oithe papers of bow' after Lord 
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o i c~  e!lllll' illt{l 1'0\\"1.'1" un tt~ pt wa" lllade to undo the partition of 
e ~  and. tll,lug-h th,· partition of Bengal "'ILS l'v(,lItuully cum'cUed ill an 
indit'ect ITl!ml1l'I·. thl' "lily result of It premature attempt to hustle the Go,'· 
l 1'1I11wnt into a dedamtioll of its policy wa" n pronoUlwement that it wac 
:\ sdtled fact. Of ("our",' we know that there are no settled facts in poliu($. 
People mil,· hllk .)f ,;uttkd facts hut all the RaUie we Imow that ",{,ttled 
IMctS huve '';0011 H ',nIY of gt,tting unsettled. 
TIll' Olll\-other point to which I wish to advert is this., What is the mos·t 

suitable ~ i t r  fOI" Hehip,,;ng tIl{' end we have in view? Is it a round 
tabie l"lmf,:I','llt'e ,;r 1\ 1..'IlIIJ1llittee liS prol'ol;wd by Mr. Bipin Challdra 1'111 01' 
a Ho"al Commi;;;;iol1? l'al'liampnt hAS committRd itself to till' position tll 
tilt' titatute which WI1" passC'd with thE' concurr('nce of all parties that 
it mmld be the judgl' of tlte !lucce.;Riyc stages by which respollsible govern· 
ment. ~ to 1)(' r.Ooildwd lind of tlll' meaBure of responsible government which 
\\"llS to be granted. I1lld that the whole decision should be in it!; hands. We 
lllay Of .Btl') ii"j cc i ~ tlHlt dl·daraiiun ~ biuding. 1 do Hui 1>11,) tlun 
we should. I think Wt' are justified in putting forward a demand for sn 
advance at the Ill'''''l'nt E.tage but considering thl' fact that the Statute 
has been pl1ssed with the concurrence of all parties in Parliament, is it 
not desirable that :\'Ou should provide some machinery which would prove 
acceptable to them, not offensive to their amOUT 1'roprc? If you propose 
l;; Hoyal Commission. it is f{omething intite na.ture of the machinery which 
they themselves contemplat-e for the purpose of investiga.ting the fact.; 
and as a preliminary to a. further advance. You mm~t provide a dignified 

~e to a graceful concession. If you propose a Hnyai Commission, 
it will take evidence on all sides, II.Scertain the wishes of HII' }It'ople and 
mal{e its I"ccommendatirms with regard to titt' solution of thl' problemI'. 
The recommendatiom:, you may be sure, will be sympathetically l'xltlllint'd 
~  the Goytlrnment. 1 know the objection!': which are entertaint',d tn t ~  

proposal of Ii Hoyal Commission: It is !':sid that the proceeding ... of a 
Hoyal Cr;:nmi.,;sion will he dilatory, that it mlly be e01l1posed of dip·han! ... 

• i ~ England. reactionaries both in England and. in thil! tr~  and that 
the conclusions may 110t be altogether fsyourable to liS. - But if tlH'rl' aI')' 

e ctio rie~  if there are interests which consider themseh·cs in dane;er. 
there is no use in ignoring the cxistenec of those i t ~ t  ~e ("Rn IItH't' 
rothing to hide from the Hoyai Commission. Whatever Ilgrel'lIll:'nt we 
III H." rench h,' preiiminary understandings, whntpver agreement Illa.v lIP rt'· 
~ e  as binding upon the different communities, we shall be in a positioTI 
to put forward before the Royal Commission something like the Luoknow 
pact which WItF. put forward before the Momagu-Ghelmsford del'utHtion and 
v-as Rccepted by them as II rea&MlIlble bMi!l for their pmprl!lals. If ther.' 
are these divergent interests which have. be reconciled, it is much better 
that all these interests should be given an tlWpportunit·y of representing their 
case. If we really believe tha.t we hllve gC'f1: a Atmng CBse, and lhnt we 
lire fairly unanimous and united lit oor ',\\';8h fm' a f\lrther advanre, there if! 
f'fithillg to he afraid of. H, on the ()thel' hand, therp are fla.ws in our ~ t  

if there aTE' holes which we c ~ patch up ~r eover, then there mav bf' 
~p fOT a'Pprehension; but, if that is RO. 110w CRn we expect to make" an, 

adva.nce? I think that the mAChinery of a. &)'81 Commission with its ~er 
to take f'vidence from Illl quatlters wilt he the nne which ",-in he mMt 
~ooept e to Parliament. antl,Wht'n , make this observa1;ioo, 'Iet 'me not 
he understood as saying any1lhing in demgtition ()f thllt principle df self-
detenninati?n ~ ic  we 8U 'aeeept. Y,ou ma, abide ~ the principle of 
sdf·detennmatlon and I do 'ftdli wi!!lotto ft.y R'ftyUri1lR flgainllft ft. it 1S & 
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sacred' principle and 1 grunt tllllt ('very, t io ~  a ri ~t to dctennine tor 
itself the fonn, of government he!!t l:>Ulted to 1t: Hut It ~oe  not follu\'f 
from that that we ciln dispense with the necessity of provmg. our, cabe or 
that \\'ecuu dispeusc with the ncee .. sity of a resort to such llluclllllcry as 
alone is likf'ly to be acceptahle to the llriti!lh. nation and Parlianlellt.. 1 
suulIlit it will bl) H far e i ~r method of rl!Uclllng the goal than Ilnythmr; 
dSl', You lUuy think that the other e(,urse offers pro~ pect  of a sh(,rt (;ut 
hut 111\' eXjlf'fient'e has 1Jl'l'1I that the sllnrt euts are often the hardest cub. 
'J herefOl'e let us lIot ciiseard tlw machinery of II Hoyal Conlllli:;siull, or 
such other metlJOd as thl' (l('\"('mUll'lIt, in thl!ir superior knowledge of till" 
nl'l'ds of the "ituation and of the methods available for solving this question, 
llHL) prl'fer, Persollully I should ('xpress my preferenee for a Hoya! COllI-
mission. (A l'oicc: .. A ~p rtme t  inquiry? ''). I do not believe II 
departmental inquiry will afford any Katisfaetion. The Committee HUg-
rested by my friend, ~ r  Hipin Chuudm Pal, m:l)" perhaps offl'r I'om(' solu-
tion. But --l do not kno\\" whether a Committl'l! appointed in the mauuel' 
::.uggestt'd will have till' ol'l'ortUllity of ta1,.-jng tht' evidenec of all partie·s 
l.11d ~ert i i  what it is that tlw\' realh want, and whether it would 
inspire that feeling I)f lllutual trust ,;nd eonfidencl' which it is essential to 
SPC'url' for national unity lind v ~e  1 think, Sir, that of tlw varIOus 
co ~p  ,,-hiell hnve bpen suggl,sh,d, tho eourse ,,-hicll was put forward in 
the Honourable }Ir, J:angacluuiRr';I proposition i;; the most expedient. Hut 
of coun-e it is for till' ~ to nlllkt> up its milld, if it has not already Illude 
up its mirid, in favour of Rny ]lRrticular course. Let me only say a word 
more. I will ask you t~  be!ilwe lIle whell I sa\' that 1 IIllI liS anxious as the 
~o ~ t of ~  to reach t,ll(' pl'Omi",'d ~  in ~  lif..tlllW IInrI in tIle 
!!nrro\\'ing spnn of m~  lifl>. 

(S("'cml !lo/wlIl,tlblc JleIII IH'/'X : ,. I IllO\,l' that thl' e~tio  be now 
put. ") 

Mr. President: OIUI'I", Ol'dCl·. l\h', AlimUlo:unlHll Chowdhry, 

Mr. Alimuua.man Chowdbry (Dacca Division: !lluhalllllladan nut'lll): 
Sir, I feel I will be wanting in 111)' duty to Illy constituent", Ilnd to lI:yself; 
if I do 110t intervene iu this debate lind cxpr .. ,:s lilY opinion, which J make 
buld to SIIY-;S shul'ed ~ a large seeti6n of Ill)' ('ollllllllnity, on the lI1olllelifoulO 
question that. is awaiting clc(:ision in this House. 

I have not t.he t>!oqueuce of Plludit Mlldau Mohall Mllluviya, the e1eglUlce 
and di(!tion of l\lr. l\1 01111111 II lIul Ali .1 iUllah, the yehtHncnee of Mr. Putel 
or the shrewd leg-HI suhtlot.y of Paudit l\1otilal Nehru, and 1 crave tbe 
indulgence or this ~  to lll"u' with lIIe for II lit,tle while, as 1 place 
bl'forc it It fcw plain ~t  in )lInin languuge, 

At the very outset I might .y tbut. I Kill Ill' Ilnxioll'; and eager to have 
SwarKj iuthis co t r~  liS lilly body ell'(l in this lIoulic. I hll\"<' been a 
humble poll-bellrer ill tht! COllgrelOS orgllnislltion of old, lind hllve eoutributed 
my humble hit, in our att.empt to secure self-government for this counk\"' 
~  am IAt the present lIloment ~p rt  to work f.)r t.he sallie, ou. proper 
hnes and prooticHI methods. I lUll afmid, Hir, that the methods which 
our friends of the Swurajkrt and the tio ~ i .. t rtie~ buv£' adopted, are 
neither proper nor prllctical. 

From the "peechel> thllt I hft\'e heard, I find that those of OUt' menil; 
who support the Resolution in GIle form or aoother, want respcmsib\e self-
government for this C',ountry. and thRt, immedial.ely. I would respectfuH\' 
ask my Colleagues to put, their hands on their heRl'ts nud to tlBy if our 
:shoulders are strong l'Ilough to beRr that responsibility. W emay get the 
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rights as a gift from the British Cabinet, but are we prepared and in & 
position to discharge the duties to the best advantage of our country and 
• our countrymen? For an answer to these questions, we will have to 
consider the state of affairs of this country. 

If we want Swaraj, we must face the facts as they stand, and not 
shut our eyes to them. Sir, there can be no denying the truth that there 
are strong communal differences in this country, and unless these differences 
are made up on a sound and permanent basis, we cannot get Swaraj, and, 
even if we get it, we cannot enjoy it long. Pandit Madan Mohan Malaviya 
admits the existence of these differences, but he says we ourselves ca.n 
settle them; so we can, if we apply ourselves to the task in right earnest. 
Our differences cannot be settled, by speeches and harangues by shouting 
Hindu-Muslim unity as a cult, by pacts or written and verbal understand-
ings, but by creating confidence, trust and tolerance m~ t the people, 
and by establishing friendly feelings, between the v rio ~ communities 
in the land and by a changtl of heart; and I want to know, If any attempt 
has been made in this direction. . 

True it is that !!ome prominent leader!! have made eloquent appeals on 
public platfonns, but I want to know if these appeals have received any 
response from the public, Rnd if in practical life we find any effect or any 
evidence of the existence of mutual good feelings and tolerance. On the 
other hand, the situation is growing worse every day. Whenever there 
is any Hindu-Muslim dispute, our leaders declare that it is the work of 
a misguided few Imd the work of irresponsible people. In the first place 
I want to impress on this House, that the irresponsible people fonn the 
bulk of the population in all countries, and that it is the irresponsible 
people who count, and it is to these irresponsible people to whom our 
friends want to entrust the destinies of this country. IJet me now examine 
the conduct of our leaders.' . 

Reference was made in this House to Swami Shraddhanand's request 
for It European Magistrate at Saharanpur .. Our friends will say that he 
was wrong, and that no responsible Leader of the Hindu community 
approved of hiR conduct. I want to know which responsible leader con-
demned his action in public and if fPIY Hindu newspaper condemned it 
in its columns. Is it not a fact that the Swamiji received an ovation 
a1 Delhi immediately after that? Is he not to-day in the front rank of 
our Leaders? Was he not preseut the other day at Delhi at a fracas 
between Hindus and Mussalmans? . 

The Muhammadan Minister of the Punjab, a gentleman who became 
unpopular among his co-religionists for joining the Hindus in the Congress 
in olden day!!, and who )IaR worked whole heartedly for the national c!Ulse, 
incurred the displeasure' of hill Hindu countrymen by making a few 
Muhammadan appointments. I might mention here that he dared not 
give them their legitimate Rhare, but only attempted to do them a little 
~ t handed justice, and t·hat in It province where the Muhammadans are 
in an absolute majority. And what WaR the result? There W88 a howl 
and cry of diRapprobation and condemnation in the irresponsible· Hindu 
press, not only in the Punjab but all over the country. The'irresponsible 
Hindu Membel'8. of the Puajab I;.egislative Council took the unusual and 
mttraordinary step of approaching. His Excellen.cy the Governor with a prayer, 
0r shall I say, a demand" farhia removal .from the office. Not a WOl'd of 
condemnation 'Was uttered against thenl. While, speaking of the Punjab, 
I· am reminded of the incidentR·of some local importance in that prpvince. 
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At Muitan, Ii Muhammadan »'ho, by the by, was a Congressman, was 
elected chairman of the local municipality, and immediately on his election, 
the Hindu members of the Corporation walked out and did their level best 
to upset the election: and I think the same thing happened at Lahore 
and Jullundhar. (Lala Han8 Raj: .. No, not at Jullundur; I come from 
.T ullundur. ") How did our Leaders face the situation? Did they condemn 
the conduct of these men? On the other hand. the Nationalist press, as 
tliey call themselves, support.ed these recalcitrant members of the munici-
palities. 
I would like this House to be enlightened as to what was the attitude 

of ]lulldit .:Hadan :Moha11 l\Iulaviya to the Jehangirllbad amendment, to the 
local self-government Bills of his own province, which gave the Mussalmans 
"Ollie voice in the administration of their local affairs: and what was the 
ntt.itude of the Nationalist press over nIl these questions? 
In my own province, the Hindu element in the over m~ t and the 

Legislature wanted to deny the 1\-1 ussahnans of the capital city proper 
representation on the municipal corporation, and it was only through the 
intervention of non-official Europeans that a compromise of a temporary 
character was brought about. Is it not a fact that an attempt was further 
made even to stop cow killing in the city by Legislative measures? In 
Bengal, ::-;ir. t.\w cow questioll tigurl'd prOlllintllltl.' in some election lllHlIi-
festoes, issued to non-Muhammadan constituencies. These are facts, Sir, 
which do not breed and inspire confidence and trust and they do not show 
much tolerance and good will between Hindus and Muhammadans. 

The l\Iussalmans, Sir, have very little share in the administration of this 
('ountry, and they have been deliberately denied their due and proper share 
in the public services, and for this the Government is responsible. They 
found it convenient to ignore and neglect our claims. The old and often 
told plea of" efficiency is put forward; it does not at all hold water. True 
ij' is, that the number of educated Mussalmans is comparatively small, 
but the number is more thun enough to meet the demand, and to supply 
the necessary quota of the Muhammadan element in the administration, 
without any loss of efficiency. The fact is, the Government is carried 
on by a machinery, in the working of which the Hindu element has &' 
preponderating influence. Our Hindu fellow countrymen have the shrewd-
ness to measure the mentality of our rulers, and know how best to play 
their cards, whereas the Mussahnans are content to live in hopes of fair 
play and justice. 

It was said, Sir, that we get our opinions manufactured for us for 
an anna or less, but the people who control the factories are not Mus-
salmans, and their voice is seldom heard. The M:uslim p!'ess is ~ i i ic t 

and negligible. I admit, Sir, that the fault is our oWn. The Mussalman& 
in this country, at the present day, are Il disorganised body. The MUB-
lIalman organisations that were brought into existence by thoughtful Leaders· 
of the communitv, to watab. the interests and advance the cause of the 
Mussalmans in this country. have either ceased to exist" or have been 
merged into other organisations. 
While the Muhammadan organisations collapsed or welle allowed to die 

and the Congress, as it is said, represents all coml!mnities and interests: 
may I know for what use or advantage were the Hiadu Mahashaba and 
the Sha.!lgatlon brought int? exist.ence? Cerl.inly to protect the Hindu 
commUlllty and to advance lts causE'. To protect the Hindus from whom? 
If it were 110m the Europeaa bui't'8ucraey. then united action was necessary 
and not a ·separatist.· movement.. Naturally. t,he aUns of the t Ci ti ~ 
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must be to protect it against other communities in India. I would respeet-
fully remind Pandit ~ tt  Mohan Malaviya of his eloquent and vehement 
speech at the Hindu ~  at Benares in August last. May I ask 
if these t,hings are likely to inspire confidence and trust? 

I lUtlntion thtlStl facts, not in anger but in sorrow, u.nd to show that at 
dIe present moment we are in a weak and lielpless  position, and naturally 
\\-e f!;lel a little nervousness and diffidence, wl..um we think of entering into 
partller:ship wit,h H strong community without proper safeguards and limita-
tions; and when we think of placing our destinies in the hands of a majority, 
who have, as a whole, not yet shown any signs of tolerance or respect for 
the feelings, sentiments and interests of other people. If our Hindu 
countrymen !Ire in earnest and want e ove~e t for this country, the 
best way of-securing it is to lend a helping hand to the Muhammadans 
in their attempt to provide ~ c tio  for the people and to secure their 
proper share in t.he administration of the country. If this is done, the 
Muhammadans will "ery soon be in a position to march hand in hand, and 
shoulder to shoulder, with their Hindu compatriots without hesitation, 
fear or apprehension. 

Sir, it is proposed by the amendment of Pandit Motilal Nehru to hlive 
a round table conftlrence; if Indian opinion has to be ascertained, the best 
me~ of doing so is to commit the Legislature itself. In the llll:!t Assembly 
t.he non-co-operators did not come in, and therefore it could not have 
been said tQ represent all shades of opinion; and a round table conference 
in 1921 was nece>'sary for cert i i ~ their opinion Ilnd for coming to an 
understaUtling with them. To-day, happily, all l'hades of opinions :ire 
represented in this House and I submit, Sir, that this House is the bcllt 
representative rOllud table gathering thut. the Government can FCCllrt'. 

Sir, Swarnj i!; now the universal cr~  in thif; country; it jt< sung in c:horti. 
throughout the length und breadth of this land. May I koo)\· if Swara] 
has ever heen defined; at least a great Leader in my part· of the country 
has said that Swaraj is' Swaraj and it admits, of no definition. (An 
HOlWurabte Member! .. Who said that?") Mr. C. R. Du. May I ask. 
do the people er~t  what is meant b" it? Have the,\' been told 
what form of Government it is proposed to establish? If' too masses 
knew the details, I lun gfrnidtheir verdict would not have been 80 favour-
able as it is. The word Swaraj is very fascinating und captures the 
imagination of the people. It. was first used lty the veteran leader of 
revered memory, the late Mr. Dadabhai Noaroji, at the Calcutta Congress 
of 1906, when .the Leaders of to-day did not care to take part in the 
political lItgitation, and engaged themselves in more profitable pursuit8. 
Our people have been told th"t Swaraj will bring in the millennium, hence 
the chorus of approval. 

Mr. Rnngacbariar,in the magnificent. speech with which he moved his 
~ o tio  . said that hi" success 8t the polls was Hecured by n statement 
m hIS m'UUfestQ that he wouM fight for Swaraj, and he takes it as the 
verdict of his constituents. I beg to differ from him. He W88 returned 
by an overwhelming majorit,y, because he had a brilliant record of se"icea 
in this Assembly; he was the foremost leader of the Bar in MAdras; &ad 
by bis character and conduct, be commanded the trust ad COIdldence 
..oftbepeople.. i~ is a great personality,. and the eleet.ar.ate, tbeOity of 
Madras, waf! mtelhgent and thOt1ghtful, and did not ooasilt of _iH baud8 
PopiulareJootiollS are Dew to this eountry and are fongbt and WOIl, not 
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00 any issue hut by organisntif)ns and canvassing machinery; and the party 
that communds the strongest .. machinery is bound to succeed. 1 agree 
with Pandit Motilal Nehru that there is discontent and unrest rampant 
in the lund, but it is not due to the fact that pt!opJe are crying for political 
po~  . 

Mr. Bipin Chandra Pal in lID unconsciOus moment stlid the other· day, 
tltst his constituents are not interested in high politi"" and what is true 
of the city of Calcutta, which was once the centre of political agitations, 
is true in a far grenter measure of other constituencies in the land. 'l1le 
discontent· nnd unrest is due to economic conditions Bmi other causes: it 
is accentuated by the feeling of hatred preached from the homletops. 

Mr. Rangachariar regretted that the intelligentsia took 110 interest in 
tht! vlU"iou!,; matters tlffecting the details of the administrat.ion. 'Ve all 
regret it. The proper course for our Leaden. would he to direct their 
attention to these matters tlnd to remove tbeir grievances. It would be 
far more profitnhle than a,lpending our energies in heroics. The Govern-
ment should, in I their turn, do everything in their power to improve thl' 
economic condition of the people: and I would appenl to my countrymen 
to bring about a culm atmospbere. which is necesslll")· for the consideration 
of vital qUl'stiom; affecting the people and sQlving the prohlen18 which are 
awaiting solution. Any further advance in the I'dol'm,; is 110t i e ~  to 
hring about that stllte' of affllirll. If it is thought that it. will i e c~ the 
die-hards, or that section of the people to whom agitation is the bre. of 
life, it i,.; It mil'ltake. e~  do not like a peaceful and calm atmosphere, nnd 
will not allow it to exist, because then Othello's occupation will be gone. 

A word to my co-religionists Rno J have done. There was a time, when 
the Muhunllnlldtlns lIupported the Government in all their measures and 
ncti·.ms. guM, bad or indifferc·nt., Hnd oppm;ed ever~ t i  that the Hindus 
proposed. Like Ciciro they would not have anything to do with a move-
ment started bv others. Tht'y had blind confidence in the Government, 
and entire trust in its justi(le,' strength and fairness. They have paid the 
rena1ty for their neglect and apathy in public matters. The modification 
of the partition of Bengal, nnd the unc<lmpromising IlOd the unfriendly 
attitude of Mr. Lloyd George's Cabinet on t.he Turkish question gave them 
(, nlde shock and like Rip Van Winkle, they woke up Imd found t e ~e ve  

in the wilaerness. The table Willi turned upside down and to-day we find 
that the community is prepared blindly to follow their Hindu compatriots, 
.. !nd oppose everything emanating from the Government. e~  were ro ~ 

ir. the former policy and t e~  are "Tong in the policy t e~  are adopting 
now, and J am afraid they will ha\e to pay the penalty for the same again; 
I.\Dd this time it is likely to he more severe. . 

.The Mussalmans in this country ore in ,a minority. less advanced and 
poor; their safety lies in cohesion. independent organisation, independent 
thought and independent action. They have to judge every question on 
its merits and consider how it affects the interests of the community, and 
their Rctions should be t i ~  accordinr;l;ly. It will be false and foolisb 
generosity to overlook communal interests. We are Mussalmans first and 
Indians afterwards. \V chRve to organise ourselves and make our position 
felt in the public life of our c t~  It would be !\uicidlll on our pnrt to lIit. 
in the. back benches of the Government. and follow t ~ir policy or their 
dictates or walk about the fringe of one party or another in this House or 
in the country. It is no use going about ast.rnv nnd allowing oursetve!; 
t.o be tlirtefl with bv one side or the other. We hAve to make the Govern-
ment, n.nd Ol1r Hindu mmpatnotl\; m~  'UtAt "'-e Mn tbbik and "ct 

• 
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. 'for ourselves and that we are a communit,· to be reckoned with. .' Unless 
this is done,' I am afraid the community "is doomed, and its future will 
be gloomy and disaster is staring it in the face. 

Mr. B. X. SbaDmukham Ohe\ty (Sui em and Coimbatol"l' CUlIl North 
.Arcot: Non-Muhammadan Rural): Sir, I do not know if my Honourable 
friend, Sir Basil Blackett, whom I am sorry I do not see here, will reco~ 
that I am one of those who are sobered by their morning coats; but I may 
assure him that whatever sobriety is lacking in me, in spite of the morning 
coat, has been amply supplied by some of the speeches to which I have 
listened to-day in this House. It has been recognised on all hands that the 
beginnings of responsible Government in India were first laid by the 
famous pronouncement of August 1917, and thut for the first time in the 
history of the British connection with India it was in 1917 that His Majesty's 
Government declared that the aim of their rule in India was the ultimate 
realisation of responsible Government in this c~ tr  In carrying out 
this great objective the famous Government of India Act, 1919, was 
enacted; and, if I am to describe that Act, I cannot do better than borrow 
the simile which was employed by my Honourable friend, Mr. Moir, the 
other day, the simile of the children drawing a picture of a dragon and, 
to make it explicit, their havil!g to write under the picture •• this is a 
drac.on .• , Sir, to realise that there is any responsible Government at all 
giveb by the Government of India Act of 1919, it has to be written under-
neath it .. This Act gives responsible Government to India." Unless 
that is written, from a perusal of the provisions of the Act it would be 
very difficult for anyone to realise what responsibility has been given to 
this country under that Act. In all discussions about the grant of respon-
sible Government to India, the objections of all those friendlY'critics have 
been the time-honoured arguments that the institutions of democracy are 
unknown. to the Esstern races; as if representative institutions were 
foreign to the genius of the Indian people. But in the line of argument 
adopted by my Honourable friend, Sir Malcolm Hailey, the other day 
I was glad to find that he had not chosen to adopt this worn-out argument; 
he has altogether cut out a new path and given us certain practical 
objections upon which I am prepared directly to join issues witp him. 

In the first place, Sir, as he very rightly pointed out the other day, 
the question of provincial autonomy is a very minor point in our discussion 
to-day. What we are asking for is not merely a revision of the Government 
of India Act \\jth a view to transfer some more subjects to tlie Ministers 
in the provinces, but the overhauling of the whole machinery of Govern-
ment which will introduce in the Central Government a substantial element 
of responsibility. Sir, i. is e~ e  for me to remind Honourable Members 
of ~ i  House that even at the time when the Government of India Bill 
was being discussed by the public in this country and when ,the Joint 
~ r i~e t r  C~mmittee took evi e~ce on it, responsible public opinion 
In India emphatlCally asserted that it was absolutely no use trying to 
establish Il!l element of responsibility in the provinces while keeping 
autocracy m the Central Legislature here. This view was emphatically 
brought home to those who were responsible for this Government of India 
'Act, but, unfortunately for us, our arguments and contentions were not 
listened to. In the objection which my Honourable friend Sir· Malcolm 
Hailey, ~  to the ~ t~o  he ~me  Sir, that we ~ere asking for 
full Domuuon status 1IIlmediately, end it was on that assumption that the 
whole of hts speech and all his objections were based. . 
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Now, I say here that neitlfer the Resolution, as framed bym7 lIoaour· 
able friend, Diwan Bahadur Bangachariar, nor the amendment to it, moved 
by my Honourable friend, Pandit Motilal Nehru, contemplates the atabJish· 
ment of full responsible Government immediately in India. The BIIIBDCe 
of our demand to-day may be said to be two·fold. In the first place. 
whatever might be the future of the Indian constitution, we say that the 
people of India should have a  voice in determining what their constitution 
.shall be. It may be, Sir, that the British Parliament may manufacture 
.a very good constitution for us, but it may be necessary for us to Indiuiae 
the western democracy before we swallow it; so that, applying the principle 
of self-determination, what we ask for is that the people of India shall have 
the predominant voice in saying what shall be the future constitution. 
Secondly. Sir, what we want is an Act which will establish full responsible 
Government, if you please. by successive stages, but having those successive 
&tages definitely marked in the Act itself. Let us not be let in the air, 
and let us not be asked to f" on our knees before the British Parliament 
once in a decade begging for a revision of the constitution that then exists 
and asking for a further grant of refonns. What we ask for is, give us 
an Act which, though it may not give full responsible Government 
immediately, will nevertheless contain within itself all the stages ulti-
mately leading to that goal which we all have in view and which the 
British Parliament has recognised_ 
Sir, in talking about this Resolution, my Honourable friend the Home 

Member drew a nice distinction between Dominion status and responsible 
self-government. He said that Dominion status might be a corollary to the 
Government of India Act but it was not implied in the Preamble of that 
Act. If what mv Honourable friend meant was that Dominion status was 
incompatible with the sovereignty of the British Parliament, then I can 
only ask 1Wn to revise his constitutional law. Dominion status, as under-
stood in the British constitution and in the constitution of the Dominions. 
does not repudiate the ultimate " sovereignty of the British Parliament. and 
I do not know, Sir, what distinction he was drawing when he said that 
Dominion-status might be a corrollary to, but was not implied in, the Gov-
ernment of India Act. If' he has any doubts on that point, I should only 
ask him to refer to the Proclamation of His Majesty the King-Emperor in 
which he said •• under the guidance of Almighty God India may be led to 
greater prosperity and contentment and may grow to the fullness of political 
freedom ". Sir. it is that fullness of political freedom that we want, caU 
it Dominion status or call it responsible Government, whatever :vou will. 
When ODce the Resolution has been understood in the restricted sense in 
which I have tried to interpret it, then I am sure, man:" of the arguments 
'advanced by the Honourable the Home Member vanish. 

He asked us to consider the e ti~ of the Ruling Princes aqd the 
defence of India. Yes, our relation with the Ruling Princes will be marked 
and defined in the new Act. It is repeatedly pointed out to us that, until 
we are prepared to defend our own country, we are not fit for self-govern-
ment. At the same time, we are told that we have not yet reached a 
stage when we can take any share in managing the army Bdministration 
of our country. This attitude of our critics will become explicable only when 
we realise the real significance of the Army in India. Sir, I maintain. 
and I would challenge the Honourable the Home Member to denv me if 
~e can.' that the :Army in India is maintained not primarily for the ~ e e ce 
of India but for the defence of the Empire. . 

'1"he Boaoarable Sir IIalcolBl Ball.,: India . 
• 
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'tIr. :a. J[. :ShaDmuJdaam OhHtJ:· Well. tiir, the HQDOUrable the Home 
Member has been giving to Members very 1Dlcomforlable pee ~  and ,I 
~i  allJ(\ give him something. This is what Mr. Ramsay MacDonald rot~ 
. in 1910:' 

" Nine.tenth of the .charge of the Arm., in India is an ~mperi  c r ~~ Canada, 
,SGuU} Afl·ica and Australia should bear It as much as India. It IS a pl_ of the 
'BlOst bitter ~ ici m to fiml, the Imperial doors of 01lr Colooies shut in thl! face .of 
d1ese poor people who bear such aD. inord_t.e .share of the cost of Imperia} maID-
__ ce _d a1i whose .expense these Dominiens are protected ro~ the fear. of war. 
Ii £18 million of the army charges were met by the wbole EmpIre, we mlgllt look 
the Indian taxpayer in the face as o e~t men, but at present we cannot ". 

'rhis is what Mr. Ramsay CD ~  tht.:. gentleman who is now the 
Pl'elDier of Great Britain, wrote in 1910, and I ask the Honourable the 
Hume Member whether. IlS all honest UlUD, he can look the Indian tax-
payer in, the face to o~  

The BODOUrable Sir Kalcolm Halley: 1 can. Sir. 

JIr. lL. It. ShaDmukham Chetty: He then told us, Sir, in any scheme 
for responsible Government,' we lUU!rt; find out· what European commerce 
ldll, have to 'say und what the Civil services will have to say. I do not 
in the least dl'nv the force of hi!; contention·, hut mav I Ilsk, Sir, when the 

op ~  comnlf"rcil11 pcoplt> inVl'stcd their capit.al· 

"I'he BonourableSir Kalcolm Ilailey: 'rbc Honourable ~ e er will per-
haps excuse me for intemlPting him, but 1 mu,.:' agllin point out that 
I did not Ray that we should usk them what they would have to say. What 
I said was that we should let them have clear notice before they invested 
more. These are two different things. 

lIr. 1. K. ShaDmukham Ohetty: Of course, they would ~  what we 
would have to say. We will not Ulanufapture a constitution behind their 
baeks. What I want to ask, Sir, in tIns contention about the interests of 
the European, commerce, is, whether when the European commercial 
tpeople invested their capital in India, anybody gave them lin assurance or 
undertaking that India would ever be kept as a subject country, so that 
whenever the question of the revision of the constitution of India comes 
up, then come these people with vested interests and say that thf'." 
must be allowed to have their say? '.I.'he same questioll might. 
be asked of the Civil Services. Is it one of the contract" 
of their service that they will be asked not to serve but to rule over 
the Indian people? The whole difficulty with the Indian Civil Senrirc 
is this, that, as somebody pointed out, they are neither ~ i  nor 
Civil, nor a Service. I for one will be the first to agree to the maxim thaI, 
whatever form of Government we may haTe got, it is absolutely essentilll 
that we must have a well paid, efficient and contented Civil Service, bllt 
what I do contend, Sir, is that it must be a Service. What we object to 
is not the British Civil servant, but the British masters who are masquerad-
ing as servants. There the difficulty comes in. The members of the Civil 
eervip-e want the privileges of the servant and the rights of the master. 
These two things cannot co-exist, and, if men' of the services are prepar(>d 
to face this problem o e~t  I do not see how any difficulty will risco 

The HOJlOul'Sble Member, Sir, 6]80 spake about the interests of minor-
itiell which was very eloquently IIdvocntcd: h.v my Honourable friend Colonel' 
Gidney. But he shouldpardonlD:e if ISBY that in what Colonel Gidney said 
,'here WBR too much of sound and forywhicb' sigliified nothing. He' stood 

( 
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up for his community, which ) always thought was 8 very much fa-v:oured. 
community in India. 

LieuteD&1lWJolonel B • .A. I. GidDey (Nominated: Anglo-Indians):; You 
thought wrong then. 

JIr ••• E. 8Iwlm1lkll.am Ohetty: Well, Sir, if it is not so, shall I ~ 
40 p v him. that the position which his cObimunity occupies is due to 
.. the fact that they would consider it degrading to 'call them-

selves Indians? They try to pose as our rulers and that is the di1Iicultv 
with that community. And let me tell my Honourable friend, Colonel 
Gidney, and the members of his communit,Y, that, if they _ persist in this 
attitude, they are in very great dBllger of being disowned by the West 
and unclaimed by the East. Sir, whentver we ask for a new constitution, 
we are reminded of the interest of minorities. May I ask, when tne new 
constitution. was given to South Africa, what guarantee was given to the 
minorities-not merely to the minorities but even to some of the majorities 
there in South Africa? And, Sir, advocacy of the cause the minorities comes 
with a bad grace from people who have given the interests of majorities 
into the hands of minorities in Kenya. And, o ~  all, I emphatically 
repudiate the underlying implication involved in all this that the majority 
here in, India will tyrannise over the minorities' when they get power. 

The Honourable the Home Member asked, do those social conditions 
exist which are necessary for political advancement? Allow me to tell 
him, lir, that this is a very worn-out argument. Our finn conviction is 
that politically servile communities will always remain sooiBlly stagnant, 
and, if you want to wait to give us political freedom until the day when 
we will be socially perfect, you will have to wait till doomsday for that. 

He said -that the reforms must be tried, and my Honourable friend, 
Sir Campbell hhodes, observed that the difficulty in the way of -the reIOnns 
in Bengal was that the Members would not support the Minis1iers. My 
Honourable friend, Mr. Moir, from Madras spoke enthusiasticaHy about 
the success of the refonns in Madras. Sir, I had thc privilege of having been 
for the last three years a Member of the Madras Legislative Council. And. 
more than that, I had the rare privilege of •. being in the inner circles, as 
I was for some time the Council Secretary to one of the Ministers anel I 
know that dyarchy has been a miserable failure in Madras. If I may be 
allowed to use a paradox, I might S8..\· that d;varchy has been successful 
in Madras because they have absolutely ignored dyarchy there. The con· 
flict of loyalty which the Ministers have towards the Members on the one 
hAnd and the Executive CJOunciJ of the Government on the other, places 
them sometimes in such an awkward situation that I have often wondered 
whether I would care to be a Minister in those circumstances. Sir, if you 
want further testimonv of the fact as to how dvarchv has worked in Madras, 
I cannot do better than refer you to one Of t ~ re te t authorities in 
Mo.drns, one who spent a whole lifetime in Government service and who now 
occupies the position of a Member of the Secretary of State's Council-I 
mean Sir P . .kajagopalachariar. 'When he laid down his office and when 
he t o ~ t he was free to speak more honestly, he said it was absolutel.v 
impossible to work dyarchy. He once remarked in a private conversation 
that, if you are allowed to practise this dyarchy till 1929, all the Mem-
bers of the Provincial Council must be sent to the lunatic asylum. 
Apart from the opinion of these authorities, Sir, the masses want a 

change. We who have come into contact with the masses of the peopl!t 
know what the masses want better than those sitting on the TreasUt'\'" ,. 
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Benches. In those days when the intelligentsia of the country agitated fOl' 
constitutional reforms, Government was in the habit of saying" the in-
telligentsia want it-only a microscopic minority of the people-but the 
masses are loyal at heart ", and when the masses agitate to-day they sa.v 
., it is only the rabble that agitate, the intellectual people are all right." 
Whatever it is, you have got in the country the phenomenon of non-co-
operation. I am not here to make any apology for the non-eo-operation 
programme. For good or for evil non-co-operation has come to stay in 
this country, so long as the originating caU88S continue to exist. But wise 
statesmanship, and that true British genius which recognise t.ne inevitable, 
must find a solution for this problem. And what is the solution which Gov-
ernment has from time to time offered to this challenge of the people? It 
is the pompous declaration that Government will never be coerced; that 
they have got in their armoury weapons to meet any situation, violent or 
non-violent. Well, Sir, I for one am prepared to maintain that no Gov-
ernment worth the name must allow itself to be .coerced by threats, but; 
Sir, if it is the declared policy of this Government never to be coerced by 
the forces of public opinion. then I might say on behalf of the Indian people 
as a whole that they are determined not to be coerced by repression. 

~  Honourable friend. Sir Campbell Rhodes, referred to the outbreak 
of anarchical crime in Bengal. Certainly, the recrudescence of anarchy 
in Bengal is portentous of a dangerous spirit. That dangerous spirit has 
come again because Government in their wisdom removed the one persQJl-
ality that co~ successfully divert the people from thoughts of crime and 
violence,-and that is the personality of Mahatma Gandhi. I do not know, 
Sir, whether my Honourable friend, the Home Member, will challenge this 
statement. If he doe-s, I will give him something. It is an ,extract from 
the deliberate opinion of one.of their officers, a gentleman with imagination, 
whom we have the pleasure to have in our midst to-day-I mean my 
Honourable friend, Professor Rushbrook-Williams. In his book" India in 
1921-22 .. this passage occurs: 

"During the y88l' 1921 anarchical crime had -pract.ically ceased. This party bad 
been largely captured by the idealism of Mr. Gandhi's movement. ... 

I wish the Government of India had as much imagination as Profe88or 
Rushbrook-William.s. Sir, I am not one of those who, likP mv Honour-
able friend, Mr. Patel, question the bona fides of Government. I quite 
recognise their bona fides. I heartily reciprocate the noble sentiments 
contained in the concluding words of my Honourable friend, Sir Malcolm 
Hailey, that they too like all of us are bent upon the same goal, that, if 
the route they have chosen to reach that goal is circuitous and long, it is 
because they fear the morasses and the pits that lie on their path. But 
here, Sir, are a people filled with hope, filled with enthusiasm. If you 
tell them their hopes are dupes, I might tell you your fears may be liars. 
The morasses and pits that you imagine on the roadside may after all be 
in your imagination. Here are men filled with enthusiasm and hope, 
enthusiasm and hope not merely for the destiny of India but for the destin:v 
~  somathlng greater, that great commonwealth to which you and I belong. 
The generation of ardent patriots that preceded us, the generation of the 
Hokhales and the Mehtas, worked in the melancholy hope that the.v could 
serve their country only by their failures. Perhaps it is our proud privi-
lege to serve our country by our succe88. Help us in ourendeavoUl'B lest :t 
go down in history that in the hour of its greatest trial Britain failed to 
.captivate the enthusia8Ql of a great people. . 
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"1IlvlKabammad 'l'pbb.(Hohilkund and Kumaon Divisions: ~ m
D).adan Rural): ir~ I rise to dissociate myself and my comm~  .b;om 
what has fallen from the lips of Chowdhry Alimuzz&maIl and ~~ ' ..• ""0 
.nominated Muhammadan Members, Nawab Sir SahibzadaAbdul i ~ 
and Maulvi Abul Kasem, and I assure this House that we MuhammadADs 
.are second to none in the effort to secure the. freedom of our motheriand. 
The unwisdom of those who withhold partieipationin the movetneut: for 
-(·oneened effort cannot be condemned in too strong language. No douM, 
Sir, we are anxious to establish our importance and secure our privi ~e  
but that can only be done by means of a mutual pact, by means of a round 
table conference, and, having this fact in view, we heartily support the 
-other communities for the furtherance of the common cause. 

:-3ir, 1 do not share the fcars and suspicions of those who say, that if a 
sort of democracy is established in India, the ~ mm  or U.e other 
.minor communities will suffer. I think, Sir,that by accepting the amend-
illtmt of the Honourable J>andit ~ oti  Nehru, we are not in an;y way 
.surrendering our rights. We are not placing ourselves at the mercy of the 
majority community. -

Hawab . Sir lahlbuda Abd1ll QaiJUID . (North-West :Frontier PrQ-
"ince: Nominated Non-Official): Remember the Indians in South Africa, 
pleast.>. 

Maulvl Muhammad 'l'ukub: Whose doing is it, Sir? Who is not giving 
them their rights? Is it not the sa01(, power that is u.;thholding their rights 
from the Indians? We, on the other hand, are extracting a solemn pledge 
from the majority community, we are obtaining a promise from them, 
which is incorporated in the amendment of the Honourable Pandit Motilal 
Nehru, th:t when 8 constitution 'for responsible government in India is 
drlLwll up, tbl> iuterests and rights of the minor ('ommunities will be safe-
:guarded. Sir, India is bound to get Swaraj sooner or later. Time and ti.de 
wait for no community or no individual, and even if the un-l\Iussalman-
like Mussalmans of India try to throw stumbling blocks on the road to 
Swaraj, they will not succeed in stopping the march of other communities. 
But, Sir, when Swaraj comes, what will be our position? It would be 
simply ignoble and insecure. 

lI'awab SIr Sahlbnda Abdul QalJum: Remember the Indians in South 
.Africa, please. 

Kaulvl .uhammad 'l'akub: I will come to· it. I do not reallJ under-
stand what the Honourable Nawab Sir Sahibzada Abdul Qaivum Hwans 
by South Africa. . . 

Jl'awab Sir iahlbuda Abdul QalJum: Just one word, Sir. ~ v  
explain my meaning to the Honourable Member? Our position 'in ~ as 
against the majority community will be just like the position of the Indialls 
in South Africa and Kenya against the majorits there. That will bE' t,he 
·exact position. The majority in India will Dot then hear your voicE'. 

Ihulvl Mubammad 'l'akub: Well, Sir, I have just told th(' House that 
in the principal Resolution we are not eutering into details, but are tti ~ 
forward our demand in principle, we have /lot that safeguard. WE' havi' 
l(Ot that handle in the amendment of Pandit MotUal Nehru, which saY!! 
.. with due regard to the rights and inte1'P.sts of important mmorliieR·'· .. 

II' 2 
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So, there is no fear of OUl' rights. As I have just explained, when the c~  
stitution is being drawn up at the Round Table or anywhere e ~  we Wln 
see that our rights are safeguarded and that adequate and efie,:tive rel?re-
sentation is secUl'ed for the Muhammadans on all the controllmg bodies. 

Rawab Btl Sablbsada Abdul QaiJum: What about the signs of suspicionr 
please? 

Jlaalvi Knbammad, Yakub: I would have come to it later. I say that a 
great deal of suspicion and distrust is prevailing in the minds of certain 
members of mv community as against the other communities. rti ~ 
it is correct. But then what is the reason of all this distrust and petty 
jealousy? This is due to OUl' having been kept in a state of £II avery and 
subjugation for more than 150 years. Suspicion and distrust are created 
in the minds of the people when nobler and higher aspirations are frustrat-
ed. As soon as we in India get responsible government, then you wiH 
find that we will have ample room for OUl' aspirations. There will be 8 
time when even an humble Indian can aspire to become the President of 
the Indian Republic or whatever it may be. Then you will find that there-
will be no room for petty jealousies and prejudices. There are very few 
open doors for the Indians to obtain salaried posts or honorary posts and 
therefore these petty jealousies crop up. 

Kaubi Abulltaaem (Bengal: Nominated Non-Official) : What was your 
opinion when you issued the circular against the Lucknow pact? 

Kau1vl Knbunmad, Yukub: I will come to that, Sir. My friend 
Maulvi Abul Kasem-I am 80 glad to find him here-in the beginning of 
his speech he stated-and it was partially true-that he was tepresenting 
nobody in this House but ~ t he was expressing his own views. Sir, I 
feel very diffident in accepting the last portion, namely, that he was giving 
expression to his own views. If he were giving expression to his own 
views, to-day he would have been fighting with us for the freedom of OUl' 
motherland, as some years ago he was fighting on the platfonn of the 
All-India Muslim League and the Indian National Congress. But. Sir. 
we have of course to respect the views of our electors, and here we find 
Maulvi Abul Kasem in that state. I can very well understand the Indians 
who say that they never want Swaraj and 'that they will always like to 
live in a state of ver~  There are many people in the world who commit 
suicide. But I am quite unable to understand the reasoning of tho'le 
gentlemen who say that they want Swaraj, but at a slow pace and aft'.lr 
a shoM; time. I will ask them. .. How win the minor communities be 
safeguarded by a. delay? Is It possible that by getting Swaraj, say after 
50 or 100 years, the population of the Mussalmans will h,ave increased 80 
much by that time that they will become a majority. even if every 'Mus-
salmnn, yot'lng and old, were compelled to have the maximum number of 
wives allowed under the Muhammadan Law? (J.Jaughter.) Well. ir~ 

what is the good of delav? On the other hand, the more we live in this 
Rt{\te of slavery and subjugation, the more we lose that little spirit, that 
little self-respect, which is still left in us and which win be exhausted in 
a very short time. The amended Resolution of the HODOlll'ab1e Pandit 
MotilRI Nehru has been worded iq such moderate and cautious langUage 
that I do not think there can be Gny room for opposition. We do not 
make exhorbitant demands. We do not want to create an atmosphere of 
revolution." 
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We do not want to follow-in the footsteps of De Wefl<8Dd De Valera. 
But what we do want is the moat constitutional and peaceful method of. 
a round table conference. I do not know what more COIUItitutional and 
peaceful method could have been adopted. The Honourable the Home 
Member has also ~er  ,kindly expressed an anxiety on behalf of the 
minority communities. But, Sir, I would ask him only one question. 
What have the Government done during the last one hundred and fifty 
_years to remove the differences between the Hindus BUd the Mussalmans 
or between the different communities? You have got hundreds of Acts 
on the Statute-book passed since the LegiSlative COWlcils have come into 
existence. But may I ask, have you ever tried to frame an Act or Regu-
lations with a view to stopping friction between the rival communities? 
(A Voice: .. How will you do that?") Can you point to any Act designed 
lor that purpose? (CTieB of .. Go on. ") (An Honourable MembeT: "The 
Indian Penal Code.") That is what I wanted to hear from you. \\'bat 
you have done is this. If there is any contlict, if there is any riot, you 
have left the whole matter in the bands of unsympathetic and inexperienced 
Magistrates, and even the most respectable and honourable Indians have 
been sent to jail like the greatest felon and the cruellest murderer. .But 
this is not the way to put an end to such di1ferenc-6s, it is not the way to 
stop friction. I ask, what law have you pasaed with a view to minimise 
these conflicts? What are the causes of friction between the two com-
munities? They can be counted on your fingers. One is the occasion of 
the Mohurram and Dasehra, another is cow slaughter on the occasion of 
Id·uz-Zuha, again another is playing music before mosques at the time of 
prflJl'r. I usk you, what have :vou done to prevent conflict on such occasions? 
WhAt law or Act have :you p ~e  in ~ of your Legislative Coullcils to pre-
vent all these things? On the other hand, you ask, what we will do in respect 
of this. I 'Ray this, once we had an opportunity of forming a pact which 
is known aR the Congress-Lengue pact, and by forming that pact we removed 
one great difference between the two communities on the occ!,sion of muni-
cipal and council elections. In the same way when we get an opportunity. 
when ,ve draw up a constitution for India, we will form R brotherly pact 
nnd make our own rules and regulations to regulate religious processions 
Bnd deal with other causes of friction between the two great communities. 
~ir  a. question was also· asked as t,o what would he the attitude of Mus-
salmans if Indifl. were invaded ~  Afghanistan. Of course, this was n very 
intelligent question on the pArt of the Honourable the Home Member. He 
also said that the Mussalmans would he crushed by the majority of the 
Hindus. He asks the Hindus what will be their fate if India ~ invaded 
by the Afghans. In reply to that, I would say this, that, in the fIrst place 
we do not claim an entirely independent kingdom for India. We will still 
remain an integral part· of the British Commonwealth and I would like to 
ask you, as the pal'aDlMmt power, what will be TOur, duty· it India> is 
invaded by any foreip' enemy? As l'egaMatile attlttide cd t:b& MUBllalmloDS 
I ~ ~t ~ti  t ~  ~  ootdd ftght\against ;the army' Of 
thell' o ~ p  'Itt Paleetine;therels DO i i tm ~ ~ .. 
of IndiawiU'not defeD'd'tbeirowo: mo er i ~ ;8ir,'we-40""",*, 
change of maaten; Willat w&"do'wantr is Our" own, frMc1om.aildin:'U6Iir 
to obtain,· our' ireedoin ". will ,·tlO •• -veI" otDer 'eOrnm.uDifIie8' DI'·t.Iia 
"Will do. whoever' m ~ e the invader; whetbel' be be· the .:AfgJIiIn; .' or-. 
Jl'paD.e88. or my other foreip in'V8der-.. Ii is aow ~ te  
1'1ot want to take uil' much of your jime. I very,heartily 'BUPpod, the 
1U'Ziendment pl'Clposed ,by tny· o ~ e friend, Pandit Motilal Nehru. 
Before I Bit down I wish flo 8l&pr6SS my thanks to you. Sir, for Riving: IDe 
'an opportUnity of expreBsing my TieJn· OIlthi. important questioo. 
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, Oolonel Sir Keary 1HaDycm (U nited ~ i ce  European): Before I 
address myself to the main q,uestion before the House. I am aoDOUS »-
say a word regarding a remark made by my Honourable friend. Dr. Gaur, 
in the course of this debate on the 8th February. The substance of what 
he said was· this, that Sir Campbell Rhodes and his community opposed the 
introduction of the Reforms three years ago, and that they are now opposed 
to any further advance  towards responsible government. I take his refer· 
ence to that conlIDunity to be a reference to the non-official Europeans in 
India. Sir, in the course of this debate we have had the practical opinion 
of my esteemed friend, Diwan Hahadur Rangachariar, who, after three 
years of sincere co-operation and work under the Reform Scheme, has 
pronounced that scheme to be a failure. We have also heard the theoretical 
opinion of the Honourable Pandit Motilal Nehru, the accredited leader of a 
party which has watched the working of that scheme without taking any 
part in it,-a party which claims to include among its ranks the best 
minds of India-that the Reform Scheme is a thing of evil, fit only to be 
destroyed, If these opinions are correct,-I do not say that they are, but 
Dr, Gour evidently subscribes to them,-then they establish the sound-
ness of the estimate which the European community in ~ i  formed 
,three years ago, before the Reforms were introduced, '\\1.th regard to the 
scheme. But, Sir, what may have been the opinion of the European com-
munity at that time is now 8 matter of purely academical interest. The 
scheme was embodied in a Statute u," the unaninlous vote of both Houi'les 
of Parliament and has received ~ e . assent of His Imperial Majesty, the 
King Emperor, Thereupon, the European community, with a recognition 
of the principles of democracy which might well serve as an object lesson ill 
India, not only accepted that decree but set themselves to give effect to it. 
It is the publicly declared undertaking of the non-official EUl:opean com-
munity in India, by active co-operation with their Indian e o ~t  

to endeavour to help forward India to the goal of responsible government 
within the Empire. The difference between Dr, Gour and ourselves relates 
oply to ~ e path to be followed, the pace at which, and the circumspection 
with which the jotimeyis to be perfonned. But let me make this clear, 
that non-official European co-operation towards this goal -!!tands or falls 
with constitutional procedure under the Government of India Act. I turn 
now to the main question, and I wish to deal particularly with the amend-
ment of the Honourable Pandit Motilal Nehru. I would remind Honour-
able Members that, when they vote, they will not vote in support of senti-
ments expressed in speeches made in this House but on the amendment as 
it stands worded on the agenda paper. We should not allow our vision of' 
this fact to be clouded by any simplicity of speech, by any fascinating 
subtlety of argument, or by any forensic or political astucity of suggestion. 
The amendment is not a mere invitation to Government to co-operate with 
non-official Members in an exploration of the avenues for the advance of 
India towards responsible self-government. The language of this amend-
ment is clear and unambiguous, as one might expect to find in an amend-
ment :framed by 80 capable a lawyer as my friend Pandit Motilal Nehru. 
IIi its first part it does not ask the House, or the Government, or the· 
country to see whether a stage for further advance has been reached. It 
assumes that the time for the confennent of full responsible government on 
this country is p8ssed, and it asks only a recommendation for the legislation 
necessary to give effect to that state of affairs. This is the mun pro-
posal: II The time for introducing responsible govel'IlIilent is 1>assed : Let 
128 have an Act which willoonfer it." Then, appended to this main pro-
posal, is the pr6ceiure which is to cbe followed. Stated briefty thai is,. 



GBAkT OJ!' FULL SBLP-Uovm15G D ~to  STATUS TO INDIA. 7403 

first of all, a conference, Jielpod by Governmetlt, to draw up a scheme of a 
eonstitution; and, next, a dissolution of this Assembly and the election 
of a new Assembly to pass the scheme and send it up to ~e British Parlia-
ment for embodjment in a Statute. Now, to represent this amendment as 
a mere invitation to Government to co-operate with the Swarajists in ex-
ploring the avenues for an advance-towards responsible government is, in 
my humble opinion, and I say so with all due respect, to misrepresent it. 
The suggested conference is to be limited, like a Select Committee on a 
Bill, to the framing of a constitution for full responsible self-goverDlDent. 
As soon as that is done this Assembly is to disappear. The House is :asked 
to vote for its own premature extinction. It is invited to attempt suicide. 
Why? It has been suggest-p-d, 8S one reason, that the object is to secure a 
consideration of the responsible government scheme by the best minds in 
India. That, on the face of it, is a very poor compliment to the present 
Assembly, and would be a very poor compliment to the electorate respon-
sible for its pef'Bonnel if there was such a thing as a real el.torate. Be 
that as it may, who woulti be the most competent judges of the contem-
plated scheme-the men who have worked for three years to learn the 
fundamental principles and acquire some experience in working the fonn 
of administration which the British Parli.&ment and the British public con-
template eventually to confer on India, or -the men who have confined 
themselves to sitting on the fence and jeet:ing at those who have laboured 
to build the road to responsible government? It has also been said that, 
when a new constitution has been prepared, "the people " should have 
an opportunity of pronouncing on it by a fresh election. That statement, 
no doubt, will read very well in the European press, but it falls flat and 
dead on the ears of those who kdow India. It assumes the existence of an • 
intelligent. and independent elf'c·torate cApable of forming an opinion of 
its own on such a scheme. That electorate, I say without hesitation, 
Jias no ~  existence. Acconling to this amendment this House is to vote 
itself unfit and incompetent to judge the scheme to be prepared by the 
very conference which it is asked to recommend. It is to give way to 
certain super-men, who are to handle the scheme after it has been 
devised. That is an extraordinary proposition. It is easy to conjecture 
what is the real purpose underlying this scheme for a fresh Assembly, 
but it is not neceasary to state it. It seems sufficient to urge that there 
is no assurance that any new Assemblv which could be E'lected would be 
more capable, or in any' better position" to judge on the merits of this con-
templated constitution than this HousE'. 

The main question calling for the sober judgment of this House is 
whether, at the present time, India is prepared (as is assumed to be thE' 
case in the proposal and in most of the amendments) to sustain the burden 
of full responsible government .• My Swa1'8jist friends will say .. Yes, 
certainly: ,. but such a statement will convince no impartial judge. ThE> 
Honourable the Home Member has set out four grounds for the view that 
the country is not yet ready. Beyond a mere assurance in genera] tenus 
that these objections can be met and overcome, or 8 reply that they can bE' 
postponed .to some more convenient date,-general terms and statements 
which will convince no one,-no real attempt has been made to answer thE' 
objections. Those who advocate immediate or very early respoD81oIE' 
government ought to have considered some of the main details at all event!;. 
Where are they? Why should theY'Dot be stated? Why has no eon-
struCtive scheme, eVen the very akelefbn ()f a constitution, been prepal'E'd 
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and put before the country or before this House? .. We hear of provincial 
autonomy. is the contemplated (iovernment going to be a central ad-
IDlIllStraTdOn or a mere feaeratIon of provwces1 1t 18 easy to say, as my, 
friend, Pandit Motilal Nehru sald, that if the lndepenllent States wlSh to 
COllll;) w, they WJ..U be wtllcome: it not" they are not wanted. ::Such 8tate-
ments do not even tackle the problem, far iess do they dIspose of it. 1s it 
at all likely that the Chiefs who rule these titates will consent to accept 
control :from a tiwaraj constitution in substitution for the present Gov-
ernment of India? It is cez:ta,m that they will hot. 'l'hen what is to 
happen? Do the idealists who press for immediate Swaraj suppose that 
States like Hyderabad, H aroda , Mysore, GweJior, Bhopal, anll that the 
great Chiefs of Hajputana or the Punjab can be ignored 1 My friend, Mr. 
Pal, says, "Oh no, we shall leave them to the tender mercies of the 
Government of India." W ell, I am not enough up in the administration 
of the :Forei.Bn Department to be able to say how far such a scheme would 
be practicab!e. It seems to me that the relations e~ ee  the Independent 
States and British India are 80 interwoven that, to have full responsible 
government (Swaraj), in British India, and a separate Government of 
India, maintained only to manage. the affairs of the Indian States, would 
be little short of an absurdity. Again, what scheme can Swaraj wit devise 
which will be acceptable to all the communities, races, castes and creeds 
of this great continent? W e ~ of attempts to establish a pact between 
the two great communities, and we read of the results of those attempts. 
Is the contemplated constitution to be built up on such foundations? Is 
it to be a fragile mosaic of communal pacts? I venture to assert with con-
fidence, and also with sympathy, that 8IIy scheme which my Swarajist 
friends may put forward in substi,ution of the constitution embod,ied in the 
Government of India Act will meet with a hydra-headed opposition all over 
the country, and is fore-doomed to failure. {Mr. ShamLal NehTU: .. From 
whom ?") You will know in good time. This would be due, not to any 
want of good feeling or ability on the part of the legislators, but to the 
state of the country. The very first essential of a popular Government, 
namely a general trust in the ruling organisation, would be wanting. The_ 
party of Pandit Motilal Nehru know this, and that is why no attempt has 
been made so far -to draw up any scheme or suggest any form of constitu-
tion. The assistance of the present Government is sought in order that 
responsibility may be cast on the Government for whatever m,y prove 
unpopular with any community or -communities in the new scheme. We 
have it repeatedly asserted that the country wants a government of the 
people by the people. If ,so, then why do not .. the people " put forward 
a form of Government? (An Honourable Member: "Who are the peoples' 
representatives?") Yes, who? The very fact that they are unable to do so 
is a sure indication of tne truth that India is not yet ready for Swaraj, 
even over its domestic concerns. If this· House were to vote in favour of 
a demand f.:>r immediate Swaraj, it would achieve nothing beyond the 
publication of its want of appreciation of the realities of the situation, and 
of its inability to grapple with the problems which underlie, and to over-
come the difficulties which stand in the way of, attainment of the desired 
end. 

Sir, I invite Honourable Members to take a wider outlook of the situa-
tion. The greater part of our work for ensuring advance towards res-
ponsible government lies, not in this Ho1l6e, but outside it. Success 
-Jependa, not. on what· we can do or cannot do under the Government of 



GJU.R 0., PULL Sm.J'-OOV..-ntG OO..-zOJr STATUII oro urDIA. 7<6IJ 

India Act, but on what we cn achieve in fields beyond the .Act,-oD our 
handling of forces which no legislation can reach. Let us educate the 
people as a whole till we have a real and independent electorate. Let us 
endeavour to create trust b\ltween man and man, between one community 
and another. Let us disperse that suspicion and jealousy which DOW 

honeycomb the whole country and make impossible that sincere mutual 
co-operation which is indispensable for any measure of govermnent of a 
people by themselves. In this grea. work the non-official community, to 
which I have the honour to belong, stand ready to co-operate with our 
Indian fellow subjects. I am no pessimist. I know something of India 
and its people, and I can foresee the heights to which, properly guided, .. 
this people can attain. 'I offer my views in all sincerity 88 a friend of 
India. 

Pandlt Sbam111 B'ebru: I move that the question be now put. 

DiW&D B&hadur '1'. Banpehariar (Madras City: Non-Muhammadan 
Urban): Sir, in rising to reply to the various spepches which have been 
made in the prolonged discussion of IJ, most important subject, I have to 
confess that, 88 a pessimist I began, and I am going to end as a hopeful 
pessimist still. Sir, we are all united; we hat'e no less than a personage 
()ccupying a distinguished position on the Treasury Bench, the Honourable 
the Finance Member, who 'confessed that he was also a SWBrajist. f:)ir, 
we have the distinguished representatives of the Muhammadan community 
and the Anglo-Indian community also saying they are Swarajists. It goes 
without saying. Sir. that the Hindu community, probably with a solitary 
exception, are also Swarajists. They are all Swarajists, but some of the 
people who Fe Swarajists, they would welcome it 88 a mere dream. as a 
mere shadow te look at. They are really not real Swara.jists; they are 
half and half. They would rather keep it at a distance, keep it dangling 
in the air, raising hopes in the minds of the credulous. trying to do that; 
but when it comes to close' grips with Swaraj. they are afraid to face it. 
I do not think such gentlemen, if they are re-born, as we believe that we are 
going to be re-born, will ever believe in real Swaraj for India. such is the 
frame of mind into which they have worked themselves. Now to such 
of them it is leaIly difficult ~ reply. I know the EngliSh nation is an 
obstinate nation, just as I am myself, but obstinacy always yields to reason, 
otherwise we can never get on in this world. Weare trying to convince 
this obstinate nation by rellson. My Honourable friend. !Sir Henrv Stanvon, 
who spoke last, referred to my experit'nce of the working of the Act as a 
sincere co-operator, and my verdict 'lD the Act with some appreciation. 
but what conclusion he drew from mv verdiut I 'was lmuble to see. Mv 
'Submission, after actual experience of ' the Act, is that the Act intends t~ 
do something really bona fide, intends to do something for India, but fails 
to carry out its intention. 

That is my complaint against the Act. It tell!;! us that full respon-
sible government is to be the goal for India but does not mark out the road 
to it. It merely keeps it as a shadow not a substance to be got at. It 
speaks of revisions for the purpose of progression or retrogression. It 
speaks of periodical examinations in cycleI': of '10 years-it mav be never-
ending cycles of 10 years. That is my complaint against the Act. H 
really the British na.tion believes that India should get responsible govern-
ment and for that purpose has "et it ~  to the tn,sk of giving us responsible 
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government, let us have an honest road. to it. The Honourable the Howe 
Member is quite right when he says that 1 am complaining against the 
Act. It is true. That is why I w/Wt the "revision of the Act.. My 
complaint against the Act is that it does not lead to anything. It is' not an 
honest road on which we are set to work. That is my verdict on the AGt. 
I am sorry to give that verdict but.I have thoughi about it. You may 
go OD, working this Act for every period of three years, the term. of this 
Assembly. My Honourable friend Sir Abdul Qaiyum may have his expe-
.nence of the Act for three yearr,;, and, if at the clORe of that period he 
behaves in an orderly way, he will be told by another Viceroy "We have 
closed one mort:' chapter, we have advanced another step, not only reaoo-
ing the half-way house but three-fourths-wav hOURt:'" Rnd such like plati-
tudes. But that is no compliment. I really do not take it as a Gompli-
ment. \\T t:' wish to be treatt:'d 118 mt:'n, not as children-as men who can 
take care of our own household. Sir, it is not t~e that we have come 
here this tinle-at any rate, I have not come here-to wreck or to obstruct. 
1 have come here to 'continue to work the Act in the' same spirit in which 
I was doing it for the last three year;;. But -at the same tinle I shall be 
failing in my duty to my Sovert:'ign, in my duty to my people, if I do not 
point out that this is no honest road which you have given us. Revise 
the Act; take steps to revif.:(" the Act in order to st:'cure full responsible 
government. My Honourable friend Sir Maicolm Hailey, like the clever 
advocate that he is, hail acted the part of an advlcate rather than that 
of a stateslllan, which ht:' is going to be ere long. He has misread my 
Resolution. I wanted very early steps to be taken to revise the Act,. I 
wanted those steps to be taken in order to "secure" full SE!lf-gonming 
Dominion status. "Secure': is the word, for the presen·t Act does not 
secure "it. It merely holds it up as IUl object to admire from a distance· 
with an ocean to cross, as my Honourable friend 'would have it. Yes, Sir, 
you want us to pass an impassable ocean. These periodical examina.tions 
by Commissions which are to come ,mt everY ten vears--what will they 
tiild? Will they find India changed? Will 'all the' Muhammadans hav"e 
disappeared, or the Hindus have disappeared, or the Christians and Anglo 
Indians have disappeared, or the commercial intereRts have disappeared'!'· 
What 'will t.h"y find, Sir, at the end of the ninth year? They will find 
us as we are. Have we changed much from 1919 to 1924? Has India 
changed very much in that time? 'Vhat then is the meaning of this 
periodiGal examination in order to find out whether we are fit for progress, 
fit for responsible government or not? I deny that there is any such test 
which you can apply. Sir, you can ~o on working this Act till eternity, 
and I am convinced ih mv own mind that we shall never attain what is" 
held before us. Are you setting mere shadows before us or are ~ o  asking 
us to be ready to take over the government of India. Is the pursuit which 
you have t ~ t India to follow an;ything but an alluring shadow? lR 
the wealth which you are offering us anything but dust and Ilshes? Now 
what is the answer to this? To take my Indian friends who have spoken 
on this Resolution, and I hope my Honourable friend Colonel Gidney will 
forgive me if I rank him asm Indisn; I wish to rank him as an Indian 
and to,embrace him as an Indian-I hope he \\;11 or~ve me for that. Sir, 
what is his fear? What is it that he is afraid of? Does he really think 
that responsible Indians will really ignore the peculiarities of his com-
munity? Do they not know the special aptitudes of that community? 



Each commtmity has its own "ptitude aud its own sphere of .wadl: in this 
gl'Elat continent of India. Is his plight 80 bad that he should. be afraid 
that the people of this country should get the power? Let him disclll'd thoae 
fears. It real responsible govermuent were to come to-morrow, he is not 
going to be ignored, nor am I going to 00 ignored. 

Lieu&.-OolODel Jl. A. I. Gidney: Thank you. 

Di"au Babadur T. lI.aDpchariar: Surely we are a civilised people ~ 
we are not barbarians who wish to trend under foot other people. Has 
not this country, Bir, enCouraged in t,h£:: past other communities to come 
BDd settle down hen' ~ Were the Pnrsi" expelled from this land when they 
sought refuge in IndiR? Did they come here o ~  when the British were· 
in the Rscen<iRnc)'? Did they not come long before the British came to, 
this co t~  Have not minor communities sought refuge in this ancient 
land? 

Again; turning to my l\IuhalluHadan friends, there were two who spoke 
for whom I have great rL'Spect. My friend, Bir Abdul Quiyum, hails frem 
the North-West. Frontier. After coming into personal contact with that 
great community whioh inhabit the Frontier, I have nothing but admiration 
for thelll,-for their I>agucity, their wisdom, and although they may not 
be familiar with the so-callt·d modem civilised ways, I WRS greatly struck 
by their capacity to ~  alIairs_ My HODOurable friend, SIr Abdul 
Qaiyum, i,,; quite wrong in I!upposing that I 11m against the advancement 
of his community. I wish that community to join the rest of India and 
not to keep to thi!Jllseh'es; to give us what they have and to take from us 
what we can give them. We will mutually benefit by coming into contact 
with each ·other. 1 wish more of them to come into this Asst:mbh· and 
give us tlKl benefit of their lidvice. That is my point; there is reali.\" no 

II P.lI. 
qUlirrel. If he will se.e far ahead he will find that th&t il; the 
best course for his community. On' the other hand, I pity them. 

What is their present position? They are under a primitive government, 
although it is Ii British Government. I pity the inbabitlints of those five 
districts of the North-West }'rolltil'r Province. The." do not hRve a proper 
government ilt all, and it is time that proper steps were taken to impI"m'e 
their lot. I quite v t i~c with him. He himself hus told  us that he 
want .. responsible government in his province and thRt he it; not afraid of it-. 
He merely therefore urgue" my position, that at an,\' rate the people of the 
~ort e t Frontier ~rovi ce are fit for responsible government. 

So also mv friend, Maulvi Abul Kasl'm .. What did he Ii8v? I fullv 
agree with all" the Panditjee said, he suid. He fully agreed with the pic'-
ture that the Panditjee drew; and what is his quarrel? •• Settle my share· 
first, before you get it. " That is his quarrel and nothing else. Very well, 
we will settle it. (Hear, hear.) There will be no difficult.'· llbout it. You 
yourself were Ii party to Rettling it in 1916 at Lucknow. You settled it 
then ti cto~  The people were then rre i ~ because of the pro-
posed grant of refomls; at once the quarrel subsided. By all means, let 
us settle it before responsible government is established. There are no 
two words about it. 

My Honourable friend, Mr. Kabeerud-Dill Ahmed, has not spoken, but 
he now and then interjects. But I thought he told us the other day that. 
we had come here with a detenllination--I think those were his wOMs--
that we had come here With • de&mnmatioD. ~  ;w..not the ol«1: 
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;(I.liwan Bahadur T. Rangaehariar.] 
Assembly, but the new Assembly; and with a physical gesture he em-
phasised that determination. Sir, that is his position. 

Now, Sir, what is the real difficulty of the Muhammadans? When 
they were in power, did they oppress the Hindus in the land? Are not the 
Hindu subjects of His Exalted Highness the Nizam happy under his rule? 
Are there not subjects 4t Kashmir, most of them Muhammadans, under 
Hindu rule? It is easy to magnify these things. I do not deny their 

<existence (MT. K. Ahmed heTe interrupted with a Te1OO1k which was in-
audible.) I am sorry, Sir, that my Honourable friend, Mr. 
Kabeerud-Din Ahmed, will go on interjecting; but, however, I 
shall not mind it. Now, there are these difficulties; as the Honourable 
.the Home Member has himself told us they are neither insurmountable 
nor are they serious. Sir, these difficulties about classes, castes, creeds 
and communities have always been trotted out; they are time-worn objec-
tions; may I say, they are word-worn objections. . Were they not raised 
when that modest reform was inaugurated in 1892 in Lord Cross' Act? 
Were they not emphasised in 1909 when the Hefonns came into existence? 
Were they not trotted out when the first Indian Member was put on the 
Executive Council? It was said that the Heavens would fall down if an 
Indian was taken into the inner counsels of the Indian Government. 

The Honourable Sir JIalcolm Hailey: Who said that? 

Diwan B&h&dur T. BangachVlar: I suppose Anglo-Indians and Indian 
officials and the Indian Civil Service. I know it was said in the House of 
Lords and everywhere. I know it was the cry which used to be raised. 
All these things will be trotted out; they are time-worn objections and 
statesmen always ignore them. I do not think, Sir, that my Honourable 
-friend the Home Member has stated them in clearer or mo.re eloquent 
terms than Chapter VI of the Ueport on the Constitutional Reforms has 
done. That Chapter records all these objections, and, Sir, what is the 
answer which the British Parliament gave them? 

., You have great differences of race and religion and great difficulties arising out 
of harsh customs and precepts of caste. I cannot help believing"-

thiF; is what the then Secretary of State said: 

.. that there is no better way of getting over these difficulties than by representativ"e 
institutions. " 

Sir, there are two great factors which will destroy these difficulties, the 
railways and your reforms. These are the two great factors which destroy 
these difficulties which undoubtedly exist. Now, Sir, it is no use plead-
ing that the country is not tlufficiently educated, that the mas;;(;s do not 
]mow what the intelligentsia think and therefore it is not safe; and that 
-educational and social conditions are not such that you can have respon-
sible government. But you have done it already. You have done it in the 
provinces. You have ignored these difficulties and rightly too. What has 
happened? Have these interests Flut'fered at the hands of responsible 
Ministers? May I aSk my Honourable friend, Sir Campbell Rhodes from 
Calcutta if his commercial interests and industrial interests have suffered 
in any way? Have they suffered because of the responsibility in respect 
.of those imbjects being placed in the 68008 of Indians? ' 
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Sir Oampbell BhodeB: If Ipay interject, I may say that commerce is 
a Central subject. 

DiwaD Babadur T. B&Dpchariar: What about industries? It is all-
very well to speak of the millions of capital sunk. I am yet to know that. 
'they have sunk millions in commerce. I admire these industrial magnates-, 
in Calcutta who have sunk lakhs and Iakhs of rupees in jute mills and other' 
industries; but they ai'e not commercial men. Commercial men have sunk 
very little capital here. It is the industrial magnates in the planting areas. 
and jute areas and cotton mills who have sunk capital in commerce. Euro-
pean commerce profits with Indian bank money. I had the good fortune 
of being taken round these jute mills on the banks of the Hughly for 
thirty miles above and thirty miles 'below Howrah. It struck me as a, 
magnificent contribution to the wealth of India by these great Scotsmen 
who have built up that industry there. Would any responsible Indian, 
really think of mutilating or injuring those industries? Would it not be 
harming himself when he sees thousands of his countrymen, labourers, 
living there in comfort and earning a living wage" .Would he destroy those-
industries? What is the fear of the Europp.8ns? It is all a fancied feal". 
You must put aside that idea, that you must have a white doctor, a white-· 
magistrate, a white policeman to protect you here. So long as you enter-
tain that idea you will never be able really to' gain the confidence of the-
people of this country. Trust the people of this country and they will 
treat you handsomely. They want your assistance. In fact my complaint 
has been against these shrewd Englishmen and Scotsmen in this country 
that, while they have attended to their business, they have not attended 
to the business of the country as much as they ought to have done. It is a 
complaint which Lord Carmichael also made. in the House of Lords when, 
thi:; Government of India Act was passed there. This is ~ e shrewd way 
in which he· puts it: 

.. I have always found as a Governor that. a great deal of help could be given by 
non·official Europeans. They do not takf' much illt-erest in politics. Many of them are 
Scotsmen and I am a Scotsman, and I quite sympathise with them. They were attend-
ing to thf'ir own business, but I often felt that if onlv thev would help me to attend' 
to mine a little more than  they did. it wonld help mattf'rs ·on." 

May I ask Sir, Qampbell Rhodes and his countrymen in Calcutta to t ~ 

that view of the question? You have hitherto neglected your duty by the. 
people of this land. You ought t.o have given a better education, a more 
pract.ical education. You should have joined with the people of this coun-
try in improving the administration of this country, bull instead 
of ull that, you have been attending only to your own business interests; 
YOU did not attend to the interests of the countrY. Th9.t is the trouble. 
i: do not appeal to the European communit.y in ~ e way that my o o r~ 
able friend Sir Malcolm Hailey sought to do the other day while speaking" 
I believe, at Cawnpore or some other place. Sir, I do not want the Euro-
pean community to organize themselves against Indians. I want them to 
organize with us .  .  .  .  .  . 

The Honourable Sir Malcolm Halley: Sir, have I ever ~ ere in 
my dreams suggested such a thing? . 

,Diwail B&hadur T. lI.angachariar: I am glad to hear his correction, Sir •. 
but that is how I interpreted his Cawnpore speech. I am glad to be cor-
rected. 

The l!oD.o1ll'&ble Sir JIalcollD HaUe,: You are not a good interPreter . 
• 
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DlWaD BabaUr T. Bangacbariar: 1 QU1 fery sorry for it; but I am glad 
to have the Honourable Member's correction. Sir, I want the European 
.community to join hands with the Indians in all matters affecting the 
.country. . Surely, the members of the European community cannot be 
blind to the state of things prevailing now, to the state of turmoil, to the. 
state of unrest, to the state of distrust, to the state of no 
.confidence which the people show towards the Government of 
this country. Are· they willing to let it go at that? Is it 
really in their true interests to let these things continue as 
they are? Have the consent and co-operation of the people. It is true 
you are now in a position to override the wishes of the people. You may 
-do so. y'ou have got physical force. Probably you can all combine and 
put down any disorder. I quite admit that. But is that the right course 
to adopt? Now give up such ideas. I want the co-operation of the Euro· 
pean community. I am not one of those who would ignore or discard 
their co-operation. It is impossible to get on without the co-operation of 
Europeans in a matter like this. I know that the Muhammadan com-
munity as a whole in the JIUld would not tolerate the opinion given expres· 
sion to in this House by my Honourable friend Maulvi Abul Kasem. If 
he had to answer an electorate, he would not have said what ·he has . said 
here. We know he had sought the suffrages of his fellow countrymen, 
but he could not get their votes, and I do not wonder that he did not get 
their votes. Therefore, Sir, these difficulties should not be exaggerated. 
They should not be considered as insurmountable. 

Sir, as I said, I was a hopeful pessimist to-day, because 
the Government .of India said only last year that they would 
not budge an inch, they would not move an inch, but to-day 
I find that the Honourable the Home ~ em er is willing to 
institute a departmental inquiry with the help of the Local C-overnmetlts 
in order to see if there are Qny defects in the working of the Act, in order 
to find them out and place them before Parliament, Qnd then have 
the opinion taken of the counilry. May I ask him, Sir, is there really any 
use in consulting the Local Governments on a matter like this without 
-.consulting the people of the country, without a formal inquiry? I 
do not want to ignore the opinions of the Local Governments, but may I 
remind my Honourable friend the Home Member what views Madras 
held in 1919 when these Reforms were sought to be introduced, and what 
views the Madras Government now hold about the further progress? It 
:.all depends upon the personnel of the head of the Province. Then, Sir, 
Lord Pentland and "his Government including Mr. Todhunter-I think he 
was then Chief Secretary-they wrote despatch after despatch saying 'this 
is a most objectionable measure, those reforms should not be granted' and 
so on. But, Sir, if you consult the Madras Government to-day with the 
same Mr. Todhunter, now Sir Charles Todhunter, as Finance Member 
there, I should like to know what they have to say. I should like to look 
into that report which they have made to the Government of India or 
rather to His Excellency the Viceroy on the working of the Reforms. It 
is an open secret in Madras that Madras advocates a very much further 
advance, full responsible -Government for the Province. Sir, these opinions 
-come and go, I mean there are always false prophets of evil, and I am glad 
they always turn out to be false. There have been prophecies of evil when-
evar :-eform was put forward here. There have been people who cried 
down, who discouraged, who threatened, and who warned the Government 
of India not to take a certain course of action, not to do a certain thing, 
but the Government of India always turned out to be right. Therefore, 
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Sir. these prophets of evil ~  be ignored. Let us have hope, let us 
have faith in ourselves. There is no problem which you and I cannot 
solve. Let us sit at it. There is a serious problem now facing the country. 
The very fact that we recognise difficulties shows that we are able to 
.grapple with those difficulties. -'fh'erefore. it is unnecessary for me to pursue 
the matter further. and I sincerelv trust that the Government of India will 
not ignore this demand of the ~tio  The demand of the nation, I do 
'not say. is concrete in all the essentials which we have put forward. but 
the demand of the nation is there. that this Act should be revised. -for 
what?-for ensuring full responsible government. not-to-IIlIIIrrow, not 
lIext year. but to ensure it. Let us have the Act so framed that full res-
pons)ble government inside the country will be established, and so far as 
the provinces are concerned, there can be no real difficulty at all, and as 
regards the Central Govemment.as I have already said, there should be no 
real difficulty whatever. 

Sir, then the Honourable the Home Member asked what \\-ill the Princes 
:say to this? I have already quoted tl\e opinion of one of the eminent 
Princes, one of the noblest of noble rulers. the Maharaja of Alwar, who only 
recently in the Imperial Conference said • Give them responsible govern-
ment '. May I give the answer of another great ruler who is oonsiJered to 
be a ,e-actionary ruler. His Exalted Highness the Nizam of Hyderabad? 
What does he say. Sir? In that letter recently published asking for the 
rendition of the Berars to him. what does he say? He says that he will 
.give the people of Berar the full right to determine their own affairs 

Dr, H. S. Gaur (Central Provinces Hindi Divisions: Non-Muhammadan): 
Why has he not done it in his own State? Let him give it to Hyderabad 
first. 

Diwan ·B&haclur T. Ban,achar1ar: That is another question. If you 
want to ask the opinion of the rulers, I have no objeotion whatever to 
their opinions being taken in this matter. Their opinions are valuable, 
I do not want to ignore them at all. But what is the meaning of merely 
saying' What will the Princes say, what will commerce say. and what will 
minorities say?' Yes, they say that, but we are here to judge on what they 
'8&y. I ask in my proposition that a Royal Commission should come out in 
-order to judge those questions. Therefore, I am not ignoring these difficul-
ties. I did not want to go into details. My Honourable friend. Sir Henry 
Stanyon. complained that we have not got a cut and dried scheme before us. 
If we present such a scheme, I am sure my Honourable friend, Sir Henry 
St8nyon. will be the first to pick holes in it. This is not the place to have 
a cut and dried scheme. We want a Committee, we want a Conference 
in order to chalk out a cut and dried scheme. I do not pretend that a cut 
and dried scheme is so easy of manufacture. I confess my incapacity to do 
it myself, and I shall want the assistance of my H.Jnourable friend. Sir 
Henry Stanyon. and others like him in the matter. 

Sir. then coming to the Civil Services in this oountry, they always labour 
under s delusion that they alone know the masses and not we. the peopl€, 
-of the land. That delusion must disappear. The -masses think with us, 
although they may nOli be able to express themselves with us. We move 
with the masses much more than the Treasury Bench have occasion to do. 
, There is no mistake in that matter. 

Sir, this advanoe must be 8 definite advance which I want. 
The next step must be a substantial step and that is why I 
have indicated in the Resolution that there should be fuB provincial 

, 
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autonomy; not autonomy for the burell,ucrat, as somebody would have it, 
but autonomy for the responsible, that is the Executive being responsible 
to the Legislature there. And my Honoural>le friend, Sir Malcolm Hailey. 
also referred tio,¥1Y Resolution and, as I have stated already, he read into it a 
lot of things which I had not meant to put into it, and on a careful reading 
he will be· satisfied that my Resolution does not ask for the immediate estab .. 
lishmeni of responsible government to-morrow. I ask that immediate steps 
should be jaken by the Government of India in order to ensure it. Sir, my 
Honouarble friend quoted from the speeches of various gentlemen who 
appeared before the Joint. Committee in England. The Joint Committee 
itself told Mr. Patel at the outset: "Now we have to proceed on the assump-
tio. that the Announcement made in the 1917 Declaration must be taken 
as the starting point. You should not go beyond it. Now what are your 
proposals on that basis?" It is on that basis that the inquiry was conducted 
by the Joint Committee and therefore it is no use quoting Mr. Jinnah or 
Mr. Patel or other people with re ere ~ to that D?-atter. That is why we-
complain against the Act. The Act has reproduced certain things which 
were contained in the Announcement and that is whv the Act should be 
revised. Now, if really it is the intention of Government that India. should 
have full responsible government, let them set to work in earnest to give it 
to us-not merely pretend to give it to us. We consider this Government 
of India Act a pretext for that purpose. 'fhat is why we want the Govern-
ment of India Act to be revised at an ea,rly date. Sir, I will not tire the 
House. -

As regards the amendment of my friend, Mr. Bipin Chandra Pal, and 
that of my friend, Pandit Motilal Nehru, they only relate to the procedure 
to be adopted. I lelltve in my Resolution the steps to be taken for the 
Government of India to decide and have suggested in brackets a Royal 
Commission, if necessary, because I do not care what method is adopted. 
So long as it is an open II).ethod in which the people of the country, the 
intelligentsia, of the country and the representative people of the country, 
will have a voice, will have a seat on that Committee in an open inquiry-
call it a Committee, a Convention or a Royal Commission, it is a matter of 
indifference to me. But I do wa,nt an open inquiry witlt a set purpose, 
namely, to ensure responsible government. These are the two cardinal 
points in my Resolution, and therefore I do not propose to deal with the 
amendments proposed by my Honourable friend, Mr. Bipin Cha,ndra Pal, 
at length. I do not think his amendment has the acceptance of the House. 
But I :find Pandjt Motilal Nehru's amendment has the general acceptance 
of the House, and, if it j" thp general wish of the House that that amend-
ment ~o  be carried, I will not stand in its way and I shall be glad to 
accept It myself. 

The Honourable Sir Xalcolm Hailey (Home Member) :  I remember 
reading somewliere of a practical philosopher who said that .. of aU earthl v 
pleasures, even of the pleasure of sitting, there cometh satiety at the hu;t ,;. 
I suppose there cometh also satiety· of speaking, and I see that the House 
is anxious to proceed with its vote, but, loath as I am to defer it, I must 
endeavour to guide its decision into some clear issue. For, as I said when 
I first addressed myself to this motion, it was inevitable that a discussion of 
this nalure 'should be the focus of many cross currents of thought. That 
anticipation has been fully justified. We have just listened to 
Mr. Rangacharia,r; but even now I doubt if anyone here has formed a clear-
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impression whether he e ire~ to see the new fundamental law of the 
constitution of India settled by a, Commission of Parliament or by a self-
ordained round table conference. There are here those who perhaps would 
desire to see some advance within the Act; but both the Resolution and 
the amendment altogether transcend that ambition. There are those who 
would desire to see o~e wide advance involving general amendment of 
the Act itself, whether that amendment is to be determined by a Committee 
appointed by the Assembly or by a Royal Commission. But again, neither 
the Resolution nor the amendment is confined to mere advance; each has & 
definite objective far beyond this. It would have been a great gain if we 
could have present,ld Inilia and the United Kingdom with a, clear vote on a 
clear issue, and if :we ·could have made certain that a vote on the Resolution 
only embraced those who were definitely in favour of tha.t explicit issue. 
It is this feeling which prompts me once more to remind the House of what. 
it really has before it. For me from the first there never has been any 
issue but one, namely, whether Iriilia can now claim that a state of things 
has arisen in which immediate self.government is feasible and desirable. 
I admit that there is something that I might describe as & subsidiary 'pro-
position, namely, whether, if, immediate self-government is to be attained. 
the new fundamental law of the constitution IS. to be -laid dowD. by a Parlia-
mentary Commission, or by a round table conference. It might at first 
appear that that was a mere matter of procedure or machinery. That is 
not so. There is a vital difference. The fonner method retains not only 
the power of investigation, but the power of decision in the hands of ParHa· 
ment to which we on our side claim that it belongs and must belong. The 
latter assumes that it remains entirely with the Indian people themselves, 
and such representatives as they may approve of, Aither through our electoral 
system or ~ t i e that system, to establish a national constitution. 
Now I pa,use for a moment here, becaUAe I have been told more than 

once that in claiming that this is the real it\sue I was wrong, that there was 
no demand for immediate self.government, that I was fighting a bogey that 
I had myself created. I ha.ve Mr. Jinnah's assurance that I am wrong. 
It is possible that Mr. Jinnah himself, though for some reason he seems to 
sympathise With those idealists who do ask for immediate self-government, 
does not ask for it himself. But, Sir, since when has Mr. Jinnah .been 
the custodian of the conscience of the Swaraj party? 

Mr. II . .A. .JiDDah (Bombay City: MuhammOOan Urb8.n): I did not say 
that. I said that the amendment of Pandit MotilaI Nehru, worded as it 
ill, does not ask for the establishment of immediate fun responsible govern-
ment-it requires that immediate steps should be taken. 

The Honourable Sir lIalcolm Halley: I shall deal with that amendment 
in detail; indeed, I was about to do so. I ackno\1l·Jedge the moderation 
with which Pandit Motilal Nehru explained his case. He said, of course. 
that the Government of India Act ~  an evil thing; but on the other hand, 
he did not ask for self-government" delivered imre.ediately in a bundle ". 
That is true. I admit again that, though he said thai; India must decide 
her own constitution for herself and that she could not admit that the 
Imperial Parliament hOO any ri~ t to decide it for her, yet he nevertheless 
indicated that it might be possible that the body assembled to decide on 
the form of that constitution might perhaps decide that fuJI self-government 
shou:Id be introduced by gradual stages. I admit all that. But, Sir, that is 
not enough for us. We wa.nt more than this. We ought to be told de-
:finitely whether the demand for immediate self-government has been given 

I • 
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up, and I look not only to the. :floor of this House but. e ~ D  it. ~ ~  
that if the Swaraj Party has gIVen up the demand which It made lD .ltS 
maDifesto of October last, then they s'hould tell us so clearly and now. 
If we have to face the consequences-of refusing its demand, and if we 
are told that the consequences of that refusal would be grave, ~ot  for 0W:-
selves and, India, then we should at least 'know clearly and wIthout ambl-
£uity what. that demand is. 

I go further. I say that, if the Swaraj Party has not given up that de-
mand then they should not claim under the cover of this Resolution, tp~ 

,otes 'of those who have never accepted and never ·would accept their 
I"lanifesto of October last.. I can quite understand that the Honourable 
::-'andit appreciates the need for moderation in statement; I can understand 
that a cautious thinker such as he is, does not desire to go back and plough 
The barren furrows of Bardoli. But, he does not stand alone. \Vhat of 
Mr. Patel? I must plead guilty perhaps to irritating Mr. Patel into the 
.... ·onfession that he would prefer after all to retain the presence of British 
. tIoops in this country. The confession must have been a little humiliating 
after he had made a speech, which I read out to him, st-ating that he 
intended to remove e,;ery vestige of British administration within a year. 

, 

Xr. V. I. Patel (Bombay City: Non-Muhammadan Urban): May I ask 
.t;. question, Sir? Will the Honourable ihe Home Member kindly say whether 
he has compared the speech which he has got and which he has just 
read out with the' vernacular report of that speech, and whether it was 
J. ublished in any Anglo-Indian paper or in any other paper? He has not 
st.ated in what paper the speech appeared. Perhaps he referred to the 
., Bombay Chronicle". I do not remember. 

The Hcmomble Sir Malco'Jm Hailey: I stated at the time to ~ r  Patel 
that ~ e e t~ ct came from the:'Bombay Chronicle." He suggested to me 
'that It was Invented by my Department. My Department may have many 
fault-s, but it does not produce the" Bombay Chronicle ". 

Mr. V. I. Patel: Will the Honourable Member kindly give the t~ of 
the issue' of the " Bombay Chronicle "? 

The Honourable Sir Malcolm Halley: The 26th Januar.v, 1921; the 
:House will see that Mr. Patel is already' three years behind date. 

Mr. V. I. Patel: That is not an answer to my question. The Honour-
-able Member has not stated whether he has compared it with the verna-
<lular report-the report of the speech in the vernacular language in which 
it was delivered. 

The Honourable Sir Malcolm Hailey: Do you really wish me to proceed 
beyond the " Bombay Chronicle "? Is that riot sufficient authority? 

JIr.V. 1. Patel: That; is no answer. 

The 'HOnourable Sir Jlalcolm 'Hauey: If Mr. Patel·desires to deny that 
he ever bad any such intention, I will on}y be too glad to accept it. 

Mr. V. I. Patel: Have I not? 

The ~o r e ir ~~ Hailey: Very well, he now denies that he 
had a!ly .Intentlon of- ett~  l"!d or us. But nevertheless I must invite 
.:&ttentlon to what he sa.J.d In this o~e  regarding his aspirations in ~ r  
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io Dominion self-government. That, I think, he will not deny, .• d.l ask 
the House if my description of wha.t he said the other day is not correct. 
] sum it up thus: Dominion seli-governinent,immediate, complete,: un-
<conkolled, self-ordained. I see that he does not deny that. If t ti ~ 
the case, then, to use 'he historic ex;pression of Mr. RangacJtariar's ""hell', 
he reproveliu8 for not getting to work quickly enough to 8hoot down t ~  

Moplahs, let us have no shilly-shallying or dilly-dallying about the matter; . 
If you have given up the demand for immediate self-government, 88, I .... ve 
said befort), say so. and we shall know· where we stand. If not, we must 
'assume, and the British Government must assume, that the bulk of the, 
Swamj Party in this House arid outside this H01Hle still stands for their 
manifesto of October last. 

Pandit JloWalllebru (Cities of the United Provinces: Non-Muhammadan 
Urban): May I make a personal explanation? The Swaraj Party still 
stands and will alwavs stand for what it said in that manifesto. 1 do not 
admit that that manifesto is in anv way inconsistent with the amendment 
which I have proposed to the Res'olution of my friend Mr. Rangachariar. 
But whatever the Swaraj Party may say outside, and wha.tever it.s future 
intentions may be, after this Government has given its decision, with reglU'd 
to its own' course of conduct, tha.t is entirely beside the question. The 
-cnly issue now before the House is whether this Resolution or the amend-
ment which I have put before the House commends its"elf to it or not, not 
what .the Swaraj Party may do or what it may feel. 

The Honourable Sir JIale,olm Hailey: Then am I to take it that the 
Swaraj Party does not stand behind the amendment? Is that the position? 

Pandit KoWal lIelml: It does stand certainly., 

The Honourable Sir Jlalcolm Hailey: If you stand both by the amend-
ment and the manifesto, read what the manifesto says: 
.. The Party considers it an abuse of the su.ffrage of an Indian electorate on the 

part of its representatives to engage in su.ch questions as the re-adjustment of the 
powers and duties of the Secretary of State, the Government of India and the Pr0-
vincial Governments, and varwus other officials." 

Pandit KoWal .ehru: I have repeated the same statement in my speech, 
if the Honourable Member will remember. 

The Honourable Sir Malcolm HaDey: Then what becomes of the whole 
. structure of our constitution? Obviously there is nothing but immediate 
lIelf-government. left. I maintain that this is what the Honourable Member 
s!1d his friends are claiming. 

Pandlt KotUal Nehru: Call it what you i ~re po e government or 
.self-government. ' 

. The Honourable Sir JIalcolm Halley:. Let me see how his demand is 
interpreted by his own organ: 
.. Our aim is to destroy the reform scheme as a whole. We must steer clear 01, 

the fatal temptation of accepting a compromise as the priR of victory." 

My friends in the Moderate and Independent Benches opp06ite will now 
know exactly to what they are giving their votes. Let me take the Madras 
organ: ' ' 

II Our programiDe i. one of. self-orianisat.ion leading to the creation of • aiblation 
rendering any semblance of qonstitutlonalgovflr11ment, by British authoritiea im ~ 
,.illie ia this co_try. II '., 

G 2 
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[Sir Malcolm Hailey.] 
Again, my Liberal friends oppo it~  ~o are sentimentally t~ e  too. 

the proposal of the Honourable Pandlt, wIll know what exactly It meap-ll. 
As I say I will take .a declaration from Mr. Jinnah that he does not mean· 
an im i~ te demand for self-government. But, I require greater certi--
tude than that, if I am to accept the amendment at its face value. 

111'. )[. A.. liDnah: I have made no declaration, Sir. I do not wish to be· 
misrepresented. I have made no declaration. All I say is that .!.he ~r  
of Pandit Motilal Nehru's amendment are clear. It asks for Immediate-
steps and not the immediate establishment of full re po i ~e government .. 

The Honourable Sir JIalcolm. Hadley: My case remains the same. He-
told me that I was fighting a bogey. I say, it is not a bogey. I say that-
we have had it from Mr. Patel himself and we have had it in a concealed_. 
form from Pandit Motilal Nehru. 

PaDdit )[ot.ilal Bwu: I did not say that at all. I want to make it 
olear that the position of the Swaraj Party outside this Assembly has-
nothing whatever to do with the amendment which is now before the Honse. 
The Swamj l)arty stands for what it has always stood, and I do hope and. 
trust that it will continue to stand for it. But this, as I pointed out in 
my speech, is an amendment considerably toned down to meet the wishes--
of friends who were not prepared to go as far as the Swamj Party. The-
amendment is before the House and it is for the House to give its opinion 
upon the amendment. 

111'. B. )[. Dumasi& (Bombay City: Non-Muhammadan Urban): Will. 
the Swaraj Party outside the Councils also come to the round table con-
ference? 

Pandit )[otilal Bebru: That we shall see. 

The Honourable Sir lIalcolm BaileJ: What it really comes to is this,. 
that the Swaraj Party has inscribed on its banner exactly the same motto-
as it bore in October last; but for the moment that banner has been con-· 
veniently furled, in order that the sight of that motto might not shock the 
nerves and possibly alienate the votes of their somewhat weaker brethren. 
in this House. If that is the case, it is only right that those 1 have, with 
no sense of disrespect, described &s their weaker brethren should know 
exactly what are the intentions of that party. (Several Honourable Mem--
berB stood up.) I do not wish to usurp your thunders, Sir, but might I.-_ 
with your permission, quote what the Speaker of the House of Commons 
said recently that listening is as much one of the functions of a member' 
of a representative assembly as Slpe&king. 

Pandit Kadan Kohan JIalavtya: I wish to have one point made very· 
clear. Is the Honourable Member replying to the debate on the amend-
ment as it has been put before this House, which amendment is not an-
amendment put forward by the Swaraj Party but by the Nationalist Party 
which consists of over 75 Members of this House. If so, is he right in· 
dealing in his reply with speeches which were made outside this Bouse 
with ideas which might be entertained by some people outside this House 7'· 
T want the Honourable Member to reply in his speech on the amendment 
which is before the House and w¥ch asks for only one thing, namely, that 
steps be taken by way of convenmg a conference to consider haw the Act 
of 1919 shoulc! 'he revised in order that full self-government should be-, 
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..established in this countrv. 1s to the date when it will be establishe"d 
llothing is stated in the amendment. The conference might recommend its 
.(>I.tablishment within twelve months, to the satisfaction of us, IndilltIlS, or it 
might recommend its esta.blishment after three years. That is a matter 
left for consideration by the conference. I ask the ~o o r e Member 
to deal with the matter which is before the House and not evade it by 
.quoting speeches which were not delivered in this JUJuse. 

The Honourable Sir Kalcolm Hailey: If the Honourable Member wishes 
to circumscribe me in the scope of my arguments, may I ask him a question 
in reply? Has not Mr. Patel made his speech here in this House? 

Pandit IIadan Kohan Kalavtya: You de&lt with it and nobody objected 
to it. 

JIr. V.I. Patel: I shall urge the same view before the round table con-
ference as I urged here. I stand by my statement. 

The  Honourable Sir Kalcolm Hailey: But according to him, and I 
understand now, according to l>andit Motilal Nehru also, the Resolution 
.means this that you ought to have immediate self-government. Am I 
travelling outside? The real meaning of the Resolution is obvious; and some 
..of its most prominent supporters admit that I have correctly interpreted its 
meaning. We have before us a grave, nay a vital issue. It is essential that 
·every interest in this country, and that the Parliament of Great Britain 
. should know the exact issue which we have' before us. 

Pandit JIadan Kohan Kalaviya: For that you should look to the 
me me t~ 

Pandit. Kot.Ual Kehru: And at the speeches here, not outside. 

The Honourable Sir JIalcolm Bailey: The Honourable Pmdit cannot 
-escape from the real implications of this Resolution in that manner. (Pandit 
Madan  Mohan Malaviya: .. I do not want to. ") I say it h8lil been argued 
not once, nor twice, but again nnd again on the floor of this House that 
there must be no delay in lVanting immediate self-government; I say that 
.the whole trend of the speeches of those who sit with him and who have 
·spoken for him is that India is ready at once for complete self-government 
.·and that it must be granted. 

Pandlt. JIa4aD Kohan Kalaviya! The Honourable the Home Member 
,is entirely wrong in representing me and my friends like that. We clearly 
Raid, that India is prepared for full responsible government if it is introducE:>d 
to-day, and I repeat it, but we have also urged that a conference should be 
-(lonvened in order to consider what the next st'ep should be. It has been 
indicated by more than one Member that many of us are pre-
pared to rl!!cognise that 'foreign relations, inclading war and peace 
and the administration of the army, should be kE:>pt out of the con-
trol of the Leltislature for the present. I do not see why my Honour-
'able friend should harp upon our claiming the immediate establishment of 
full self-government. When we said that immediate responsible 
government sh6uld be established, we made all those reservations to which 
I ·have. refel'red to be considered by a conference. Why cannot my o o r~ 

-able fnend say whetber Government are prepared to meet us at a conferenee 
-to discuss' these points? 

j 
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" '!'he Honourable Sir Malcolm HaUey: '1 cease my attempt to make the 
matter clear; I must leave it in that curious state of doubt; one Member of 
the party says very clearly one thing and the ot~er Members who ~ ve 
subscribed to the amendment say very clearly that It means another thlDg. 
(Diwan BahaduT T. RangachaTiaT: .. But. the words are there ".) I can 
only warn those who vote on the matter to be clear in their minds what 
they are voting for, • 

Now, I will take the amendment more closely, and the kind of arguments 
on which it has been supported. They are of two classes. I must treat 
them very hurriedly.- There is the c ~ 0.£ argument which :was intended 
entirelv to detract attention from the malD Issue. I am not gOlDg to answer 
the invectives-perhaps if I might be allowed to describe them, the some-
what juvenile form of invectives-against· the whole c~ r e of oul' ~ i i
tration in" India such as we heard from one of the PunJab representatIves. 

JI:r. Ohaman La! (West Punjab: Non-Muhammadan): I rise to a point 
of order. Is the Honourable Member justified in using that expression? 

Xl. PresideDt: which expression is the Honourable Member referring 
to? 

JI:r. Ohaman La!: ' I ask you, Sir, is it not derogatory to the dignity of 
'this Assemblv that the Honourable Member should take advantage of his 
old age .. .-. ' 

JI:r, President: If the Honourable Member pursues that 'line much 
further, I shall have to ask him to withdraw the implication in that phrase 
which he has med. ' 

JI:r, Chaman Lal: If the Honourable the Home Member is prepared 
to withdraw his, I am prepared to withdraw mine. 

The Hoiaourable Sir Valcolm JIailaJ: So far from withdrawing it I will' 
justify it; the attack was exactly of the class of invective which one would 
'expect in a college essay. I did not refer to the Honourable Member's 
age :  I am quite unaware of what age he is. I will only say that the 
attack was v~e in the sel\88 I have mentioned. Nor will I go at any 
length into the curious arguments drawn from ·history of India in the past. 
It seems to me an insufficient argument that, because there was a great 
period o~ Indian history and a great culture in the past, therefore that in 
itself proves that India is to-day ready for Dominion self-government. I 
should be the last to depreciate-the great past of India, far from it; I 
iJhould be the last to depreciate the many real virtues of the great masses· 
that make up the Indian popul,stion to-day. 

P&Ddit IIadan Kohan Malavly.: Sir. I am surprised that the Honour-
able the Home Member should interpret my argument in the wav he does. 
I referred to the put of India to show that we were a people who have had 
a civilisation, that that civilisation continued to the day that we were-
talking on and that therefore we were not to be treated as a primitive 
people who should be taken stage by stage in the art of self-government. 

. The Honourable. Sir IIalcolm Halley: I did not suggest nor did I say 
that the people, of India were a primitive people; but I fail to see once more 
how the existence of a past. great in historY. a pastwhioh bas not been 
continuous but gravely interrupted on more than one occasion by 'long:-
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periods of chaos, can itself arglle the readiness of India for DomWon self-
government to-day. It would have been better history and far more just, 
nay, far more honest, if the Honourable Member had painted the picture 
of what India was immediately before we came to this country and eon-
fessed to the great improvement of material conditions, the great growth 
of order and justice, the higher social standards and the sense of nation-
hood which we, working in co o~er tio  with Indians, have secured for this 
country. (A Voice: •• And also the great exploitation which has gone 
on. ") (There were also' other intenuptions ,£rom all sides of the House.) 

JIr. President: I must ask the Honourable Members to allow the 
Honourable the Home 11cmber to proceed. The Honourable the Home 
Member is perfectly capable of protecting himself from ordinary interrup-
tion but not against these organised volleys. ~ 

The Honourable Sir llalcolm Hailey: I say that these were argwnents 
simply intended to detract attention from the main issue before us. Nor 
was there wanting a pll·ntiful supply of suggestions intended to create pre-
judice against our case. Hemember that all that we did was to state that 
there were problems which needed solution ~ ore India was ready for self-
governmen t; problems of great gravity, but not in themselves insunnount-
able, yet such as required time for their solution. I made a reference, but 
an incidental one, to the Services. It was suggested by Sir Purshotamdas. 
Tbakurdas that I had laid it down as a condition that the opinion of the 
Services must be taken on tbis change. Not so; all I said was that t er~  

were man.y, both Europeans and Indians, who would be entering those 
Services in the future und it WIlS necessary that they should bt' in a position 
to know our decision. It was part of my appeal that we should get a 
clear decisibn on a clear issue; no more than that. Once again, I referred 
to 'the fact that large numbers of capitalists had placed their interesb in this 
eountry and they were daily increasing their commitments. I said it was 
only fair to let them know if we contemplated an early change. That has 
been misrepresented as a statement that I considered European capital to-
be in danger in this COll!ltry. That is not the case. 

Sir PlUBhotamdaa Thakardu (Indian Merchants' Chamber: Indian Com-
merce): Wnen the Honourable Member interrupted me at the time I was. 
making my speech, I pointed out ... 

. Mr. Pr8lldeDt: The Honourable Member should not interrupt when 
the Honourable the Home Member did not refer to him by name. 

Sir Purahotamdas '1'hakurdaa: I am very sorry, .he did, and that is why 
I rise to justify myself. . 

The Honourable 811 Malcolm BaIley: Sir Purshotamdas Tbakwdas to 
whom I explained what I said assured us very h.dsomelv that he under-
.tood. the ~tio  entirely. It was Mr. Duraisw8ml Aiyangar to whom 
I was referrmg. 

Sir ParIhotamdu 'l'hakurdas: May I take it that vou withdraw all 
that you said about me previously? •. 

fte BOIlO'iar&ble Sir JIalcolm Ed,,: Not what I said in ;your, cWection 
All regards the Services. 
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Sir Purshot.amdas Thakurdas: I th!ijught you also referred to 
European capital in that connection. 

Kr. O. Duraiswaml Aiyangar (Madras ceded districts and Chittoor: 
Non-Muhammadan Rural): I accepted your correction and proceeded. 

The  Honourable Sir JIalcolm Hailey: Mr. Duraiswami Aiyangar, when 
he proceeded, asked whether European capital in Indio. will be in any 
more danger under 0. new Indian Government than Indian ca.pital was in 
India to-day under the present Government. Since he has raised that 
question, and since reference has been ~ e ~ it since, I would ~ him if 
he attended the Gaya Congress. If he dId, wIll he recall a ResolutIon there 
which called for repudiation of Indio. 's debts? 

Kr. V.I. Patel: Fature debts. 

The  Honourable Sir .&lcolm Hailey: I was also referring to future 
debts. I thoroughly agree with Pandit Motilal Nehru that this Resolution 
wall an action equal to the worst committed by the Soviet. My astonish· 
ment is that after the Congress had passed such a Resolution, any honest 
man should still belong to it. Now these are only by the way. 

Diwan Bahadur T. B.angachariar: Quite out of the way. 

The Honourable Sir .&lcolm Hailey: Then they should never have 
been levelled against us. But 0. more serious imputation was brought in 
connection with our reference to the question of minority interests; we were 
once again accused of fostering and fomenting these differences. It has 
actually been suggested that communal differences between Hindus and 
Muhammadans would not have taken their present form unless it had 
been for the suggestisn of 0. previous Member of Government that Muham· 
madans should claim communal representation. I believe that story to be 
entirely mythical; just as I believe the general accusation against Govern-
ment to be entirely without foundation. I should be prepared on a future 
occasion to justify the whole action of Government in this connection; I have 
no time now; and would merely refer those who bro.:ught that charge against 
us to the speech of the President of the Cocanada Congress. He elaborately 
analysed the whole cause of these differences, and, so far from charging 
Government with having fomented them, he claimed 0. victory over Govern-
ment in securing separate communal representation; he said in fact that 
the Lucknow pact •• forced the hands of the bureaucracy ". I regret in 
particular that the charge, that we have been concerned in fomenting these 
disturbances should come from Pandit Madan Mohan Malaviva. I dis-
like personalities; I desire to make no personal attack on him, but I would 
remind him in justice to ourselves tbat the charge should not have come 
from him. I reminded the House that in the speech he delivered in 1909 
he inveighed very bitterly against the rights which it was proposed to give 
Muhammadan communities. He repeated that in 1911 in the Imperial 
Legislative Council, where he was rebuked by Mr. Gokhale for taking nn 
unduly sectional view. He did his best to upset what was known as the 
Jehangirabad settlement in the United Provinces; and he latelv issued from 
his University of Benares a statement to the Hindu Mahasabha accusing 
the Muhammadans of violence of an aggravated nature, and suggesting to 
the Hindus that they. should organise a party of physical force to protect 
themselves. Those facts are published and incontrovertible and I sav that 
it is unfortunate that an accusation against us of this kind should"come 
from Pandit Madan Mohan Malaviya. 
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Pandlt IIadan JIohaD JIal,viya: It is extremely necessary that I should 
-deal 8eriatim with the points which have been mentioned by the Home 
.\<Iember. The House will remember that he quoted from a p~  of mine 
·"delivered in 1909 as President of the Indian National Congress at Lahore. 
I there deplored that my Muhammadan countrymen had raised the ques-
tion of'tioDUnunal differences. When my friend gave me the date of that 
speech, I at once told him that it was a predecessor of his in the Govern-
.1I1ent of India, a Home Member of the Government, who invited some 
Muhammadan gentlemen to wait in deputation upon the Government of 
lr>dia and ask for communal representation. I challenge the Honourable 
Member to deny that fact. That is a fact which is absolutely undeniable. 
"That is my first reply to him. Again he mentioned that I raised some 
j.rotest in 1911. As he has not had the fairness to quote exactly what I 
said, I do not propose to take any notice of it further. He then says 
tLat I opposed the J ehangirabad amendment. The Honourable Member 
has not told the' House the history of the Jehangirabad amendment and 
~ t it went beyond the terms which had been arrived at Lucknow. He 
-has also not told the House the history of the agitation. Is it fair of 
~m to accuse me in that connection when he has not placed the facts 
of the case fully before the House? Lastlv, he said that I recently 
"issued from the Hindu University two circulais asking Hindus to organis"e 
J.hysical force parties to fight Muhammadans. I did not issue them from 
"the Hindu University. It was at the Hindu Mahasabha of which I was 
!he President, that i made a speech, which was published in the papers 
in which I appealed to the Hindus to organise themselves for Seva Samiti 
,,'ork, for social service and work with their Muhammadan brethren and 
members of their communities in all matters of a national character, for 
instance, as Citizen guards. That is the speech I made. I am sorry and 
"tilrpriSed that the Home Member should forget the dignity of his position 
-f.nd make accusations against me, which are baseless. 

The Honourable Sir JIalcolm HaD.,: There is by my side a. member 
"of the deputation which attended in regard to the question of separate 
Muslim representation. He can vouchsafe for the fact that no predecessor 
of mine ever suggested the formation of that deputation. 

~t  

Pandlt IIad&D Jlohan JIala'fiya: I am prepared to prove it up to the hilt 
that two leading Muhammadans refused to join the deputation. 

6. •••. I am prepared to prove it up to the hilt. Let anybody deny 

The Honourable Sir Jl&lcolm Halley: Then perhaps my friend, Sir 
Muhammad Shafi, and PRndit Malaviva will settle this matter between 
them. I myself have never seen any p"roof of the action said to have been . 
taken by one of my predecessors, and I say moreover that it is ridiculous 
to suppose that the whole Mussalman world of India could have· been 
ngitated to its depths by a single Iluggestion, not a public, ·but privat.e imd 
"informal, suggestion of a.fonner Home Member. I did not know we had 
such authority. As for calling upon Hindus to unite in social effort, 
rerhaps the Honourable Member will allow me to read this from a speech 
of his: 

.. If Hindus want to protect the honour of their women and temples, they must 
.create a similar force and see that it followed every Hindu wherever he went." 

Pinelli .. daD Kohan JIalavtJa: WiD the Honourable Member read 
-·what hilI pr~ e  that? Will he tell this House that I spoke of the 

> 
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[Pandit. Madan Mohan Malaviya.] 

conduct of certain ruffianly elements of the population and that 1 said 
That, whete they find ruffians coming to attack respectable, harmless. 
citizens, there Hindus should be prepared to defend themselves. I will 
repeat it now. My friend would be ashamed if an Englishman would not 
t-tand up to defend his hearth and home and exercise the right' of self-
defence. I called upon Hindus to exercise the same right of self-defence, 
but I told Hindus in the same speech that they ~  work together 
~it  the Muhammadans in all matters relating to the welfare of the 
J-eople, and should organise themselves as citizen guards .. Let him read 
the speech I gave at Lahore after the Multan tragedy. 

The Honourable Sir JI&lcolm. llaUey: The House can form its own 
judgment from what I have read. Now, Sir. as to the method which this 
runendment proposes for solving the problems suggested. As I have sllid 
before, it is not really merely a question of procedure, it is a question of 
nrinciple. In other words, the· amendment contains the assertion of a 
J.rinciple that India has the right to make its' own fundamental laws 
,dthout reference to the British Parliament. In other words, the British 
?arliament is only called upon to ratify them .  .  .  . 

JIr. A. :B.a.ngaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Not without reference. 

The HOD01U'&ble Sir JI&lcolm Hailey: It is only called upon to ratify. 
them. If you read the amendment, you will see that that is so, and ·it 
has been so stated in debate. That is far indeed from merely a question 
of machinery. I assume that what my friends really mean is something 
that was once sketched in the rather picturesque words of Mr. Ranga Iyer. 
He said •• We will present an ultimatum to the British Government 
tbrough the post offioe at Simla called the Government of lIidia.'· 

DiwaD Bahadur T. Bi.npch&r1al': When was this? 

The Honourable Sir Kalcolm llailey: That was in November 1928. 

Diwan Bahadur T. :B.a.ngachariar: May I ask, is it open to the Honour-
eble Member to refer to speeches made outside this .Asiembly? 

lIf. President: That point of order seems to me to come with pecu-
liarly ill grace from Members who have been attacking the representatives 
0' the Government on their past record. If we are to judge of the 
bona fide a of Government by their past record, it is equally legitimate that 
the Member of Government, in l'eplying, may interpret the terms of the 
Resolutions and the intentions of their ~ t or  in the light of theiT past 
rt:cord. 

JIr. C. S. lr.anga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadlln Rural): I certainly said that and I take the discussion in 
tbis House and the speech of Pandit Motilal Nehru as an ultimatum. 

'1'lle ~o r e Sir Malcolm Hailey: Then I am correct; this is the 
kind of ultimatum. which some of my friends wish to present to the Bntish 
Parliament. That constitutional demand has been supported on two, 
grounds; the first is the inherent right of India to frame its own oonstitu-
tion; the second is based on What are alleged to be parallels of action taKen 
flsewhere within the Empire. I am not going into philosophical questionl!l. 

'. 
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of inherent right here, becau.e in this troubled world of ours both nations 
Rnd individuals have to think more of. practical politics than phildsophical 
conceptions. My answer, and I think a sufficient answer, is this. As to 
ir.herent right to decide your own form of CGnstitution, no one would deny 
that a. constitution should not be framed from outside without due consul-
tation of the peoples affected and consideration for their sentiments. But 
it  it is a question of abstract rights to complete self-determination, I 
point to the facts. You have to face the fact tha.t at present your shores 
are defended by the Brit.i.sh fleet; your milita.ry strength is calculated on 
the basis.tha* in any emergency, y.ou would receive the ~ i ite assistance 
of troops from Great Britain; a.nd thirdly, it has been agreed on all hands 
that you have much to gain, both in the material and cultural sense from 
association with the British Empire. Now in these circumstances an 
inherent right becomes a matter of abstract philosophy, and not a matter 
of practical politics. (Pamlit Madan  Mohan Malaviya: .. Oh!") Then, 
again, HS to the paraltels that have been quoted from the Dominions; th£'y 
~ or  no true analogy. I am unwilling at this time of the evening to· 
go into a long study of the history of these conventionS; a ~  dates will 
tif'll their own tale. Canada received responsible government between 1839 
p.nd 1846. The Conference to which mv friend made reference was held 
in 1864. • 

Pandit Kadan Kohan Kalavtya: I never referred to any Conference in 
Canada, but I said that Lord Durham made a recommendation that res-
ponsible. government should be given to.CanQda. I referred to a Conven-
tion in Australia and to a National Congress of 200 delegates in Belgium 
to frame the constitution in 1831. 

The JlO,Dourable Sk ..... co1m Bail.,: Then I ma.y leave Canada; and 
since the Conference ending in the Quebec Uesolutions is. sometimes quoted, 
I say only that that Conferenee met some 00 years after Clmada had 
enjoyed responsible government, and related entirely to the .federation of 
the Provinces. As for Australia., the beginnings of local self-government 
dated from about 1850, though in Western Australia full responsible 
~ver me t was not tiDally conferred till alrout 1890., Now the Conferencp.s 
took place between 1893 and 1900. 'What was their objec'? Mainly the 
'froerstion of. the various States in Australia. They took place when 
responsible government in some form had been enjoyed for very many 
~ C r  I do not know if the Honourable Member sull attaches. after 
that, any importance to the example of South Africa. 

lIr. B. VeDka\apatiraju (Ganjam cum. Viz&gapatam: Non-Muhammadm, 
Rural): Sir, is it not a fact that a Conference ~ held when responsible 
govenimimt was given to the New South \\"ales Government in Australia? 

The Bonourable Sir Kalcolm Bailey: ever~ Conferences took place, 
but their main concern in Australia was the fonn the (lonstitution should 
take were federation adopted. 

Pandlt Kadan JIohaD Kalaviya: My ft.iend is not rignt, the Conference 
I refer to took place at Melbourne between 185U and 1856. If the Hon-
ourable Member will look it up, he will find that I am right, and he is 
wrong. 

The Honourable Sir Kalcolm ...... 1': That was DOt.. a Conference to. 
decide the constitntion of tbe Government. . I do not think that is.. 
correct. 

• 
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Pandit Madan Kohan Kalavlya: I will sflow the Honourable Member 
my authority. For South Africa there was a Conference .  .  .  .  . 

The Honourable Sir Kalcolm Hailey: Yes; there was a conference 
which resulted in the Union of South Africa; but responsible government 
had long before this been enjoyed by South Africa. Then my Honourable 
friend referred to Belgiwn. What happened in Belgium? As the result 
.of the Napoleonic war, there was 8 united Government for Belgiwn and 
Holland, but, as the result of the European disturbance of 1830, Belgiwn 
decided to part. Representatives of the five great Powers  stopped hos-
tilities; they called together a Convention of 200 Belgians .whicn settled 
the constitution for themselves. Now, is there the slightest parallel be-
tween that and the present circumstances? 

Pandit :Hadan Mohan Malaviya: My friend's .facts are not correct. It 
was not the five Powers that called the Conference. Belgiwn was de-
tached from Holland by force in 1830 and the people of Belgium sent a 
petition to t ~ Sovereign there and asked for a Conference and 200 of them 
-sat down and"ramed the constitution which has lasted for nearly 82 years 
without much change. 

The Honourable Sir Malcolm Hailey: But does the Honourable Pandit 
still pretend that there is the slightest similarity between those facts and 
the facts of the present situation? 

Pandit Madan IIohanllalaviya: Yes, very much, we are in a' better 
position. 

The Honourable Sir Malcolm Hailey: I am astonished to learn that 
India has separated itself from Great Britain by force. 

Pandit JIadan Kohan lIIalavlya: Who says it? 

The Honourable Sir Malcolm Halley: Then that would be the only case 
-in which the parallel would apply. . 

Pandit lIadan Kohan JlalaviJa: I am sorry you have no better argu-
ment than that. 

The Honourable Sir Malcolm Halley: I am sorry the Honourable 
Member cannot provide me with a better historical illustration than that. 
I assert that there is nothing whatever either in political equity or in the 
history of the Dominions which justifies the claims that India should 
frame her own constitution without other reference to Parliament than 
the demand that it should at once be ratified. 

JIr. M. A . .Tinnah: Let us create one. 

The Honourable Sir Malcolm Hailey: You propose a round table con-
ference. It has been already criticised unmercifully. For myself I could 
only wish there was still sitting on this Bench Sir Sankaran Nair to give 
Us his experience of the last historical round table conference India has 
known .. 

Pandit Shamlal lfehru: What is the Government afraid of in a round 
table conference? 

The Honourable Sir IIalcolm Haney: I will tell you. 'l'hereare want-
mg all the elements of a useful round table conference. It is not an authori-
tative convention, carrying a definite mandate from organized opinion; 

( 
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interests are not yet or i ~  in such a manner as to secure success to 
an undertaking of ·this kind. It will inevitably involve this-that at the 
last stage the Government will be brought in to decide between those 
conflicting interests, and incur once more all the odium and insinuations 
involved in the attempt to settle the claims of contesting interests. There. 
may be unity against Government, but that unity breaks down when 
any attempt is made to proceed to constructive decisions. But my real 
objection goes much further. It is to the objective of the proposed con-
ference. If it is really intended, as I ·claim it is intended (and again I 
rely on the assertions of the invaluable Mr. Patel), if it is really intended 
that this conference should-not be one to find a remedy for the problems. 
which beset our future, but should only ratify the demands of himself and 
his friends for immediate self-government, then I say it is not a conferenee 
in which any representative of the British Crown -could or would take 
part. 

Now, Sir, ~t the risk of detaining the House further I must refer to. 
what we are ourselves prepared to do in this connection. I do so because 
I .wiah that there shall be no mistake whatever about our posi1.ion or that 
of the Home Government. It will be unnecessary for me to read to the. 
House what I said at the oPi!' g debate jS to the lines which our pro-
posed inquiry should follow. e have reoonsidered the position ooously 
and carefully since then. I  .  e to say (and for what I say now I have 
the full authority of His Majesty's Government), we still hold to the general 
position I took up on behalf of Government. .Before His Majesty's Govern-
ment are able to consider the question of amending the constitution, as. 
distinct from such amendments of the Act as are necessary to rectify any 
administrative imperfections, there must be a full investigation of any 
defects or.difficulties which may have arisen in the transitional co tit ti r ~ 

Neither they nor we would be justified in coqsidering changes in that constj...:; 
tution until they were in possession of the information which our investi-
gation would place in their hands. In 1919 Parliament, after the fullest 
consideration, laid down a scheme, transitional in its nature, but nevertheless 
carefully devised, with a view to effecting the steps necessary for the pro-
gressive realisation of the ideal embodied in the prelude to the Act. It 
is not to be supposed that the British Parliament would be lightly inclined 
to consider changes in that constitution; it is bound to concentr3te attention 
for the present on such imperfections in its working as may have been 
disclosed by the experience of the last three years. I said we have care-
fully considered our po~  again, and we hold to that position in detail-
save in one respect. our inquiry into the defects of the working of the 
Act shows the feasibili and the possibility of any advance within the 
Act,-that is to say, by the use of the rule-making power provided by Parlia-
ment under the Statute, we are willing to make recommendations to this. 
effect. But, if our inquiry shows that no adva:lce is possible without 
amending the constitution, then tHe question .-of advance must be left as. 
tm entirely open and separate issue on which Government is in no way 
committed. To that extent the scope of our inquiry goes somewhat beyond 
that originally assigned to it; but I must again emphasise the fact that 
it does not extend beyond that scope to the amendment of the constitutioIf' 
itself. We shall no doubt be told that this is entirely insufficient, that it· 
does not and will not remove the mistrust which is felt in this country 
reglU'ding our intentions to assist India forward on the path of constitu-
tional advance. That the Indian Government should be mistrusted seems 
to be its fate. We are clear in our own conscience; we must look 1;0. 
history for a justice which our contemporaries deny to us, and have no' 

• 
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doubt that history will endorse our own conviction of the consistent honesty 
,of our purpose and the reality of our efforts. But i~ offends even more 

~ t  my sense of justice that tliis charge should e ~o t against the 
..I:!:nglish peQple who have initiated and fostered llberal institutions througli-
·out the world. That mistrust extends to the British Government. I have 
no. authority to' speak for any section of politics in the United Kingdom, 
. and for myself 1 do .not believe that, where Indian policy is concerned,a 
change of helmsmen can meLW a cha.nge in the course of the ship and 
statesmanship. But I again speak with the futi authoritv of lIis Majesty's 
present Government when I say that they also have noted ,with grave con-
cern. the distrust shown by the advocates ot constitutionltl reform regard-
ing the good faith of His Majesty"s GQvernment and their attitude towards 
. constitutional progress. e~  are sincerely cOllvinced that the only hope 
for a satisfactory solution of the problems of the Government of India lies 
in a pursuance of the policy {'dopted in the Government of India .Act Ilnd 
set forth in the Preamble. Thev associate themselves with tht' Indian 
party of constitutiollsl progress in" its aspiration towards reSponsible goveOl-
ment, but they believe that this aim CRn only be realised if thllt party 
co-operate with Government in enabling the Act of 1919 to be administered 
as efficiently as possible in the interests of good government, Sir, it is 
because we ourselves also believe in the necessity of that co-operation that 
we aBk responsible opinion to join our side to-day. and because we believe 
in the Becessity of t~e  proper administration of this Act 'that we have 
undertaken thiB investigation. I can only address myself to th08e who 
believe, as I believe, that ordered progress is only to be attained through 
the constitution as we now possess it. I ask them, before they are hurried 
into voting for s. proposition which they themselves have never ~t IIccepted 
and in which if there is anythini in their previous record they do not honestly 
believe. to pause and consider their position. I ask them not to allow 
new advisers to tempt them beyond the bounds of prudent policy, or to 
induce them to follow into unexplored ~  uncharted seas full of difficulties 
and danger. They have before them a well marked course, longer perhapB 
in seeming, but clearly buoyed and lighted by those who have taken a 
lIomewhat simllar journey themselves before. Every dictate of prudence 
and statesm!loliBhip demands that they shall follow that course and none 
other. (Hear, hear. ) 

JIr. Presi.cl&a\: The original Resolution w.as: 

.. This Assembly recommends to the Governor General in Council that he bejlleaaed 
to ~ e at a very early date t~e  necessary B!-eP' (including if, necessaryprocurmg the 
appomtment"of a Royal ComlD1sslOn) for revlsmg the Government of India Act so as 
to aecure foYIndia full self.governing Dominion .tatus within the British Empire and 
Provincial autonomy in the Provinces." 

;Since which an amendment has been moved: .' 

.. That the following ,be substituted for the original Resolution: 

• i~ Assembly recommends to the Governor General in Council to take steps 
to have the .Government of India Act revised with a view to establish fuD 
responsible' Government in India and for the Aid purpose : 

(a) to summon at II;n early date a representative 'Round TallIe Conference to 
r~mme  Wlt.h ~~ regard to the protection. of .the right. and interesh 
of unportaDt: mlUorltletl, the ICheme of a COD.ltltutlOD for India; and 

.(l!) after dissolving the .Cent.u LetrisIature, to place the said scheme for ap-
prov¥ ,before a' e e ~ ~i  LeValature for, its approval and 
submIt. the Ame to the BrItIsh P.!'I'bamentT.o be embOdied in a Statute ... 
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Further amendment moved: 

J. That in the amendment all the words after .. he words • he ~ p1euecl • be deJetea 
;and the following be aubatitutedtherefor : , 

• to forthwith appoint a Committee colisiAiq of two·t.hird8 members to be 
elected by the elected Members of thi8 Bouse, to (i) examine tbe.,JIOS" 
ei i i ~ of the expansion of' reepoUiWlitl'UL the p~ to the ~ 8Jnost 
limits permis8ible under: the present Govenuaent of India Act, ad ad .... 
the GOvernment to take the necessary stepa to secure such expansion bJ 
RegulatiOils framed under this Ac:\, within tbe year 1924; and (ii) to 
prepare the out-linea of a Bill to amend .. he -pre8Mt GovernmeM-oflDdia 
Act _with a view to _e ~  ·iestablilbmi!rJt of full responsible Govern-
ment in India, ande.e terms of r ~eiit r  Announcement of ,August 
m, 1917, within the . life time of the ~ Indian Legililature, by the 
transference of all departments at present admiftl&tered by the Governor 
General in Council, to tbe' control "of -the ~ Legislature, except J!oreign 
Affairs, pending the co t~t t o  reconstruction of the Empire, including-
relations with the Ruling PrilllCes -.d CQiefa .. of India, and for the !Iext 
ten years only, the Army, the Na'7, and the Air-Force' ". 

'The question is that this amendment be made .  .  . 

Diwan Bahadur T. Kangachariar: I have·8 suggestion to make, Sir, as 
regards the procedure in putting this Resolution; I would suggest that the 
two parts of the amendment of Pandit Motilal Nehru be put separately to 
the vote, when that a.mendment comes to be put. . 

Mr. President: It will simplify the issue, between Pandit Motila1, 
Nehru's amendment and Mr. Bipin Chandra Pal's amendment, if the latter 
is disposed of. The question is that the latter be substituted for the 
former. 

The motion was negativecl. 

Diwan Bahadur T. Bangachariar: You will see, Sir, now that we have 
come tl) Pandit Motilal Nehru's lHllendment, that the first portion wants 
to take steps to have the Government of India Act revised with a view to 
-establish full responsible government in India; then, the latter portion 
says that for the said purpose such and such 8 procedure should be 
adopted. Sir, from the discussion :vou will have noticed that, while there 
are many who are in favour of the first portion, there are soml! who differ 
in the procedure to be adopted; and therefore, Sir, I ask that the first por-
tion be put separatel:v from the second portion . . 
Pandit ][otUal B'ehru: I have no objection to it, Sir. 

Mr. Prelid8Dt: Does the Honourable Member propose that the first 
'six lines of Pandit Motilal Nehru's amendment should be substituted for 
the whole of his own Resolution? 

Diwan.Bahad1l1' T. Bangachariar: I suggest that the amendment be put 
in parts .. 

:Mr. PrelldeDt: The Honourable Member will observe that this is an 
amendment to his RetlOlution and therefore; if something is proposed to 
be carried as an amendment to the Resolution, it must take 
the place of the. Resolution or be inserted in the Resolution. 
Pandit MotHaI Nehru's amendment is put in the form of a 
substitution of an entire Resolution for the other Resolution; but that 
form is merely a matter of convenience. _ What I want ~ know. is whether 
the Honourable Member is prepared_to accept the substitution of ~ e first 

. \ 
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part of Pandit Motilal Nehru's amendment for the entire Resolution in his-
name. It is ~r too  t1:}at. the Assembly will be free to vote on the 
other amendment as an addition t.o it. 

Diwan B&hadur T. lI.&Dgachariar: My suggestion is,. Sir, that the As-
sembly should have an opportunity of voting on both portlOns of the amend-
ment. 

'!"he Honourable Sir Kalcolm Hailey: And if they carry only one? 

Dlwan Bahadur T. Rangacharlar: The re~ will be put of course. 

The Honourable Sir )[alcolm Halley: What becomes of the Resolution! 

Dlwan Bahadur T. Rangachariar: It is not my suggestion that the first 
portion alone should be substituted for my Resolution, but that after this 
is put to the vote the other may be put to the vote, leaving the question_ 
open as to the second part. 

JIr. President: I propose to follow the suggestion made by the Deputy 
President that we take the amendment in three separate sections, the nrst 
laying down a principle, and the other two suggesting the procedure to be-
adopted in furtherance of that principle. The question is: 

" That the words • this Assembly recommends to the Governor ~ er  in Council' 
to take steps to have the Government of India Act revised with a view to establisbl 
full responsible Government in India' be substituted for the original Resolution." 

The motion was adopted. .. 
JIr. President: The question is: 

" That the words • and for the said pnrpose : 

(a) to summon at an early date a representative Round Table Conference to recom-
mend, with due regard to the protection of the rights and interests of important 
minorities, the scheme of a constitution for India' .. 

be added to the amended Resolution. 

The motion was adopted: 

JIr. President: The question ~  

"That the following be added to the amended Resolution : 

• and (b) after dissolving the Central Legislature, to place the said scheme for-
approval before a newly elected Indian e~ t re for its approval and submit the' 
same to the British Parliament to be embodied in a Statute.' " 

The motion was adopted: 

JIr. President: The question IS that the Resolution, as amended., 
be adopted. 

* "Tbia Assembly recommends to the Governor General in Conncil to tak; steps. 
to have the Government of India Act revised with a view to establiah full 
responsible Government in India ,nil. for the said pnrpose :  . 

(al to summon at an early date a reph:"S'entative Round Table . Conference to. 
r~mme  it~ ~~ regard to the protection .of .the rights and interests 
of Important mmorltles, the scheme of a constItution for India; and 

(b) after dissolving the Central e~i t re  to place the said scheme for ap-
prov ~ hefore a. newly e ~  ~i D Legislature for its approva.l and" 
submit the same to the British Parhament to be embodied i.r.l a Statnte." 
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The Assembly divided: 
AYE8-76. 

Abdul Haye lIr. •. Mehta, Mr. J&JDD&daa M. 
Abdul KarWl, lO1"aja. Misra, Mr. Shambhu Dayal. 
Abhyankar. Mr. M. V. Misra, Pandit Barkaran Nath. 
Ahmad Ali Khan, Mr. Murtuza Sahib Bahaciur, Maulvi 8aJad.. 
Aiyangar, Mr. C. Duraiawami. MataUk, Sarilar V. N. 
Aiyangar, Mr. K. Bama. m i~  Mr. K. K. 
Aney, Mr. M. S. Narain DUll, Mr. 
Belvi, Mr. D. V. Nehru, Dr. Kiahen1al. 
Bhat, Mr. K. Sadaaiva. Nehru, Pandit Motilal. 
Chaman Lal, Mr. Nehru, Pandit B'alamlal. 
Chanda, Mr. Kamini Kumar. Neagy, Mr. K. .c. 
Chetty,_ Mr.-B K. Shanmukham. Pal, Mr. Bipin Chandra. 
Das, Mr. ~ Patel, Mr. V. J. 
Das, Mr. Nilakantha. Phookun, Mr. Tarun Bam. 
Datta, Dr. 8. K. Piyare Lal, Lala. 
Dum Chand, Lala. Purshoiamdu Thakurdu, Bir. 
Dutt, Mr . .Amar Nath. .' Bamachandra Reo, Diwan Bahadur'll 
Ghose, Mr. S. C. Bangacbariar, Diwan Bahadur T. 
Gour. Dr. H. S. !Ianga Iyer, Mr. C. S. 
Govind Das, Beth. BaI, Mr. Kumar Bankar. 
Gulab S!ngb, Sardar. Beadi, Mr. K. Venkataramana. 
Hans Hal, ~~ Boy, Mr. Bbabendra Chandra. 
Bari Prasad Lal, Bai. Badiq Hasan, Sheikh. 
Hyder, Dr. L. K. Samiullah, Khan, Mr. M. 
Islnail Khan, Nawab. Barfaraz Hussain Khan, Khan Bahadur. 
Iyengar, Mr. A. Rangaswami. Shafee, Maulvi Muhammad. 
Jeelani, HaJI S. A. K.' Singh, Mr. Gaya Prasad. 
Jinnah. Mr. M. A. Sinha, Mr. Ambika Prasad. 
Joshi, Mr. N. M.. i ~ Mr. Devaki Prasad. 
Kartar Singh. Sardar. Sinhlr, Kumar· Ganpnand. 
Kasturbhai Lalbhai, ::eth. Syamacharan, Mr. 
Kuim Ali. M:-. M. Tok Kyi, Maung. 
Kelkar. Mr. ~  C. I Ujagar Singh Bedi, Baba. 
Kun, Maung. ! Venkatapatiraju, Mr. B. 
Lohokue, Mr. K. G. " Vtshindas ... Mr. Harchimdrai. 
Mabmood Bchamnad Sabib Babadur, Mr. WajihudClin, Haji. 
Malaviya, Pandit Krishna Kant Yakub, Maulvi Muhammad. 
Mahviya. Pe,ndit "Iadan Moh"a . YUluf Imam, Mr. M. 

. NOB8-48. 
Abdul Qaiyum, Nawab Sir Sahibzada.1 Hailey, Tbe Honourable Sir Malcoha.. 
Abul Kasem, Maulvi. . Hira Singh, Sardar Babadur CaptaiD. 
Myer, Sir P. S. Bivaswam\,. Holme, Mr. B. E. . 
Ajab Khan, Captain.' Howell, Mr. E. B. 
Aki'am Bussain, Prince A. M. :'1. I Innes, The Honourable Sir Chade!o. 
Alimuzz&m8n Cbowdhry, Mr. Lindsay, Mr. Darcy. 
Allen, Mr. B. C. i Moir, Mr. T. E. 
Bahawal Rabh. Chaudhri. I Moncrieff Smith, Sir Henry. 
Bell, Mr. B. D. I Nag, Mr. G. C. 
Black, ott, The Honourable Sir Basil. I' O'Malley, Mr. L. S. S. 
Burdon, Mr. E. Owens, Lieut.-Colonel F. C. 
Butler, Mr. M. S. D.' Parsons, Mr. A. A. L. 
Calvert, Mr. H. Percival, Mr. P. E. 
Chatterjee. The Honourable Mr. A. C. i Pilcher, Mr. G. 
Clarke, Mr. G. B. i ~o e  Sir Campbell. 
Cocke, Mr. H. G. , Richey, Mr. J. A. 
Dalal, Sardar B. A. Rushbrook·Williams, Prof. L. F. 
Dumasia. Mr. N. M Samarth, Mr. N. ll. 
Dunk, Mr. H. R. Shams-uz-Zoha. Xhan Bahadur M. 
Faridoonji. Mr. -B. Singli, Bai BAhadur S. N. 
Fleming, Mr. E. G. Stanyon, Colonel Sir Henrv. 
Fraser, Sir Gordon. Tott8llham, Mr. A. B. L' 
~ m B.ari. Khan Sahib Turing, Mr. J. M. 
Gidney, Lleut .. -Col. H. A. J. Willson, Mr. W. S. J. 

The motion was adopted. 

The Assembly then Rdjourned till Eleven of the Clock on Tuesday, the 
19th F'ebruary, 1924. .. 

• • 
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